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On the prayer of Mr B.C.Dsas,
learned counsel for the’ appllcant
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the applicant makes a prayer for adjourn
tment on the ground that he is seeking :
"instruction from the applicant. Mr.A.Deb
| Roy, leapirned Sr.C.G.S.C. upr for the re
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' prayer is accepted. List the ca
/ fo r hearing on 22.2. 2002.
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Mre.K.N.Choudhury, learned counsel fa
| the appllcant has made a request for adjou
ment on the personal ‘ground, HMr.A.Deb R0V,
' Sr.CeGe5.Ce has no objection. Prayer {is
allowed. List on 27,3¢02 for for hearing.
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Original Application No. 381 of 2000.

Date of decision : This the (;U’h day of April,2002.

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman.
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Shri

Lalhuliana,
Zaliana

Saizami

H. Malsawma
Thanzauva

K. Vanlalthanga
G.Sangthuama
Lalhmingliana
R. Zohmingliana
Dengchhawana
Lalngailiani
Saihmingthanga
Chhunkhama
H.John
L.C.Thanghrima
K.Thanghrima
C.Liannghinglova
C.Malsawma
C.Lalhunthara
K.Lalhmachhuani

Lalbiakzuala
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30.
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32.
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35.
36.
37.
38.
38,
40.
41.
42,
43.

45.
46.

48.

Shri. Thankhume
$mt. C.Thenghlupui
Shri. DepeliDe
Shri. Hmingthanzauva
Shri. KC.Vanlaimuana
Shii. Thanzuala,
Smt.Bawihmingthangi
Smt.L.Malsawmtluangi
Smt. Lalriliani
Shri.A.Buangthanga
Smt.Vanlaingaii

Shri. K.Hrangzama,
Smt. F Laltiani

Shri.F Neihchhinga
Shri. Rodingiiana,
Shri.R.Thangluaia
Shri.Hmundina
Shri.Neihthangchhunga
Shri. F.Rosema
Shri.Laithangvunga
Shri.P.C.Ramdina
Shri.Laldinpuia Hnamte
Smt.Vanneihchhungi
Shri Malsawmtiuanga
Smt. Lalthanchhungi
Smt Lalrammuani

Shiil. K.Lalzara
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65.
66.
67.

68.
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69.
- 70,
71.

::‘k 73.
.

shri.P.C .Vanlaléhhuanga

Shri.H Biakdawla

Smt.Lalhmachhuani

Shri.F. Rohlira,

Shri. Lalbiaknuama Pautu

Smt. Thangthuami

Shri. Isaia

Shi.Vanhiira Vanchhawng
Smt. Lalrinpuii
Smt.K.Lalbiaksangi
Smt.Chhimthangpuil
Smt.Zonunsangi

Shri.KL Zohmingliana
Shri.C Lalhmangaihzuala
Smt..Sailothangl
Shri.C.Lalhmunliana
Shri.K Lalrammawia
Shri.C Lalrimawia
Shri.Lalrotluange
Smi.LaIchuangldmi
Shri.Tul Bahadur Chhetri
Smt.P.Lalhlupuii
Smt Lallawmzuali
‘Shr.C Laltanpuie,

' Shri.Vanleliiana

Shri.H.Ramthianghlima
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82.
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95, .
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197.
198.
99,

Sthosiamlian_i

Shri.Lalhmuaka

_ Shri.Vanlaldinga

Shri. Thanghmingliana

Shri.C.Kapthianga

- Shii.K.Zomuana

Shri.College Thanga
Smt.Lianzuali Pautu

~ Shri.Lalrosanga Raite

Smt.Lalawmpuik-1
Smt.C.Lalrimawi
Shﬂ:Rozarliana |
Smt.J.Salemthari
Shri.l(apthanfnawia
Smi.Ronjengpuii
Shri.Roenga
Smt.Lalremvell
Shri.T.Dolura
Shii.Ginzaliana
Shri.C.Lalnunsangi
Shri.C.Venlaimawia
Shli.H.Lalparvula
Smt.Lalrinzuali

Smt Lalmuanpui

Shri Lalrintiuanga

'100. Shri.Lelmuankima

Postal Assistant

-do-
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101.. Shri.Lainunhlima -do- A
102 Shri.Augt.Lalhualhima -do-
103. Shrl.H.Rangthuama -do-
104.. Smt.Thuamliani ~do-
105. Shri.Lalsailova -do-
106 Shri.Lalchungnunga - -do-
107, SmtLelawmpulHl -do-
. 108. Shri.Lalhriattira -do-
109. Shri.Petric.Sianpianga -do-
110 Shri.Lalinmawia Ralte -do- |
" 111 ShriZaithanmawia Accountant
112 Shi.CLalbula Overseer Mails
113. Shni.T.Lewmthanga -do-
. 114. Shri.Lallianzama -do-
115. Shri.R.Thankhuma -do-
“116. Shri.Thanzawna -do-
117. Shri.Lalhmingliana ;do-
118. Shri.K Lalhmingliana Deyelopfnent Overseer
119 ShiBlakda -do- |
120. Shri.FP Biakkunga -do-
‘.121' Shri.J Hrangkhala -do-
122. Shri.CZathuama -do-
'123. Shri.F.Rokima Postman
124. ShriK Khawliana -do-
125. ShriBiaksallova -do-

126 Shri.PC Malsawmtiuanga  -do-
127 Shr.K.Ropianga | -do-
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ShriLaingura
Shri.Vanlalllana
Shri.R Lalnunmawia
Shrl.T Lalnunpuia
Shri.Laltlankima
Shri.Venialmawia
Shri.HC Zosangliana
Shrl R Lalhmingliana
Shri.Lalzarliana
Shri.T.Thanhlira
Shri’.Lalrosanga
Shri.H Lalrinmawia
Shri.Lalhuapliana
Shri Lalrintiuanga
$hr.PC.Zonunsanga
Shri.B. Haitu
Shr.Hmingthanzauva
Shri.Ngurdawia
Shri.Saptawna
Shri.R.Chhunkunga
Shri.Thangdula
Shri.Malsawme-1|
Shri.Lalrinawma
$hri.C Laltiana
&hri.K.L.Biakthanpuii
Shii.B .Lelroﬁlua
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166..
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169.

I 173.
‘ 174,

176.
177.
178.

L/\/*/ 179.

170.
1.

172,

175.

Shri.C.Nguntiunga
Shri.A Lalhlira
Shri.R.Vanlalkunga
Shri.S.Thangkhanngoa
Shri.Vannunhlima
Shri.Zaihlira
Shri.H.Chaldallova
ShAR Laitanpula
Smt.T.Lalrinlieni
Shri.Raltawniuaia
Shri.Lalsangzuala (R)
Shri.Lalawmpuia
Shri.Renghnuna
Shri.Rochungnunga
Shri.Lalbiakliana
Shri.H.Vailiana
Shri.Madan Ghati
Shri.Diliana
Shri.C K.Limbu
Shri.K.Rothanga
Shri.Laeldawngliana
Shri.Sanglawma |
Shri.Lalchhuanmawia
Shri.Lalhmangaiha(K)
Smt.Lalthanzami

Shri.R.Sanghleia
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188.
189.
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Shri..Laltluanga Sailo
Shri.Lalsangzuala

Shri.Romawia

Shri.Chuaubuanga

Shri.Lalzawnga
Shri.Malsawmtiuang-1i
Shri.Lairothanga
Smt.Lalramliani
Shri.H.Thangrikhuma
Shri.Lalbata
Shri.Sanglura
Shri.Vanlalsiama
Shri.H.Ramhiluna
Shﬁ.Lalremmawla

. Shri.Vungzamuana
. Shri.K.Lalthlanghlima
. Smt.Rohlupuil

. Smt.M.s.bawngldmi
. Shri.Thangmura

. Shri.Himlal Thepa
. Shri.Bahadur Sarki
. Shﬂ.Lalremslaiﬁa

. Shri.Pahlaira-ll

. Shri.Khalil Uddin

. Shri}.Thangluaia—ll

. Shri.K.Nguriana

N

Stamp Vendor
-do-

-do-
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212.
213.
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215.
2186.

218.
219,
220.
221,
222,
223,
224.
225.
226.
221,
228..
229,
230.

\//\/ 231

217.

Shri.Thansiama
Shri.Lalthangpluan
Shri.Lawmzuala |
Shri.Lalmuans
Shri.Kaphmingthanga
Shri.P.Sanglura
Shri.Lalzara Ralte
Shri.Thangdailova
ShriLalthansanga
Shri.Dubkima
ShriH.Thanhlira
Shri.Lalramthara
Shri.Biro Pabu Chakma
Shri.Lalnunmawia
Shri.PC Zaikunga
Shri.Saizama
Shri.F Lianngura
Shri.Thangrehlova .
Shri.Liankhuma
Shri.K.Hmunkunga
Shri.C.Laldika
Shri.Lalzara
Shri.Lalthangliana
Shri.T.Engliana
Smt.Nelihmawii
Shri.Saihnawla

-do-
-do-

Stamp Vendor
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253.»
254.
255.
256.

V
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' : 257.

Shri.Darhmingthanga
Shri.Dengsailova
Shri.Pachianga
Shri.Chhuanawma

Shri.Tuanhrangliana -

Shri.Suimanga
Shri.Lallawmzuala
Smt.Hmingthansangi
Shﬂ.Lalhllma |
Shri.H.Blakhnuna.

Shri.Lalhmangaihzuala

Shri.Laldingliana
Shri.C.Ropianga
Shri.Laldanbanga
Shri.Lalphena
Shri.Tawnvela
Shri.PC Assam
Shri.Keptluanga
Shrl.LalbIaklﬁwma
Shri.C.iWuenIdma
Shri.V.Laldingliana
Shri.M.S.Dawngliana
Shri.Hrangchhuana
shri.V.Thangvunga
Smt.Lalzarzovi

Shri.Rodanga
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258,

259,
260.
261,
262.
263.

Shri Vanzika
Shri.Lalthuama
Shri.R.Lalrawngbawia
Shri.Rotluanga
Shri.Malsawma Sailo
Shri.Vabeilialu

. Shri.Hralua

. Shr.Thansanga

. Shri.T Zahmuake
. ShriZeruma

. Shri.Hniarhulha

. 8hri.Rualhaia

. Shri.Thangphuta
. Shri.Chhaima

. Shri.Rialo

. ShriZasa

. Shri.Lelengliana

. Shri.Blaklawma

. -ShnZachamllana
. Shﬂ.»H.LaIngaia

. Shri.T Laingaia

. -Shri.LaIthanga

. Shri.Lalrema

. Shri.Biakchungnunga
. Shri.Lalhmingliana

. Smt.Bendang Maro

-11-

Contd.......... .-



-12-

284. Shri.Paul Zoramthanga
285, Shri.Zopawllien Hmar
286. Shri.Khawithanga

287. ShriLalramzauva

288. Shri.Lalrosanga

289. Smt.Alice,Zothanpuii Fanal
290. Shri.S.N.Ghosh

291. ShriZirsangzela Hnamte
292. ShriZosangzuala

293. Shri.1zzat Singh

294. SmtLalramliani Hnamte
295. Shri.B.Lalchawivela
296. Shri.D.K.Roy

297. Shri.Khaikholet

298. Shri.Biramoni Singh
299. Shr.R.K.Lianzuala

300. Smt.Lalnunziri

301. Shri.Biakchungnunga
302. Shri.Samusl Z Hrangate
303. _Shﬂ.Lalnelkunga Khobung
304. Smt.P.B.Thansangluaii
305. Shri.Ngirhuiringa Tara

Smt.Judy Darhmingmavwii

307. Smt.Lalrammawil Hmer -
308. Shri.Lawmliana Tochhawng
309. Shri.Suakkhanthang

PO

Station Director
DD

New Reader
Programe Executive
& .
Programe Executive
-do-

Asst.News Editor
TREX

-do-

-do-

-do-

-do-

-do.

.Contd......... )



310,
31,
312,
33,
314,
315,
316.
M7
318,
319,
320.
321,
322,
323,
324,
325,
326,
327,
328,
329,
330,
331,
332.
333,
334,
335.

~-13-

Smt.V.L.Hrimi
Smt.Lalhmerliani Fanai
Smt Laltlanthangi Pachuau
Smt.Lathungchhungi
Shri.C.Zohmingliana

: Smt.Vanlalthgri Fanal

Shri,Zothansanga
Shri.G.Marandi
Shri.Lalchungnunga
Shri.S.K.Sarmah
Shri.A.N.Deka
Shri.Akhllesh

Shr.T.K Kalanyan

‘8hri.Prakash Raj Gabriel

Shri'R.Lalbiaktiuanga
Shri.Lalthansiama
Shri.Lalrinpuia

Shri Haradhan Dutte
Smt. K Lalthankimi
Shri.J.Lalthakima
Shri.Ralzadala
Shri.Lalbiakmawia
Shri.Vanlalhruaia
Shri .F.Zodinthara
Shri.Kailiana

Shri.C K.Thapa

Sr.Announcer
-do-
-do-
-do-
Jr. Announcer

do-

Station Engineer Asst.

~do-
Sr.Technician
-do-

-do-

EA
Accountant
D.Technicnian
Jr.Technician
-do- |

-do-

-----------



'
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336. Smt.V.L.Remiiani -do-
337. ShiP.Clalduhawma  -do-
338. ShriLalramtiama -do-
339. Smt.Lalthanpari Varte -do-
340. Smt. L.B.Mawii -do-
341. Shri.Lalmuankima DED
342. Shri.J.Sangkhuma -do-
343. Shri.Vungkhanmang LDC
344. Shri.LthIupuiﬁ -do-
345. Shri.F Lalremruata -do-
346. Smt.Sangzuali -do-
37. ShriR Laimuanpula LDC
348. 8hri.Dipta Bania Chakraborty UDC
348. Smt.Lalbiakfell -do-‘
350. Shri.Ngurkhuma -do-
354. ‘Shri.RamchuIio Hmar - Hindi Typist
352. Smt.Lalkhawmawii LDA/TA
353. Shri.B.K.Sarki -do-
354. Smt.Vahlelruati Tabulator Clerk
355. Smt.Lucy Vanlalhruail Stenographer
356. Smt.C Lalnunthari ~-do-
357. Shri Zotuawnga MD.Gr-|
338, ann.V.L.Remruals M Gt

- 359. Shri.N.Peter -do-
Shi.Devid Zoramthanga MD.Gr-Ii
361. Shrl.H.LaIduhawﬁ\a “-do-

Contd......:..
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362.
363.
364.
365.
366.
367.
368.
3689.
370.
.
372.
37,
374,
375,
376.
a77.
378.
379,
380.
381.
382.
383,
384,
185.
386.
287.

Shri.Malsawma

Shri Laltlanchhunga

Shri.Lalchhingpula
Shri.Kalsianmung
Shri.Ngursailova -
Shri.Thavunga
Shri.Lalsawmliana
Shri.P.C.Pahlira
Shri.Lallungmuana
Smt.Lalhmuakiiani
Shri.C.Lalpara
Shri.Thantluanga
Shri.Lalsaizawna
Shii.T Lalrosanga
Shri.Zathianga
Shri.Lalnunthanga
Shri.Lattluanpuia.
Smt Zalthangpuii
Smt.Lalrinengi
Shri.K.Vanzika
Shri.R.Laltluanga
Shrl.Althangpule
ShriK Lianhela

Shri.Lalroenga

Shri.Gambir Sigh Thapa

Shri.K.Llanzama

-15-

-do-
-do-

St.Atd.

, Soner

Helper

Khelasl
-do-
Studio Guard

-do-

Farash
Safai_wala
Mali

Security Guerd

Security Guard

..........



e

388,
389.
190.
391.
292.
293,
394,
395,
396.
297.

398,
199,
400.

401

'402.
403.
404.
405.
406.
407.
408.
409.
410.
411
412,
43,
414,

Shﬂ.VﬁnIalchullova
Shri.Rohnuna Lushel
Shri.Rodingliana
Shri.Tlangthangluaia

| Shri.Venlalpeka

Lalrindika
Shii.T.T.K.Thang
Shi.Bhattacharjee
Shri.AK Saikia
ShriK Neog
Shri.J.Dohling

Shri.J K Saikia
Shri.M.Mohanta
Shri.S.M.Thang

Shri Lalthanliana
Shri.W.T Lotha

Shri .R..Lotha
Shri.J.Louphal
Shri.T.G.Mang

Smt Lianchhingpuii
Shri Mangchinial Guite
Shri.K.Khamchinlian
Shri Thangchuallova
Shri.Z K. Thang
Shri.Dawngginiian
Shri.Laltawnliana

Shn’.LaIthankunga

-16- ‘ )

\~
Cre

Safaiwala
Supdt.
-do-

-do-

-do-

inspector

Inspector
-do-
-do-

-do-

Contd...... . o



415.
416.
417.
418.
419.
420.
421.
422,
423,
424.
425.
426.
427.
428.
4.
430.
431.
432,
433,
4%,
435.
436.
4.
438.
439
440.
441.

-17-

Shri.Md.Abdul Mutalib
Shri.K.Charya
Shri.Dominic K.K.Thang
Shri.Thanzuala
Shri.D.P.Haokip
Shri.M.A.Hassan
Shri.K.M.Guite
Shri.P.K.Kr.Das
Shri.P.Gogoi
Shri.T.John Banyan
Shri.Balakkrishnan
Shri.M.A Laskar
Shri.A.Lalsawta
Shri.V.Laizidinga
Shri.V.L.Ruata
8hri.8.K.Das
Shri.Babu Mia
Shri.Rampanmawia
Shri.Dhurba Joshi
Shri.Lathmuakliana
Shri.Abdul Mannan
Shri.C.Lallawmsanga
Shri . B.C.Das
Shri.Lalrinthanga

Shri.T.L.Hmar

~ Shri.Lalthanpuia

Shi.Dilip Sharma

-do-

-do-

ubc

-do-

Inspoctof

Tax. Asstt.
RT

OTC

Dﬁver

-do-
Harilder
-do-

-do-

\\\

.........



442.
443.

445,
448,
441.
448,
449,
450.
451,
452,
453,
454,
455.
456.
457.
458.
459,
460.
481.
462.
463,
464,
465.
466.
467.

-18-

Shri.V.Vanlalzama
Shri. BR. Joshi
Shri. Sobna Hasde
Shri.A.Cham}oy
$hrl.S.Choudhury
Shri.Lelruatfela
Shri.Paul Hmar
Shri.S.P.Sharme

Shri.Manik.Ch.Das

Shn.B.Debbarma

Shri.K.Hmar
Shii.J.K.Gulte
Shri.P.K.Neihsial
Shri.L.H.Faihriem
Shri.P Kipgen
Shri.B.B.Baruah
Shri.S.T.Sailo

Shri Laldingliana
Shri.Lalnunmawia
Shri. Tusar Day
Shri.P Lalluaia
Shri.C.P.Lalchungnunga
Shri.Zoramhmangaiha
Shri..C.KhewIthuema
Smt.Lalhmangaihzuali

Shri.Laldanglova

Sepoy

-do-

-do-
Stenographer

Inspector

-do-

Director
News Editor
Graphic Artist
-do-

Floor Asstt.

do-

-do-
Editor
‘Production Asstt.

-do-

Contd.......... .



468.
469.
470.
471.
472
473.
474.
475.
- 476.
471.
478.
479.
480.
481.
482.
483.
484.

485.
486.
487.

488,
-y
490,
491,
492.
| 493,
s

~19-
¢

Shri.B.Vanlaldinga Floor Asstt. |

Shri.T.C Laltlanzuala -do- |

Shri.Lalfamkima Chhangte = —do-

Shri.Vanlalthakima -do-

Shri.Parbat Thapa -do-

Smt.Lalpariiani Property Asstt.

Smt.Lalhriatkimi  Tlau -do-

Shﬂ.Vaﬁialrema Carpenter

Shri.Leingaihzuala Painter

‘Shrl.c.Lamnsaﬁga ~do-

Shri.Vanlaltiana Varte Production Asstt.

Shri.C.Lalremsiama -do-

Shri.Hmingthansanga -do-

Shri.C.Vanlaisiama ~-do-

Shri.Frankie Lawmkima Sﬁllo -do-

“Shri.T.Siama

Smt.Helen Lalbiakkimi

Smt.F Lawmsangi

-do-
-do-

~do-

Smt.Lalramzauvi Chawngthu -do-

Smt.Venlalruati
Smt.Lalnuntiuangi
Smt.Lalinmawi
Shri.Lalchuangliana
Shri.K.B.Thaudam
Shri.Vanhmlngliana
Shri.V.Rawvat |

Shrl. S.Lianchhuma

- Carpenter

Make-up Astt.
-do-

Tailor
Camera Man

Film Editor

Floor Manager

SEA

Namsd
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495.
496.
497.
498,
499.
500.
501.
502.
503.
504,
505.
506.
507.
508.
509.
510.
511.
512.
513.
514,
515.
516.
517.
518.
519,
520.
521.

-20-

Shri.F.V.Zawna
Shri.C.P.Bik Chandani
Shii.T Lalnunsanga
ghri.P,C.Sakhawliana
Shri.Subhendu Dam
$hri.S K.Pal

Shri.Bijit Bandyopadya
Shri.Suprya Roy
Shrl.M.K.Chakraborty
Shil.T.Chongloi

Shri Prem Prakash
8hri. §.Prakash

Shri.K.Lalsangzuala

Shri.Laingaihzuala Kawini

Shri.Laimuanawma

Shri.Lalremthanga Khiangte

Shri.Rothianga
ShriLlanchungnunga
shri.Zohminga Ralte
Shri.C.Nesa

Shri.J Sawilaia
Smt.Lalthansangi
Shri.Lalhmachhuana
Smt.Zomuanpull

Shri.R.Rokiamlova

Shri.Lalramzauva Pachuau

Smt.Zochhingpuii

-do-

Station Engineer

Tech

Sr.Tech

upcC

Accountant:

Head Clerk

ubDcC

LDC

Contd..........
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522.
523.
524.
525.
526.
521.
528.

528,
530.
531.
532.
§33.
534.
535.
536.
537.
538,
539.
540,
541.
542.
543.

545.
546.
547.

-21-
Shri.F.L.Ramchullova -do-
Shri.R;LalsangIIana -do-
Smt.R.Zodinpuil -do-
Smt.R.Liansangpulii .-do-
Smt.Lalthanchami -do-
SmiRebecca Labiskdiki  LDC
Smt.Jennie Laldingliani -do--
Smt.H.LalrrﬁIIanl -do-
Smt Lalbiakhiuni -do-
Smt.R.Lalthanchhingl -do-
Smt.R.Zoramsiami -do-
Smt K Lalrinpuli - -do-
shri.P.R.Dey upc
Smt.C.Venlalruati LDC
Smt. HBiakhmingthangi  stenographer
Smt.Lalbiakkimi -do-
Smt.Bamadeth Lalthankimi -do-
Shri.LaItharIana Driver
Shri.Vanlalhruala -do-
Shri.R.Lalsawta -do-
Shri.Lalhnunenga -do-
Shri.Ramdiniiana -do-
Shri.Lalrinmawia Helper
Shri.Lalzamliana -do;
Shri.Lalhnema -do-
-do-

Shri.J. Zosangliana

Contd.........



548.
549.
550.
551.
§52.
553.
554.
$55.
. 556.
597.
558.
559.
560.
561.
562.
563.
564.
565.
566.
567.
568.
569.
570.
571.
572.
§73.

Shri.C.Chawngkunga
Shri.Lalremsiama
Shri.Parimol
Shri.Chunilel Kalindrl
Shri.Lalzamlova
Shri.Sapmawia
Shri.T.C Manliana
Shri.C.Lalchhanhima
Shri.Vanialhruaia
Shri.Lalhmeangaiha
Shri.Laltlankima
Shri.Lianchhingpuia
Shri.Vanramenga
Shri.H.C.Lalrawngbawla
8Smt.Cross Chhuanawmi
Shri.Lungmuana
8hriZachhunga
Shri.Sangbera
Shri.Lalvanthanga
8hri Lianzuala

8hri Laingaihawma
8mt Vanrammawii
Smt.K.Thansiama
Smt.Lalthanpuii
8hri.R.Thangvela

8hri Zehmingthanga

-22-

-do-

Daftry

- Gest Operator
Security Guard

-do-
-do-
~do-
-do-

-do-

' Sweeper

-gdo-
=do-
=do-

=do-

lllllllll
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574.
575,
576.
577,
578.
579,
580.
581,
582.
- 583.
- 584,
585.
586.
587.
588.
589,
590.
591.
592.
593.
594
595.
596.
597.
508,
599.

~23-

Smt Laltlanzovi
Shri.Lalchharliana
Shri.Rosanglura
Shri.Pradip Kumar
Smt.Lalbiaknungi
Smt.Lalthangmawil
Shri.Vanramiawma
Shri.Budiman Joshi
Shri.Roliana
Shn'TS.lepotta
$Shri.B.H.Kapthanga

' Smt.R.LaInghakhleu

Shri.P.C.Mawia

8hri.P.C Lalnunthar

Shri.L M_Singh
Shri.D.Tigga
Smt.Lalfamkimi
Shri.Lalhmingthanga
Shri Zothanthuama
ShriLalbuanga Sailo
8hri Saithuama Sailo
8hri Saithanthuama
Shri.Lalrosanga

Smt K Laldswngliani
8mt.Jeremiah L Fanai

8hri Lainghinglova

Sweeper

-do-

Security Guard
Peon

Security Guard
DDGO

05

H/A

Assistant

F/O

- UDC

HiTypist
ubc
Investigator
S.A

SA

S.A

SA
Computer
~do-

=do-

Artist



.
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600,
601.
602.
603.
604.
605.
606.
607.
608.
609.
610.
611,
612,
613,
614,
615.
616.
617.
618.
619,
620.
621.
)
623,
624.
625.
626.

-24-

Shri.Lalrova

Shri.C Lalhmingliana
Shri.K.Hranglawta
Shri.Lalliantluanga
Smt.Lathriatpuiii
Shri.Rohmingthanga
Shri.Darthangvunga
Shri.Lianzela
Smt.Lalnumawii
Smt.Biekthangi
ShriZoliana
Shri.Vanlalkima
Smt.M.K.Kimi
Shri.Sangzuala
Shri.L Ralte

Shri.Rocky Lalremliiana

Shri.C.Sangkunga
Shri.Vanlallawma

Shri.Lainuntiuanga

‘ShriZosanga

Shri.Tlanghmingthanga

Shri.Hmingthanzauva
Shri.Laindawia
Shri.M.C.Lianmawia
ShriZosiama
Shri.H.Lianvela
Shri.Lalthaldrha

g

DWan
Jr.G.O
Daftry
Peon
Peon
Peon
Chowiidar
Chowkidar
~-do-
Sweeper ‘
Driver
FPA
CG-ll
Driver
Cleaner

Peon

Chowkidar

FPA

LDC
Driver
Cleaner
Peon
Chowkidar
FPA
Driver
Peon |

Chowkidar

'contd....._



627.
628.
629.
630.
631.
632.

633.
634.
635.
636.

- 637,
. 638,

639.

641.
642.
643.

645.
646.
647.
648.
649.
650.
651.

652.

-25-

Shri.Lianminthang
Shri.Shyamkant S.Joshi
Smt.Laithanpari Salilo
8hri.Thangzuala
Shri.Som Bahadur Rana
Shri.Mon Bahadur
Shri.L.Kom

Shri.Ami Chand
Shri.Shri.N.K. Thakur
Shri.Mon Bahadur Dorje
Shri.Amar Gurung
Shri.Lalbiaknunga
Shri.H.K.Thanghleia
Shﬁ.H.N.Choudhury
Smt.Lallianmawil

Shri.F Lalrinliana
Smt.Hrangthanhliri
Smt.Lalhmachhuani
Shri.Lalthathanga
Smt.Lalmuanawmi

Smt .Sharmila Subba
Shri.F Lalbiakdika
Smt.Vanlalvuli

Shri.T.C Lainghakliana
Shri.C.Simon |
Shri.F.L.Chhuma

Asst.Director
Coach
LDC
Driver
Attend
Paryer
Watchman
Bearer -
-do-
-do-

Cook

. Safikarmachari

Grounds Man
Cook
SE ‘§D’

-do- ‘SC’.

Sr.TOA(G)



653.
654.
655.
656.
657.
658.
659.
660.
661.
662.
663.
664.

665.
666.
667.
668.
669.
670.
671.
672.
673.
674,

675.

676.
677.
678.

-26-

Shri.F .Vanlalbuanga
Smt.Sairopuil
Shri.Vanlalnghaka
Smt.Lalthahiiri
Shii.A.C.Dengluie
Shri.G.Lalduhawma
Shri.K.L.Hmangaiha
Smt.P.Lalhrangi
Smt.Lalthanpuli
Shri.C.Lalchawimawia
Smt.Vanaramnghaki
Smt.Lalziki
Shri.Chawngkhuma
Shri.N.J.Khan
Shni.R.Lalkhuma
Shri.R.L.Muana
Smt.Rothangpull Varter
Smt.R Lalrinchhungi
Shri.C.V.Lalhnuna
Shri.M.C.Paul

Shri.P Barua
Smt.Rualkhumi
Smt.Lalbiaktluangi
ShriZolawma
Shri.Lalthanglawra Ngurte
Shri.Vumzakap

-do-

Sr.TOA(P)
-do-  (G)

4o @)

TOA(G)
-do-
TOA(G)
TOA(P)
-do-
Sr.TOA(G)
-do-

Sr.TOA(P)
TOA(TG)
-do- (M)
-do-
™)
TO
-do-
FEO
Projectionist
Chowkidar
Ast.Director o
LDC |
Driver
DYC

ACT



679.
680.

681.
682.
683.
664.
685.
686.
687.

. 688.
689.
690.
691.
692,
693.
694.
695.
696.
) 697.

-27-~

Shri.Rochangliana
Shri.Lalremruata
Shri.L.Z Pachuau
Shri.Vanlaichhuanga
Smt.V.L Liani
Shri.B.Ramdingliana
Shri.Lalbuatsaiha |
Smt.Lalhmangaihzuali
Shri.Sangkhuma
Shri.Mangjangam Tothang
Shri.Shd.C.Laléawmliana
Smt.Laltlali
Smt.Sangkimi
Smt.Lalthasangi
Smt.Sangita Ro§
Shri.Vanmawia

Shri.Vanlalsawma

_Shri.Darhmingliana

Shri.Lalrinmawia

GDC

LDC

Driver
Peon
Cleaner
SREO
uDc
§cC
AlO
Librarian
R;ceptionist
Steno (J)
CG -l
-do-
Deftry
Usher
Peon

Chowkidar

The applicant No.1 to 287 are working under
the Postal Department, No.285to 393 are
working under the All India Radio, No.394 to
457 are working under Customs and Central
Excise Department, No.458 to 582 are“

| Contd......p.
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By Advocate Mr.K.P.Pathak.

working under the Doordarshan Kendra,
No.538 to 610 are working under Census
Department, No.611 to 626 are working uhder
Fleld Publicity Office, No.627 to 640 are
working under the Sports Authority of Ihdia,
No.6§1 to 651 are working under National
informatic Centre, No.652 to 664 are working
under the Telecom Department, No.665 to 670
are working in the Telegraph Department,
No.671 to 673 are working under Department ,
of Audio Video Publii:ify, No.674 to 676 are
working in the Khadi and Village ‘Industries

- Department, No.677 to 680 are working in the

Nehru Yuvak Kendra, No.681 to 684 are
working under .Central Integrated Paste
Management, No.685 to 687 are working in
the SuB-RegionaI ‘ Employment Office and
No.688 to 697 are working in the Press
information Bureau and all the ;ppﬁcanis are

posted in the State of Mizoram.

woo....APPLICANTS.

e
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11.
12.

13.

-29-

-versus- .

Union of India,
represented by the Cabinet Secretary,
North Block, New Delhi-2.

Secretary to the Govt. of India,
Ministry of Communication,
Sanchar Bhawan, Ashoka Road,

New Delhi.

Secretary to the Govt. of India
Information and Broadcasting
Sashtri Bhawan, New Delhi-1.

Secretary to the Govt. of India,
Human Resource Development

Department of Youth welfare & Sprots,
Shastri Bhawan, New Delhi-3.

Secretary to the Govt. of India

Ministry of Small Scale Industries

& Agro and Rural Industries (Udayag Bhawan)
New Delhi-1.

Secretary to the Govt. of Indla,
Ministry of Labour,

3.10 Jam Nagar House,

New Delhi-1.

Secretary to the Govt. of India,
Ministry of Agriculture,

Krishi Bhawan,

New Delhi.

The Secretary
Central ‘Board of Excise & Customs,
North Block, New Delhi-2.

Secretary to the Govt. of India,
Ministry of Home Affairs, .
New Delhi.

The Director General

All India Radio

Akashbani Bhawan, Sanshad Bhawan,
New Delhi.

The Director General
Door Darshan, Copernicus Marg,
New Delhi-1.

Principal Officer,
Press Information Bureau,
Sanshad Bhawan, New Delhi-1.

The Director,

Field Publicity, East Block-Iv,
Level-II, R.K.Puram,

New Delhi-66.

Contd..
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l4., The Director General,
Department of Posts,
Dak-Tar Bhawan, New Delhi-1.

~15. The Director,
Nehru Yobakendra Sangthan,
East Plaza, IJI Stadium,
New Delhi.

16. Chief Executive Officer,
Khadi & Village Industries Commission,
3rd Irla Road, Biletarale,
Mumbai-56.

17. The Director General,
Employment & Training,
Jam Nagar House,
New Delhi-11.

18. Registrar General of India,
2/A Mansingh Road,
New Delhi-1.

19. The Director General,
National Informatic Centre,
'A' Block, CGO Complex,
New Delhi-3.

. ..Respondents

By Advocate Mr. A. Deb Roy, Sr.C.G.S.C.

ORDER

CHOWDHURY, J. (V.C.).

The following are that reliefs sought for in this
application under Section 19 of the Administrative Tribunals
Act, 198b5.

"(1i) a declaration that all Group 'A', 'B', 'C',
'D' employees of the Central Government
‘posted in Mizoram are entitled to House
Rent Allowance at the rate applicable to
'B' Class cities i.e. @ 15% of pay and
Compensation @ 10% of the pay in lieu of
Rent Free Accommodation with effect from

l//\v/ﬂ/ 01.10.1986.

Contd...



-31-

(ii) a direction to the Respondents to release
the House Rent Allowance @ 15% of pay and
compensation @ 10% in lieu of Rent Free
Accommodation to all the applicants posted
in Aizawl, Mizoram forthwith along with
arrears with immediate effect from
1.10.1986."

The applicants are employees of the Central
Government working under various depaftments namely, Postal,
Communication, Information and Broadcasting, Home Affairs,
Agriculture, Sports & Youth Weltare, Press Information
Bureau, DEP, DFPL DAVR, KVIC and Nehru Yoba Kendra and are
posted 1in the State of Mizoram, who are serving ‘in the
categories of Group A, B,C and D respectively.

.It was inter alia contended that the State of
Mizoram is one of the most expensive placés in the country
and the Government of India recognised the area is ‘an
expensive lpcality vide Notification dated 03.08.1975; The
cost of living 1is highér than that of Shillong-and Kohima.
It was asserted that the Central Government employees
working in‘Shillong and Kohima etc. are being paid House
Rent Allowance (for short HRA) at the rate applicable to B
Cléss Cities whereas the applicants those who are posted in
Mizoram denied the benefit of enhanced HRA. It was also
mentioned that the Norh East Hill University authority has
‘allowed payment of HRA at the rate applicable to 'B' Class

Cities to its employees posted at Aizawl at par with the

rate prevailing vide Notification dated 17.5.1994. It was

also stated that Cities and Towns in the State of Mizoram
‘are yet to be?classified by the Government of India and as
~such general area prescribing HRA for diferent classes of
cities could not be made applicable in the State of Mizoram.
;The applicants also referred and relied to the letter dated

31.01.1977 issued by the Govt. of India, Ministry of

Contd. ...



IFinance, Department of Expenditure in the matter for grant

lof Rent Free Accommodation/House REnt Allowance to Central

] I ’ : . .
;vigovernment employees posted in the State of Mizoram. As per

Fhe said letter President of India was pleased to sanction
HRent Free unfurnished accommodation to the Central
,Government employees having all India transfer llablllty and

ipost to the Union Territory‘ of Mizoram or House Rent

Allowance in 'lieu thereof at the rate mentioned. The
_ v \ ,

;applicants contended they are entitled to House Rent

f%liowance and compensation in lieu of Rent - Free

l
{Accommodation in terms of the aforesaid order of the

lGovernment but they are ~presently getting HRA @ 7.5% of
#heir Basic Pay. It was also mentioned that the applicants

I
'

Lmho are Group A, B,C and D are not provided accommodation
i

jand as a result they are staying in rented houses which are

|
Wery scare and costly. Hence this application.
U

2. The respondents contested the claim of the

|

wappiicants and submitted its written statement. The
| ’

rates on classification of cities/towns on the basis of

:lb 5,240, since it d1d not fulfill the prescribed population

i

criteria for B class cities as per the recommendation of the

ibth -Central Pay Comm1s51on according to which city with

;Lopulation more than 50,000 but less than 5 lakhs are
1 R

iclassified as C class cities. It was further contended that
lin case ofvemployees working in Shillong and Kohima which

lare also classified as Cl cities, HRA for B class city rates

fhas been granted due to some court orders. It was further

| :
lcontended in the written statement that Rent Free

unfurnished accommodation 1s admissible to Central

x - Contd..
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Frespondents pleaded that HRA is admissible based on the

population. The popuiation of Aizawl as. per 1991 Census is’

| e
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Government emplyees having all India transfer liability only

and if posted in Mizoram or HRA at the rate applicable from

time to time. It was further céntended that Compensation and
HRA admiésible is granted if a person entitled to Rent Free
Accommodation could not bevprovided accommodation and the
same 1is notalioWed to other Central Government employees who
are entitled to admissible HRA only if no accommodtion is

provided. The respondents in their written statement clearly

.averred that compensation'in lieu of Rent Free Accommodation

(for short RFA) is only admissible in the case of Central
Government employees having all India transfer liability and
posted in Mizoram vide letter dated 31.7.1977.

3. Heard Mr. K.P.Pathak, learned counsel appearing on
behalf of the applicant and Mr. A.Deb Roy, learned Sr.
C.G.S;C. for the respondents.

4. The issue raised in this applicant are almost

settled by the decisions of the Tribunal as well as the

decision of the Hon'ble‘ High Court and Supreme Court.
Admittedly, the employees working in Shillong and Kohima,
though these cities are claésified as Cl cities, théy are
paid HRA at the rate prescribed for B class cities in view
of the decision of the Tribunal in O.A. No. 42(G)/89 dated
31.10.1990 (Sri S.K.Ghosh & Ors Vs. U.0.I. & Ors) and the
decision rendered by the Tribunal in O.A. NO. 48/§l and
105/95 dated 28.2.1995 as well as the decision rendered by
the HOn'ble High Court in Civil Rule.No. 104(K) of 1994
dated 22.3.1996. A similar order was also passed by the
Hon'ble High Court in Writ Petition (C) No. 4 of 2000 on
7.2.2001 directing the North Eastern Hill University
authority to pay HRA to the employees of Aizawl campus of

the North Eastern Hill University at the rate prescribed for

Contd...




Central Government employees in B class cities. Similarly
in O.A. No. 48/91 and 105/95 the Tribunal ordered that the

employees were entitled to HRA at the rate prescribed for

A

1B' class cities to the Central Government employeeswhich

would be payable at the rate of 15% from 1.1.1986 to
30.9.1986 and from 1.10;19986 at flat rate prescribed under
O.M. dated 7.8.1987. The Union of India went up to Hon'ble
Supreme Court against the part of the order passed by the
Tribunal on the question of payment of compensation lieu of
Rent Free Accommodation. This Bench “in the atoreséid
judgement in the light of the decision rendered in S.K.Ghosh
& Ors. (Supra) held that the Central Governmeht employees
posted in Nagaland were entitled to Rent Free Accommodation

or Compensation in lieu thereof since the rate of House Rent

Allowance was one of the components of compensation in lieu

of rent free accommodation. The Hon'ble Supreme Court set

aside that part of the order in the aforesaid Civil Appeals

reported in AIR 2001 (SC) 2826. The Hon'ble Supreme Court in

‘the aforesaid case accordingly observed as follows

7. Therefore, we think that the decision of this
court inCivil Appeal No. 2705 of 1991 will not be an
impediment to decide the second question as to
whether the employees posted in the State of
Nagaland are entitled to rent free accommodation or
compensation in lieu thereof. It is a separate and
distinct question to be decided unhindered by the
decision of this Court in Civil Appeal 2705 of 1991
(Union of India V. S.K.Ghosh). In the order of the
President of 1India the expression who are not
provided with rent free accommodation would only
mean those employees who were within the eligibility
criteria prescribed in the O.M. dated 1.8.1960.

The factual position is as follows :-

(1) O.M. 12-11/60-ACC-I dated 2.8.1960 is still
operative. That order clearly sets out that 'it had
been decided with the concurrence of the Ministry of
Finance, that where tor the efficient discharge ot
duties, it is necessary that an employee should live
in or near the premises where he works, it would be

Contd..
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desirable that 'he -should be rent-free or rent

recovered at reduced rates only if the nature of

his duties or conditions under which they have to
be performed are such that a higher scale of pay or
special pay etc. would be granted but for the
concession of rent-free or recovery of rent at

reduced rates. It has been decided that this

concession should, in future, be allowed only with
the concurrence of the Ministry of Finance in each
case'. -

(2) O.M. 12/11/60-ACC-I dated 2.8.1960 is also

applicable to O.Ms. dated 23.3.1986 and 22.5.1987
and also to O.M. dated 13.11.1987 which makes it

clear that the concession of compensation in lieu of.

rent free accommodation to be available only to
those employees who  fulfil the «criteria of
eligibility as prescribed by O0.M. 12-1/60-ACC-I
dated 2.8.1960. '

After adverting to certain aspects it is made

- clear that other terms and conditions for
admissibility of compensation in lieu of rent free

accommodation would be as indicated in the O0.M.s
dated 19.2.1987 and 22.5.1987 and 22.5.1987 remains
the same. O.M. 12-11/60-ACC-I dated 2.8.1960 would
be applicable in turn to this notification as well.

8. ' The respondents are not 1in a position to

controvert this factual background. If that is the
position, in fact, the decision of this Court
inCivil Appeal No. 270 of 1991, (Union of India v.
S.K.Ghosh) will not come in theway of deciding
whether the respondents are not: entitled to
compensation in. lieu of rent free accommodation and

the view taken by the Tribunal in thls regard cannot

be sustalned.

9. Thus, the conclusion is irresistible tht thre
is no decision of the Government of India entitling

the Central Government employees posted in Nagaland,

except who are eligible for the concession of rent
free accommodation or compensation in lieu thereof

under O.M. 12-11-60/ACC-I, dated 2.8.1960 and,

therefore, the view taken by the Tribunal in this
regard has got to be set aside."

In view of the position enumerated above, I am of

.
tl'%e view that the applicants are entitled to House Rent
Allowance at the rate prescribed for B class cities to the
Ce%tral Government employees which should be payable to the
aéplicents aﬁithe rate of 15% from 1.1.1986 to 30.9.1986 and
om 1.10.1986 to 30.9.1986 and from 1.10.1986 at flat rate

escribed under O.M. dated 7.8.1987 read with another O.M.

Contd..
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!
d%ted 13.11.1987 and the Nortification GSR No. . 623(E)

H

aﬂending the Fundamental Rule 45 A with effect

from
1.47.1987.
i

'ii
ﬁ

As regards the claim forcompensation in lieu of

Rent Free Accommodation the respéndents are to act in

co?formity with the Office Memorandum NO. 12411/6O—ACC—I

|
da%ed 2.8.1960, O.M. dated 23.2.1986 and 22.5.1987 and
| .

al%oy to O.M. dated"13.11.1987.v The respondents shall

‘i, )
ex%mine the each case on merits and thereafter shall pass
i '

Fssary order in individual cases. Rent free unfurnished

i
acdgmmodation is admissible to Central
|

n ec-"-

Government

empﬁoyees having all India transfer liability only those
1

whoﬂare posted in Mizoram or HRA at the rate prescribed
I ,

from time to time. Compensation and admissible HRA shall

1

|
|

be qranted to those persons who are entitled to rent free

t
i

B 5 . Y 4 ) .
accommodation and could not be provided accommodation and
\1 -

theﬂabove benefit shall be granted only to the Central

i :
Govanment employees having all India Transfer liability

and ﬂposted ‘in Mizoram vide letter No. 11015/1/E/(B)/76
1

dated 31.7.1977. The respondents shall
|

examine . the

1ndiﬁidual cases and thereafter pass necessary orders 1in
Iy
+

those cases, others will not be eligible for the same.
t { :

i
iy
1

The application is allowed in part. No costs.

i

! ' (D.N.CHWODHURY)
L Vice-Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

GUWAHATI BENCH, GUWAHATI

0:A.NO.

Shri. Lalhuliana,

Shri. Zaliana,

Smt. Saizami,
Shri.H.Malsawma,
Shri. Thanzauva,
Shri K.Vanlalthanga
Shri. C.Saqgthuama,
Shri.Lalhmingliana
Shri. R. Zohmingliana
Shri.Dengchhawna
Smt. Laingailiani
Shri. Saihmingthanga
Shri. Chhu;lkhama,

. Shri. H.John |

Shri. L.C.Thanghrima
ShriK. Tpanghrima
Shri. C. Liannghinglova
Shri. C.Malsawma,
Shri. C.Lalhunthara
Smt. K. Lalhmachhuani

Shri. Lalbiakzuala
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22.
23.
24
25.

26.
27.
28.
29.
30.
M.
32.
3.

35.
36.
7.
38.
29,
40.
a1.
42.
43.

)

- 45,
46.
47.
48.

Shri. Thankhuma_
Smt. C.Thanghlupuil
Shri. Depali De

Shri. Hmingthanzauva

. Shri. KC.Vanlalmuana

Shri. Thanzuala,
Smt.Bawihmingthangi
Smt.L.Malsawmtluangi
Smt. Lalriliani
Shd.A.Buanglhanga

Smt.Vanlaingaii -

Shri. K Hrangzama,
Smt. F Laltlani

Shri.F Neihchhinga
Shril. Rodingliana,
Shri.R.Thangluaia

Shi Hmundina
Shri.Neihthangchhunga
Shri. F.Rosema.
Shri.Laithangvunga
Shri.,P.C.Ramdina
Shri.Laldinpuia Hnamte
Smt.Vanneihchhungi
Shri.Malsawmtluanga
Smt. Lalthanchhungl
Smt.Lalrammuani

Shri. K Lalzara
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49.
50.
51.
52.
53.
54.
55.
56.
57.
58.
59.
60.
61.
62.
63.
64.
65.
€6.
67.
68.
69.
70.
.
12
73.
74.

Shri.P.C.Vanlalchhuanga
Shri.H.Biakdawla
Smt.Lalhmachhuani
Shri.F. Rohlire,

Shri. Lalbiaknuama Pautu
Smt. Thangthuami

Shri. Isaia

Shri.Vanhlira Vanchhawng
Smt. Lalrinpuii

Smt K Lalbiaksangi
Smt.Chhimthangpuii
Smt.Zonunsangi

Shri.KL Zohmingliana
Shri.C Lalhmangeihzuala
Smt.Sailothangi

Shri.C Lalhmunliana
Shri.K Lelrammewia
Shri.C.Lalrimawia
Shri.Lalrotluange
Smf.Laléhuangldmi
Shri.Tul Bahadur Chhetri
Smt.P.Lelhlupuil '

’Smt Lallawmzuali
}!Shn.C.LaIlanpuia,
" ghri.Vanialliana
Shri.H.Ramthianghﬁma

-do-
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76.
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83.
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87.
88..
89.
90.
91..
92,
93,
94,
95,
96.
97.
98,
99,

Smt.Zosiamliani
Shri.Lalhmuaka
Shri.Vanlaldinga

Shri. Thanghmingliaria '

Shri.C.KapthIang_a
Shri.K.Zomueana
Shri.College Thanga

smt Lisnzuali Pautu

Shri.Lalrosanga Ralte

Smt.Lalawmpuii-|
Smt.C.Lalrimawii
Shri.Rozarliana
Smt.J.Salemthari
Shri.Kepthanmawia
Smt.Rongengpui
Shri.Roenga
Smt.Lalremvell
Shri.T.Dolura
Shri.Ginzallana
Shri.C Lalnunsangi
Shri.C.Vanlaimawia
Shri.H.Lalparvula
Smt.Lalrinzuel
Smt.Lalmdénpuil

Shri.Lalrintiuanga

100. Shri.Lalmuankima



101..
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104..
105.

106

107
108.
109.

110
114
112

113,
114,
115.
116.
117.
118.

119

120,
121,
122,
123,
124,
125.

126
127

Shri.Lalnunhlima

Shri.Augt.Lalhualhima
Shri.H.Rangthuama -

Smt. Thuamilani
Shri.Lalsailova
Shri.Lalchungnunga
Smt Lalawmpulii
Shri.Lalhriattira -

Shri.Patric.Sienplanga
Shri.Lalinmewia Ralte

Shri.Zalthanmawia
Shri.C Lalbula

Shri.T Lewmthanga

Shﬁ.LéIIIanzame '
Shri.R.Thankhuma
Shri.Thanzawna |
Shri.Lalhmingliane
Shri.K Lalhmingliana
ShiBlakkla

ShriFP Biakkunga

Shri.J Hrangkhala
Shri.C Zathuama
Shri.F.Rokima
Shri.K Khawiiana
Shri.Biaksallove

Shri.PC.Malsawmtiuanga

Shri.K.Ropiange

a
?

Accountant
Overseer Mails

Development Ox_rerseer
-do- -

-do-

-do-

-do-

Postman

.Ejo.

-do-
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129.
130.

- 191,

132.

133

- 134,
135.
136.
137.
138.
139,
140.

144

142,
143,
144,
145.
146.
"147.
148..

149

150.
151.
152.
153.

ShriLaingura
Shri.Vanlaliiana
Shri.R.Lalnunmawia
Shrl.T Lalnunpula
Shri.Laltlankima
Shri.Vanlalmawia
Shri.HC.Zosangliana
Shri.R.Lalhmingliana
Shri.Lalzarliana
Shri.T.Thanhiira
Shri.Lalrosanga
Shri.H.Lalrinmawia
Shri.Lalhuapliana
Shri.Lalrintiuenga
Shr.PC.Zonunsange
Shri.B.Haitu
Shﬂ.Hmingthanzam
Shri.Ngurdawla |
Shri.Septawna
Shii.R.Chhunkunga
Shri.Thangdula
Shri.Malsawme-|i
Shri.Lalrinawma
Shri.C Laltlane
Shri.K.L.Biakthanpuii
Shri.B Lalrohiua

Postman

/ -do-

-do-

~-do-
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158.
156.
157.
158.
159.
160.
- 161,
162.
163,
164
165.
166..
167..
168.
169.
170.
7.
172.
173.
174,
175.
176.
177.
178.

Shri.C.Nguntiunga
Shri.ALelhlira
Shri.R.Vanlalkunga

Shrl.$.Thangkhanngoa

Shri.Vannunhlima
Shri.Zaihlira
Shri.H.Cheldallova
ShriR Laltanpula
Smt.T Lalrinliani
Shri.RaltawnIuaia.
Shri.Lalsangzuala (R)

| Shri.Lalawmpuia

Shri.Renghnuna
Shri.Rochur;gnunga
Shri.Lalbiakliana
Shri.H.Vailiana
Shri.Madan Ghati
Shri.Diliana
Shri.C.K.Limbu
Shri.K.Rothanga
Sﬁri.l_.aldewngliana
Shri.Sanglawma |
Shri.Lalchhuanmawia
Shri.Lalhmangalha(K)
Smt.Lalthanzami

Shri.R.Sanghleia
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185,

186.
187.
188.

189,

190.

191.
"192.

193,

194,

195,
196.
197.
198.
199.
200.
201.

202.

203.
204.

205.

Shri. Laftluanga Sailo
Shri.Lalsangzuala
Shri.Romawia ’
Shri.Chuaubuanga
Shﬂ.Lalzawng.a '

Shri.Malsewmtiuang-Ii

Shri.Lairothanga
Smt.Lalramliani
Shri.H.Thangrikhuma
Shri.Lalbata
Shri.Sangiura
Shri.Vanlalsiama
Shri.H.Ramhiuna |
Shri.Lalremmawia
Shri.vungzamuana
Shri.K Lalthlanghlima
Smt.Rohlupuii
Smt.M.S.Dawngkimi
Shri.Thangmura
Shri.Himlal Thapa
Shri.Bahadur Sarki
Shri.Lalremsiama
Shri.Pahlaira—Il-
éhri.Khalll Uddin
Shri.Thangluaia-li
Shri.K .Ngurtiana
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219,

206.
207.
208.
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211.
212,
213.
214,

2186.
217.
218.

220.
221.
222,
223.
224.
225,
226.
221.
228..
229,
230.
231.

Shri.Thansiame
Shri.Lalthanghluaﬁ -
Shri.Lawmzuala |
Shri.Laimuana
Shri.Kaphmingthanga
Shri.P.Sanglura |
Shri.Lalzara Ralte
Shri.Thangdailova
SﬁriLalthansanga |
Shri.Duhkima
ShriH.Thanhlira

Shri.Lalramthara

Shri.Biro Pabu Chakma

Shri.Lalnunmawia
Shri.PC Zalkunga
Shri.Salzama
Shrl.?.Lianngura
Shri.Thangrehlova .
Shri.Liankhuma
Shri.K. Hmunkunga
Shri.C Laldika
Shri.Lalzara
Shri.Lalthangliana
Shri.T.Engliana
Smt.Neiihmawii
Shri.‘SaihnaMg N

-do-
-do-
Stamp Vendor
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232. Shri.Darhmingthanga '-do-'
233. Shri.Dengsailova -do-
234, Shri.Pachiahga -do-
236, ShiChhusnawma  -do-
236, Shﬂ;TuJanhrangllana ‘~ jdo-
237. Shri.Suimanga -do-
238. Shri.Lallewmmala ’ -do- -
239, Smt.Hmingthansangi -do-
240. ShriLelhiima - -do-
241. Shri.H.Biakhnuna -do-

242. Shri.Lalhmangaihzuala -do-

243. ShriLaldingliana ‘ -do-
244, Shri.C.Ropianga -do-
245, Shrilaldanbanga ° -do-
246. ShriLeiphena -do-
247. Shrl.Tawnvela e
248. SNiPC Assam -do-
249. ShriKaptiuanga -do-
250. Shri.Lalblaldana : -do-
251. Shi.CMuenkima -do-
252. snn.v.,Laldingnana _‘ -do-

‘ 253; Shri.M.S.Dawngliana -do-
254. Shri.Hrangchhuana -~ -do-
255, Shr.V.Thangvunge -do-
256. Smt.Lalzarzovi -do- _ | .

257. Shri.Rodanga _ -do-
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278.
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283,

Shri Vanzika
Shﬁ.Lanhdqma
Shri.R Lalrawngbawia
Shri.Rotluanga
Shri.Malsawma Sailo
Shri.Vabeilialu _
Shri.Hralua
Shri.Thansanga
Shri.T.Zahmueke
Shri.Zarume
Shri.Hniarhulha
Shri.Rualhala
Shri.Thangphuta
Shri.Chhaima
Shri.Rialo

 Shri.Zasa

Shﬁ.Lalengliang
Shri.Biaklewma . |
Shri.Zachamliana
Shri._H.Lalngaia
Shri.T Leingaia
Shri.Leithanga
Shri.Lalrema

Shri Biakchungnunga
Shri.Lalhmingliana

Smt.Bendang Maro
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284. Shri.Paul Zoramthanga
285. Shri.Zopawilien Hmar

286. ShriKhawithanga

287. ShriLalramzauva

288. Shri.Lalrosanga

289. Smt.Alice, Zothanpull Fanel
290. Shri.8.N.Ghosh . '
291. ShriZirsangzela Hnamte
292. ShriZosangzuala

293. Shri.lzzat Singh

294, SmilLalramliani Hnamte
295, Shri.B.Lelchawivela
296. Shri.D.K.Roy

297. Shri.Khaikholet

298. Shri.Biramoni SInghv ‘

209, ShriRK.Lianzuala

300. Smt.Lalnunziri

301; Shri.Biakchungnunga

302. Shri.Samuel Z Hrangate
303. Shri.Lalnelkunga Khobung -
304. Smt.P.B.Thansangluaii
305. Shrl.Ngfrhuiﬁnga Tera
Smt.Judy Dammingm;wii' |

- 307. Smt.Lalrammawil Hmer

308. Shri.Lawmliana Tochhawng
309, Shri.Suakkhanthang
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D.D |
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-do-

-do-

-do-

New Reader

"Programe Executive
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Programe Executive
-do-

Asst.News Editor
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Smt.V.L.Remiiani
Shri.P.C.Lalduhawma
Shri.Lalramtiama
Smt.Lalthanpari Varte
Smt. L.B.Mawii
Shri.Lalmuankima
Shri.J.Sangkhuma

Shri.Vungkhanmang

. Shri.Lalhlupuia

Shri.F Lalremruata:
Smt.Sangzuali

Shri.R.Lalmuanpuia

LDC

Shri.Dipta Bania Chakraborty UDC

Smt.Lalbiakfeli
Shri.Ngurkhuma
Shri.Ramchullo Hmar

Smt.Lalkhawmawii.

. ShiBK Sarkd

. Smt.Vanlalruati

. Smt.Lucy Vanlathruall
. Smt.C Lalnunthari

. 8hri Zotuswnga

hri

-’

f1 RBamniata’
A AGIHUGIE

. Shri.N.Peter

Shri.David Zoramthanga

361.

Shri.H.Lalduhawma

-do-
'dO:

Hindi Typist

LDATA

© -do-

Tabulatqr Clerk

Stenographer

© ~do-

MD.Gr-1

8AN e 1t
9Lt

-do-
MD.Gr-lll

-do-

NF

..........



- 310.
3.
312.
313.
314.
315.
316.

N7

318.
319.
320.
321,
.
323.
324.
325,
326.
327.
328.
329.

330.
331.
332.
333,
3.
335.

Smt.V.L . Hrimi

Smt.Lalhmerliani Fanai

Smi.Laltlanthangi Pachuau

Smt.!.lhungchhungi
Shrl.c_.ZohmIngliana

- Smt.Vanlelthari Fanai

Shri,Zothansahga
Shri.G.Marandi
Sh;'i.Lalchungnunga
8hri.S K.Sarmah
Shri.A.N.Deka
Shri.Akhllesh
Shr.T K Kalanyan

Shri.Prakash Raj Gabriel

Shri‘R.Lalbiaktiuanga
Shri.Lalthansiame
Shri.Lalrinpula
Shri.Haradhan Dufta
Sm. K.Lalthankimi
Shri.J.Lalthakima
Shri.Ralzadala
Shri.Lalbiakmawia
Shri.Vanlalhruaia
shri F Zodinthara
éhri.Kailiana

Shri.C K.Thapa

HL

Sr.An_nouncef
-do-

-do-

_-do-

Jr. Announcer

do-

Station Engineer Asst.

-do-

-do-

-do-

ES

@

-do-

-do-
Sr.Technician
-do-

-do-

EA
Accountant
D.Technicnian

“Jr.Technician

Contd



e

362,
363,
364,
365,
366,
367,
368,
- 369.
370,
an.
372,
373,
34,
s,
376,
an.
378,
319,
380,
381,
362,
383,
384,
385,
386.
sy,

Shri Melsawma

Shri.Laltlanchhunga

Shri.Lalchhingpuiea
Shri.Kaisianmung
Shri .Ngursgllova :
Shri.Thavunga
Shri.Lalsawmliana
Shri.P.C.Pahlira
Shri.Lellungmuana
Smt.Lalhmuakiiani
Shri.C Lalpara
Shri.Thantiuanga

Shri.Lalsaizawne

Shri.T Lalrosanga -

Shri.Zathianga
Shri.Lalnunthanga
Shri Laltluanpuia
Smt.Zaithangpui
Smt.Lalrinengi
Shri.K.Vanzika
Shri.R Laltluanga
Shri.Aithangpula _
Shri.K Lianhela

Shri.Lalroenga

Shri.Gambir Sigh Thape

ShriK.Lianzama

-do-
-do-

St.Attd.

. Sorter

Helper
Khelasl

-do-

Studio Guard

-do-

Farash
Safaiwala

Mali

Security Guard

-do-
Security Guard

v

..........



388.
389,
290.
391.
382.
393,
394,
495,
36.
297.
398,
299,
400,

401

402.
403,
404.
405.
406.
407.
408,
409.
410,
eth
412,
413,

414,

Shri.Vanlalchullova
Shri.Rohnuna Lushai
Shri.Rodingliana

Shri.Tlangthaanuaia :

Shri.Vanlelpeka

“Lalrindika

Shii.T.T K. Thang
Shi,‘Bhattachadee,
Shri.AK Saikia
Shri.K.Neog
Shri.J.Dohling
Shri.J K. Saikia
Shri.M.Mohanta
Shri.S.M.Thang
Shri Lalthanliana
Shﬁ.W.T,Lofha
Shri R..Lotha
Shri.J.Louphal
Shri.T.G.Mang

ASmt.Lianchhingpuii
ahr!.Mangchinlal Guite

Shri.K.Khamchintian
shni Thangchuéllova
ShiiZ K.Thang
Shﬁ.DawhggInIlan
Shri.Laltawnliana

Shn'.LaIlhankunga

_ Inspector

~do-v
-do- _
-do-

-do-

-do-
Ingpector

$

do-
-do-

-do-

Contd.........;0"



415,
416.
417,
418.
419,
420,
a1,
4.
423,
424,
425,
426.
a21.
428,
428,
430.
431,
432,
433,
4.
435.
436.
437,
438,
439,
440,
a1

Shri.Md.Abdut Mutalib
ShiKChaya
Shri.Dominic K.K.Thang
Shri.Thanzuala
Shri.D.P.Haokip
Shri.M.A Hassan
Shri.K.M.Guite
Shri.P.k.Kr.Das
Shri.P.Gogoi
Shri.T.John Banyan
Shri.Balakkrishnan -
Shri.M.A.Laskar
Shri.A.Lalsawta
Shri.V.Lalzidinga
Shri.V.L..Ruata
Shri.S.li(.Das
Shri.Babu Mia
Shri.Rampanmawia
Shri.Dhurba Joshi
Shri.Lalhmuakliana |
Shri.Abdul Mannan
Shri.C Lallawmsanga
Shri . B.C.Das
Shri.LaIrinthanga
Shii.T.L.Hmar
Shri.Lalthanpuia
S!\l.DIEIp Sherme

L

Inspector
Tax. Asstt.
RT
OTC
Driver
-do-
-do-
Harildar
-do-

-do-

s s

..........



442,
443

445,
448,
441,
448,
449,
450.
451,
452.
453,
454,
455.
456.
457.
458.
459,
460,
481,
462.
463,
464,
465.
486,
467.

Shri.V.Vanlaizama

Shri. B.R. Joshi

. Shri. Sobna Hasda

Shri.A.Chamroy
8hrl.S.Choudhury
Shri.Lalruatfela
Shri.Paul Hmar
Shrl.S P Sharma

Shri.Manik.Ch.Das |

Shii.B.Debbarma
Shri.K.Hmar
Shri.J.K.Guite

Shri.P K.Neihsial
Shri.L.H.Falhriem
Shri.P Kipgen
Shri.B.B.Baruah
Shri.S.T.Séﬂo

Shri Laldingliane
Shri.Lainunmawia

Shri. Tusar Day

Shri.P Lalluaia
Shﬁ.c.P.Lalchungnunga
Shri.Zoramhmangaina
Shri..C.Khawithuama -
Smt.Lalhmangaihzuali

Shri.Laldanglova

Stenographer

| inspector

Director
News Editor

- Graphic Artist

-do-
Floor Asstt. .

do-

-do-
Editor
-Production Asstt.

-do-

Contd..........



468.
469.
470.
4M.
472,
473,
4n.
475,
476.
471.
478.
479.
480,
481.
482,
483,
484,
485,
486.
487.
488.
489.
490.
491,
492,
493,

\)’; ™

ShrI.B.Vanlaldln‘ga
Shﬁ.'i'.C,Lgttlanzuﬁla

Shri Lafamkime Chhangte
Shri.Vanlalthakima
Shri.Parbat Thapa

“Smt.Lalpariiani

smt.Lalhriatidmi  Tiau
Shrl.VaﬁlaIrema
ShriLaingaihzuale
Shri.C Lalrinsanga
Shri.Vanlaltiana Varfe
Shri.C.Lalremsiama
Shﬁ.Hmingthansanga ,
Shri.C.Vanlaisiama

Floor Asstt.

do.

Property Asstt.
-do-

Carpenter
Painter

do-
Production Asstt.
-do-

-do-

-do-

$hni.Frankie Lawmkima Sailo -do-

Shri.T .Siama
Smt.Helen Laibiakkimi

Smt.F.Lawmsangi

-do- . >
-do-

-do-

Smt.Lalram2auvi Chawngthu -do-

Smt.Vanlairuati
Smt.Lalnuntiuangi
Smt Lalrinmanwii
Shri.Lalchuangliana
Shri.K.B.Thaudam
Shri.Vanhmingtiana
Shri.V.Rawvat |
Shri. S.Lianchhuma

Make-up Astt.
-do-

Tailor

Camera Man
Film Editor
Carpenter
Floor Man agér

SEA

.__.4‘_,_'_
1}

D e
h
'

Mandd



»

495,
496.
497.
498.
499,
500.
501.
502,
503,
504,
505.
508.
507,
508.
509,
510.
511,
512.
513.
- 514,
515.
516.
517.
518.
519,
520,
521.

Shii.F.V.Zawna
Shri.C.P.Bik Chandani
Shri.T Lalnunsanga
8hri.P,C.Sakhawliana
Shri.Subhendu Dam
Shi.S.K.Pal
Shrl.Bith Bandyopadya
Shri.Suprya Roy
Shri.M.K.Chakraborty
Shri.T.Chonglol

Shri Prem Prakash
Shri. §.Prakash

Shri.X Lalsangzuala

Shri.Lelngaihzuala Kewini

Shri.Laimuanawma

Shri.Lalremthanga Khiangte

Shri.Rothianga

ShriLlanchungnunga

Shri.Zohminga Ralte
Shri.C.Nesa
Shri.J.Sawilaia
Smt.Lalthansangi -
Shri.Lthmachhﬁn
SmtZomuanpuil
Shri.R.Rokiamiova

Shri.Lalramzauva Pachuau

Smt.Zochhingpuii

-do. .

S(éﬁon Engineer

Tech
Sr.Tech

ubcC

Accountant -

Head Clerk
uDC

Contd..........



522.
523,
524,
525.
526.
521.
528.
529,
530.
531,
532.
533.
534,
535.
536.
537.
538.
539,
. 540.
541.
542,
543,

545.
546.
- 547.

Shri.F L.Ramchuliova

'Shri.R Lalsangliana

Smt.R.Zodinpuil

Smt.R.Liansangpuli

Smt.Lalthanchami

Smt.Rebecca Lalbiakdikd
Smt.Jennie Laldingliani
Smt.H.Lalramiiani
Smt.Lalbiakhluni

Smt.R Lalthanchhingl
Smt.R.Zoramsiami
Smt.K.LeIﬂnpuli -
Shri.P.R Dey
Smt.C.Vanlalruati

Smt. H.Biakhmingthangi

.Smt.Lalbiakkimi
Smt.Bamadeth Lalthankimi

Shri.Laltharlawma
Shri.Vanlalhruaia
Shri.R Lalsawta

Shﬁ.Lthnunenya

‘Shri.Ramdinliana

Shri.Lelrinmawia
Sﬁﬁ.Lélzamliana
Shri.Lalhnema
Shri.J Zosangliana

" stenographer

-do-

do—v

g

Contd......... o



948. Shri.C.Chawngkunga -do-

549. Shri.Lalremsiama -do-

'550. Shri.Parimol | -do- "

551. Shri.Chunilal Kalindri -do-

552. ShriLalzamiova o

§53. ShriSepmewla  -do-

554. Shri.T.C.Menliana Khafasl

555. smi.c.Lalchhénmma -do-

- 556. Shi.Vanlathrisaia do- !
557. Shri.Lalhmangaiha -do-}

556. ShriLaMlankima  -do-

559. ShriLianchhingpula ~  -do-

560. Shri.Vanramenga -do- .
561. Shri.H.C.Lalrawngbawia Daftry R

562. Smt.Cross Chhuanawmi Gest Operator

563. Shri.Limgmuana Security Guard

564.- 8hri Zachhunga do

565. Shri\.Sangbera -do- :
966. Shri.Lalvanthanga -do- .
567. ShriLianzuala -do- -
568. 8hri.Laingaihawma -do- :
369. Smt .Vanrarh;lawii Sweeper |
570. SmtK.Thansiama - =do-

571. SmtLafthanpui -do-

§72. ﬁhﬁ.R:Thangvels - -do-

§73. ShriZehmingthanga -do-



574.
575
576.
571.
578.
579.
580.
581.
582,
583.
584,
585.
586.
587.
. 588.
589,
590.
591.
502
593,
594.
505.
596.
507.
598,
599,

Smt Laltlanzovi
Shri.Lalchharliana
Shri.Rosanglura
Shri.Pradip Kumar
Smt.Lalbiaknungi
Smt.Lalthangmawil
Shri.Vanramiawma
Shri.Budiman Joshi

Shri.Roliana

8hri.8 Kispotta

Shri.B.H.Kapthanga

" Smt.R.Lalnghakhleli

Shri.P.C.Mawia
Shri.P.C.Lalnunthar
Shri.L M.Singh
ShriD.Tigge

Smt Lalfamiimi _

Shri Lalhmingthanga
ShriZothanthuama
ShriLalbuanga Sailo
Shri Saithuama Sailo
8hri Saithanthuama

Shri.Lalrosanga
8mt KLlaldawngliani

Smt.Jeramish L.Fansi

Shri.Lalnghinglova

Sweeper

-do-

Security Guard

Peon

Security Guard -

DDGO
ors

H/A
Assistant
FO
ubDC
H/Typist
unc

Investigator

SA
SA
SA
8.A

Computer

-do-

=do-

Artist

G'“td::;::::::::" :



600.
601.
602.
603.
604,
605.
606.
607.
608.
609.
610,
611.
612.
613.
614.
615.
616.
617.
'618.
619.
620.
6.
622.
623,
624.
625.
626.

Shri.Lalrova
Shri.C.Lalhmingliana
Shri.K.Hranglawta
smi;Lauiamtuanga ‘
Smit.Lathrietpuiii-
Shri.Rohmingthanga
Shri.Darthangvunge
Shri.Lianzela |
Smt Lalnumawii
Smt.Biekthangi
ShriZoliana
Shri.Vanlalkima
Smt.M.K.Kimi
Shri.Sangzuala

Shri.L.Raite

Shri.Rocky Lalremliana

Shii.C.Sangkunga
Shri.Vanlallewma

Shri.Lalnuntiuanga

.ShriZosange
Shri.Tlanghmingthanga

Shri.Hmingthanzauva
S"hrl.Laipdawla
Shri.M.C.Lianmawia
ShriZosiama

Shri.H Lianvela
Shri.LaIthaldr‘na

DWan
JGO
Daftry
Peon
Peon
Peon
Chowkidar
Chowkidar

-do-

Sweeper

Driver
FPA
cG~ll -
Driver

Cleaner

Peon
Chowkidar
FPA

LDC
Driver
Cleaner
Peon
Chowkidar
FPA

" Driver

Peon

Chowkidar

contd...... "f




627.
628.
629,
630.
631.
632.

633.
6)4.
636.
637.

)

639.

640.

641.
642.
643.

645.
646.
647.
648.
849,
650.
651.

652.

Shri.Lianminthang
Shri.Shyamkant S.Joshi
Smt.Lelthanpari Sailo
Shri.Thangzuela
Shri.Som Bahadur Rana
Shri.Mon Bahadur
Shri.LKom

Shri.Ami Chand
Shrl.Shrl.N.K.‘Thakur

Shri.Mon Bahadur Dorje

Shri.Amer Gurung -
ShriLalbiaknunga
Shri.H.K.Thanghleia
Shri.H.N.Choudhury
Smt Lalllanmewii

Shri.F Lalrinliana
Smt.Hrangthanhliri
Smt.Lthmaqhhuéni |
Shrl.LaIthatha_nga

Smt.Lalmuanawmi

"Smt .Sharmila Subba

Shri.F Lalbiakdika
Smt.Vanialvuli
Shri.T.C Lalnghakliana
Shri.C.Simon
Shri.F.L.Chhuma

As;tbiréctor'
Coach
Loc
Driver )
Attend
Paryar
Watchman

Bearer -

 -do-

~-do-

Cook

. . Sdfikarmachari

Grounds Man

Cook

SE ‘SD’ . .
-do- ‘SC’

-do-

SE‘SB’

SA B
LDC
SIE 'SC’

-do-
-do- -

Sr.TOA(G)




653.
654.
655.
656.
657.
658.
659.
660.
661.
662.
663.
664.

665.
666.
667.
668.
669.
670.
671.
672.
673.
674.

'675.

676.

6717.

678.

Shri.F.Vanlalbuanga
Smt.Sairopuii
Shri.Vanlainghaka
Smt.Lalthahliri
Shrl.A.C.Denglule
Shri.G.Lalduhawma
shri.K.L.Hmangaiha
Smt.P.Lalhrangi
Smt.Laithanpuil
Shri.C.Lalchewimawia
Smt.Vanaramnghaki
Smt.Lalziki
Shri.Chawngkhuma
ShriN.JKhan
Shri.R Lalkhuma
Shri.R.L.Muana
Smt.Rothangpuil Varter
Smt.R.Lalrinchhungi
Shri.C.V.Lalhnuna

Shri.M.C.Paul

Shri.P Berua
Smt.Rualkhumi
Smt.LaIblkﬁuengl
ShriZolawma
Shri.Lalthanglewra Ngurte

Shri.Vumzakap

~ -do-

Sr.TOA(P)
-do-  (G)
-do- ()
TOA(G)
-do-

TOA(G)

TOAP)

-do-

Sr.TOA(G)

-do-

Sr.TOA(P)

TOA(TG)

-do- (T)
-do-
™()
TO

~-do-

FEO

Projectionist

Chowkldar

Ast Director

LDC

Driver

DYC

ACT

contd.....



679.
680.

681.
682.
683.

685.
686.
687.
688.
689.
690.
691.
692,
693.
694.
695.
696.
697.

Shri.Rochangliana -
Shri.Lalremruata
Shli.LZ.Pachuau
Shri.Vanlalchhu_anga
Smt.V.L Liani
Shri.B.Ramdlngiiana
Shri.Lalbuatsaiha
Smt.Lalhmangaihzuali
Shri.Sangkhuma
Shri.Mangjangam Tothang
Shri.Shri.C Lalsawmliana
Smt.Laltlaii
Smt.Sangkimi
Smt.Lalthasangi
Smt.Sangita Roy
Shrl.Vahmawla

Shri.Vanlalsawma

- Shri.Darhmingliana

Shri.Lalrinmawia

GDC

LDC
Driver
Peon
Cleaner
SREO
ubc
8CC
AlO.
Librarian
Receptionist
Steno (J)
CG-ll
-do-
Deftry
Usher |
Peon

Chowkidar

The applicant No.1 to 287 are woﬂdﬁg under
the Postal Department, No.283to 393 are
working under the All India Radio, No.394 to
457 are working under Customs and Central
Excise Department, No.458 to 582 are‘

' Contd......p:~"



working under the Doordarshan Kendra,
No0.538 to 610 are working under Census
Department, No.611 to 626 are working under

Fleld Publicity Office, No.627 to 640 are

working under the Sports Authority of India,
No.641 to 651 are working under National
Informatic'Centre, No.652 to 664 are working

under the Telecom Department, No.665 to 670

are working in the Telegraph Department, .

No.671 to 673 are working under Department
of Audio Video Publicity, No.674 to 676 are
working in the Khadi and Village Industries
Department, No.677 to 680 are working in the
Nehru Yuvak Kendra, No.681 to 684 are
working under Central Integrated Paste
Management, No.685 to 687 are working in
the SuS-Regiona! Employment Office and
No.688 to 697 are working in the Press
Information Bureau and all the applicants are

posted in the State of Mizoram.

......APPLICANTS.

Rt



(QC\’? G/l-

-33 -

£ 1
iéu Chief Executive Officer,
¢« Khadi & Village Industries Commis

-sion, Ird Irla Road, Biletarale,
Mumbai ~56.
17. ' The Director General,
Employment & Training,
Jam Nagar House, Néw Delhi -11.
18. Registrar General of India,
2/8 Manﬁingh Road, New Delhi -1.

19. The Directqr General,

National Informatic Centre,

"A’ Block, CGO Complex, New Delhi-=

A VoS | ' . . .RESPONDENTS.

DETAILS OF THE APFLICATION :

1. Farticulars of the order against which applica-

“tion is made :

The application is made against the
implied rejecfion of the representations of the
apﬁlicants fur‘:grantiné of House Rent Allowance
(HRA) as per the rate préscribed “for "B’ Class -
Cities and alsb for grant of compensation in lieu
of Rent Free Accommodation in  terms of
D;M,Nou11@15/4/8é—EnII(B) dated 13.11.87 and ‘Gavt'

Order No. 4~52/98-FAP dated 27.01.99.

contd...p/~
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6.

~ A M.D -

Union of India,

represented by the Cabinet Secret-—

ary, New Delhi. 2 , No/’eﬂ/ %ﬂk

Secretary-éd the Govt of India, ﬂ{kqukh?»_gz ’
| . . fﬁi;ukwn

Communication, New Delhi.l.éz%mGM@VL

Astoica Roaut
Secretary to the Govt of India,

CInformation and Broadcasting.

Sashtri Bhawan, New Delhi. 1.

Secretary to the Govt of India,

Human Resource Development,

- Department of Youth Welfare &

Sports, Shastri Bhawan, New Delhi- 3 %
Secretrarf to the Govt of India,

Ministry of Small Scale Industries,

% Agro and Rufal Industries,(Wbyﬂi @KNML
Mew Delhi-1. '

Secretary to the Govt of India,

Ministry of Labour,
2/1@ Jam Nagar House, New Delhi-1i

Secretary to the Govt of India,

Ministry of Agriculture,

Krishi Bhawan, New Delhi.

contd,..p/~
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The Secretary,

Central Board of Excise & Customs,

North Block, New belhi - 2.
Secretary tb‘the Bovt of India,
Ministry of Home Affairs,

New Delﬁi.

The Director General,

All India Radio,

Akashbani Bhawan, Sanshad Ehawan,
New Delhi.

The Director General,

Door Darshan, Coparﬁicus Marg .,

New Delhi -1.

Frincipal foicer,_

Fress Information Bureau,

Sanshad Bhawan, New Delhi-1

Tée Directorg

Field Fublicity, Fast Block-~IV
Level ~-III, R.K.Furam, NEW’DElhi"ﬁé
The DirectDrVGene.ralg

‘ -of Fosts, Dak-Tar

Departhént

New Delhi -i.

- The Director,

Nehru Yobakendra Santhan,

East Plaza , IJI Stadium, New Delhi

contd...p/~

Bha— .



-34-

The application is also made praying for
a direction to release the House Rent Allowance and

Compensation in liew of Rent Free Accommadation +o

the applicants who are Group A, ‘B, CTand  'Dp-

'emplbyees of the Central Government posted at
[\_______,_,_..

Aizawlg.Mizoram a5 admissible to Central Government

employees posted in 'R Class Cities.

2. _ - durisdiction of the Tribunal .

Applicants declare that the subiect

matter of the orders “against whidh"they want

'redressal is within the Jurisdiction mfithe - Tribu~

nal .
P Limitation

The applicants further declare that the

applicétion is within the limitation period pre-

scribed' under Section 21 of “the Administrative

Tribunals Act, 1985

4, FACTS OF THE CASE

4.1 That all the applicants are citizen  of
India and therefore they ére entitled to all rights

antd privilages guaranteed under the Constitution of

: }\»yh}wa ' C contd...p/-
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o . &

India and other laws of the land. As indicated in

the cause title, the applicants are all emplovees.

of the Central Government working under various

Departments such as, Fostal, Commnuication, Infor-
mation and Broadcasting, Home Affairs, Agriculture,
Sports & Youth Welfare, Fress Information Bureau,

DREF, DFF, DAVR, kKVIC and Nehru Yoba Kendra and are

:posted. in the State of Mizoram. They all belongs to

M e — .
Bqup"A'g ‘B, 07 and "D’ cateqgories.

a

S i} T .

4,2 That the applicants have same cause of

action and the nature of relief prayed for is also

‘identical. They have a common interest in the case;

and as such, have approached this Hon‘ble Tribunal
Jointlya' Ift is a case fully covered by the provi-

sions of Rule 4(S5) of the Central Administrative

S Tribunal (Procedure) Riles, 1987 and, as such, the
applicants may be permitited to join together in the

- present application for redressal of their common

Grievance.

' 4.3 . That the applicants who are emplovess of

different Central Bovernment Departmentrs workihg

in the remote State of Mizoram have formed the
( —_

Central Government Employees Federatior of Mizoram,

tereinafter referred to as 'the Federation’, with

Headguarter at Aizawl with a view to co-operate

contd...p/-
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"with the authorities im functioning of the BGovern-—



&ant machinariegl in the State and to vlumk after
welfare of the employee by éd*ordinating betwéeﬂ
different departments and organisations of tﬁe'
Central | Government. 8hri Lalhuliana, who is
presently working as FPost Master, Aizawl HFD is the
President .mf the Federation and Ghri Vanlaltlana
Varte, who is wmr&ing in thé Door Darshan Kendra,
Alzasl is the Secretary Generaiu

x“///ﬁi; \'That the applicants state that Mizoram

is . one of the most expensive pldace in the country
s

and  accordingly the Govi of India has rightly

recognised this area as "Expensive Localitv" vide

O.M. No. 1162671 E/II(BO/73 dated @Z.08.75. It may

further be pointed out that théramét of living in
- Alzawl gity‘ is highewvthan that of .Shillomg and
Hmhima,‘ ?urthery the cost of taking accommodation
on rent is also comparatively much higher. It is
brought to the notice of this Hon'ble Tribunal that

Central Government employees working in - &hillong

s L ST S A M,

and Kohima etc. are being paid Housze Rernt Allowance

2
o e s

o e AR T R

(HRA) at rate applicabl& to 'B° Class Cities while .

+

pRm——"

the applicants who are posted in Mizoram are denied

the benefit of esnhanced HRA. It would also  be
pertinent to state hersin that taking all these

factors into consideration, the North East Hiil

- s e AT BVTLAT T o  ———

University avthority has allowed payment of HRA at

e e AT

contd. . .p/-




rate appiicable to "B’ Class Cities to the Univer—
sity Employvees posted at Aizawl at paf with the
rate obtaining at Stiiigggﬂigg_ﬁqﬂiﬂg'vide Notifi-
cation No. F,Eéﬁlﬁ/ﬁdmn/QB dated 17,ﬂ5w94.'
A copy of the aforesaid HNotification
 dated ‘17,®5u94 is annened.hereto and marked. as

ANNEXURE - I,

‘;///ﬁfﬁ, That the applicants state that cities:

and  towns in the State of Mizoram have not been
clagssified by the Government of India and, as suchy,

-the general area prescribing HRA for different

o

‘wlasses of cities could not be made applicable to

A ST
the Stata of Mizoram. However, the Govt of  India,
Ministry of Finance, Department of Expenditure

P .

issued a letter bearing No. 11015/i/E/11(B)/76

N

dated Z1.01. 7? in the matter of grtant of Rent Free

— !

ﬁccomquatlon / House Allowanc® to Central Eovern—

¢
ment Employees posted in the State of Mizoram. In

3

terms of the said letter the President of India was

pleased to sanctimn/Agrant rent free unfurnished . -
accommodation to the Central Government Empioyees *
having all India transfer lxabllltv and posted to

the Uﬂxon Territory of Miroram or House Rent Al

3

loanace in lieu thereof at the rate mentionm&i

the said letter dated 31.01.77. The said letter was

communicated by the Office of. the Fost Master

ﬁontdnuep/”
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General, North Eastern Circle, Shillong.

A copy of the said letter dated 31.81.77

is annexed hereto and marked as ANNEXURE -II.

4.6 That thg applicants state that although

theay are entitled to House Rent Allowance and

7/
compensation in lieu of rent free accommodation in

-

terms of the Bovt order governing the fieidﬂ they

' 3

are presently getting House Rent Aliowance only @

[ .. . T — -
7.5% of their ‘Pay’. It would 3iso be pertinent to -

R S

state herein that the Group '@’ Employees of the

- s —

Gtate OGovernment in Mizoram are provided with

Government accommodation. However, the applicants,
) RN S ket

who are:Group ‘A, 'R, 'C’ and 'D* are not provid— -

M

ed with accommodation and as a result they are

required to stay in rented houses which are very

scare and costly.
O s i ] .

4.7, . That the applicants-stafe that the. 4th
Fay Commissimn made éertain recommendatiﬁn regard-
ing grant of HRA anq compensatory allmwancag ta the
Central Gchrhment,empioyeez aﬁd pursuanf to  the

said recommdnations the Govt of India, Ministry

Finance by Memo dated 23.09.86 communicateg the

~

decision of the Government of India on the recom—

mendatian; of the 4th Fay Commission and the. rate

]

contd...p/~



_39-

for HRA and Compensatory Allowance were also pre~ <
scribed. It was also communicated by the 'aforesaid

decision that HRA at the rate shown shall be paid

to all employees without requiring them to produce

rent receipts.

A copy of the said Memo dated - 22.09.86

i

is annexed hereta and marked as ANNEXURE -1171.

4.8 That from the Memo dated 23.09.86 it is
evident that the recommendation of the 4th Pay

Commission has been accepted by the Government and

accordingly the applicants are also entitled to HRA
and Compensation in lieu of rent free accommodation

(RFA)ﬂV | o S : -

4.9 - That the applicants state that the Govt R
" of Iﬁdiag Ministry of.Finance has  issued several
office Memorendums in the matter ?f_granf of com-
pensation in 1iéu af Rent Free Qccommodation to the

Central Government Employees. Two such OMs are
numbered as No.11015/4/86-E-1I1(E) dated 19.82.87

and No. 11815/4/86-E.II(B) dated 13.11.87. In terms

of the said OMs dated ;QHQE“B% and 1%.11.87 the
Central Govt émployees belonging t‘Group BT, 07
and ‘D’ working in various classified cities and
unclassified cities are éntitled to compensation in .

\//lieu of rent free accommodation as communicated . in-

(:C)ntd.. s -p/—
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the said ONs. . In other words, such Central det
enployees are~ehtitled to House Rent Allowance as
admissible to Corresponding e&ployees in that
classified city/ unclassified.city Sin terms  of
order dated 53,@9,86 and @ 1@2 of the ‘Fay’ aé
Compensation in lieu of RFA,

Copi@é of thé OMs dated 19.02.87 and
13.11.87 are annexed hereto and marked as ANNEXURES

- IV & vy respectively.

&//ﬁ}}mf/ﬂ That the . applicants state that some
' employees of +the Fostal Department working ~iﬁ
Nagaland filed an application befare this Hon ble
\—4/..

~Tribunal claiming' grant of HRA at the rate pre-
scribed for "B’ Class Cities. The said application
which was numbered as 0.4 No. 42(8@/89 was  allowed
by this Héh'ble Tribunal by jﬁdgment and order
dated 30.10.90. Against the séid Judgment énd order
datéd 20.10.90  the Union of India preferred an
appeal before the Hon'ble Supreme Court which has‘
hegn numbered as Civil Appeal No. 2705/ 91 (Union
of India & Ors vs Shri S.K.Ghosh & Ors). Tﬁe “Apen
Court dispoﬁéd of the aforesaid appeal by order
dated 18.02.93 holding that there is no infikmity
in the judgment of Ehiﬁ

Hon'ble Tribuﬁaln However, the Apéx Court ’mcdified

™

the oarder of this Tribunal to the extent that the

) C(Dntdu " ‘]p/._...
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applicants therein are entitled to the arrears only

Witheeffect from 01.10.86 i.e. when the recommenda-

tion of the 4th Fay Commission were enforced.

Copies of the order dated 31.10.90

passed in 0.A No.42(G)/89 and the judgment and

41-

order dated 18.02.93 passed by the Apex Court in .

Civil Appeal No. 2705/91 are anenxed hereto and

marked as ANNEXURE -~ VI & VII respectively.

4.11. That the applicants state thatvaame of

the employees of Geological Survey of India belong~

ing to Group ‘C’ and ‘D° énd posted in. Nagalaﬁd
filed an application before this Hon'ble Tribumal
being 0.A.No.48/91 claiming HRA at the rate ap-
plicable to "B’ Class citieﬁvi,et at the rate- of
19% of the pay and also for payment of cmmpanaatioh
at the rate of 10% in lieu of HRA. The said appli-
cation was allowed by this Hon'ble Tribunal. vide
judgment and order dated 26.1.93. Another tsimilar
application .being 0.8. No. 2/94 filed by the All
India PFostal Emplovees Union' claiming similar
benefits. The;said 0.A.N0.2/94 was also allowed by
this Hon’'ble Tribunal vide Judgment and ofder dated
17.04.94, |

The applicants crave leave of this

Hon’'ble Tribunal to refer to and rely upon the said

o~ e

Judgment dated 26.11.93 and 17.84.94 at the time of

contd...p/~
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hearing of this application. :

4.13; That tha-applicants state that pursuvant
to the judgment of the Apex Court dated 18.02.93
all Centralvaoverﬁment employees posted in Nagaland
are getting House Rent ﬁllowaﬁce at the rate ap-
plicable to "B’ Class cities i.e. @ 15% of pay and
also compensation @ 10% of pay in lieu of Rent Free
Accommodation. But for reasons best known +to the
authoritiés'th@ applicants who aré pdsted at Mizo—
rémg which is considered to be an "expensive-
‘;ocalitgi have'beeﬁ denied the said bhenefit of HRA
‘ and compemsation in lieu of RFA. Hence the presemt
applicatidn; |
4,13, That the applicants state that pursuant
to the order of the Apex Court daﬁed ig.@02.9% the
Govt of India, Department of Fost vide order dated
@7.97%.94 has been pleased to euxtend the benefit of
the -Supreme‘ﬁmurt’s order to all similarly placed ., “
postal employees posted in NMagaland. Further, the
GBovt of India, Department of Posts by cmﬁmunicatiom,,
dated 27.01.99 ' has approved payment of compgnaatimn..
in lieu of Rént'Free Accommodation @ 10% of .pay to
its employees but curiously enough the said benefit .

has not been.amtehded to the State .of Mizoram.

socontd...p/-
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Copies of the letters dated 07.03.94 and

hﬁatedA*E?uQLEQQ. are annexed hereto and marked as

ANNEXURES ~ VIIT & IX respectively.

4.14 Thit  the applicants state that insofar

Ctha Central BoVernmend Employees working in  the

Al

Btzate of Mizoram are ConCerned, the Central GOV T~

mant  has been maintaing absolute silsmre, It Capm

pears that after the letter dated I1.01.77 ;esued

by thg Govt - of India, Ministry of Fiannce the
Central Bw?ernﬁ&nt has not tak@n‘édequﬂtﬁ ﬁtepﬁ' tey
amzliorate the amnditimns antl  hardship faced by
such amﬁloyeéﬁ in the matter of payment of HRA and
compensation  in 1@@u of RFQ; Al though by Q.H, No .
11&35/1;EuII(B)!?$. dated OZ.88.75% the Mirzoram hag

been recognized as Most Expensive Gtate in  the

country ' yet no positive steps have been taken in

the matter of payment of HRA at the rate of &

-Class Cities i.e, @ 15% of pay and Compsnsation @

1@% im lieuw of RFA. It needs hardly be emphﬂaiﬁ&df'

that apart from high cost of Living rented accommo-
dation ars also exorbitantly high. In view of these
hare facte the applicants are entitled to HRA @ 15%

of  pay as applicable to ‘B° Class cities, but for

some inexplicable reason the Centeral Government has

not  come forward to give the relief to the appli-

ants in these hard days of inflation.

\\§;)0}> ' contduﬂ;p/~
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4.15, That the applicaﬁté state that ‘their
: caéé merits QonSiderétion especialiy v;ewad in  the
contegt that the Central Government employvees
posted in Nagaland and 8hillong are enjoying the
benefit of ‘B’ Class cities though the said cities
are less expensive than that of Hizoram, Therefore,
the applicants have'a good cause for graﬁt.evamuse_
Rent Allowance at the rate apﬁlicable to "B Ciaés
Citieé i.e. @ 15% of pay and campensatin @ 19 4 in .
liew of RFA in terms of D;Mﬁ,aated 19.02.87 and

17.11.87.

4.16. That the applicants state . that they

urged the matter in the light of the Hon’'ble Su-~-
preme Court’s decision before the Regpondenis. ‘The
applicants also pointed Dqt that the smployees. qf
the qufal Department posted in Nagaland have been
granted HRA at the rate applicable tp ‘B’ Class
cities. 4In this regard a representation has beén
submitted before the Hon‘bié‘ Frime Minister of
India by the Preéident of the Federation mf the
aﬁplicants on m7;n6.2@@mn ;n the said representa-
tion . the Fedé#ation on Sehalf of the applicants‘
pra?ed for grant of HRA at fB’ Class cities rate
'tog@ther with 1@% compensati;n in lieu of RFA with

effect from @1.01.96. Thereafter a reminder was

also sent on 22.06.2000.

R , contde..p/-



L8

Copies of the said representation dated

@7 .06, 2000 and reminder dated 22.06.20080 are an-

nexed hereto  and  marked as ANNEXURES ~ X & XI

respectively.

4.17. That the applicant states that since

'applicantﬁ are similarly circumscribed with that of

mther Ceﬁtral Govit emplovees posted in Nagéland,
Shillong etc. the respondents ought to have extend
the said benefits to the applicants especially
keeping in view of high cost of living in Mizoram
ané higﬁ cost of rented accommodatin. It dis  well
ﬁrapmsitian of law that wheﬁ a decision rendered by
a Court of law in reépect of certain employees, it
iﬁvincumbént upon the auﬁhritiea'tw % tend the.ﬁaid
benefit to athér similarly circumscribed emplovyee.
But it is a méhter nf regret that same has not been

done in the instant case.

4.18. That the applicants state that  the
applicants are entitled to HRA at the rate applica-
ble tm.;B' Class cities i.e. 15 % of pay and com-
pensation @ 10% of pay in lieu of RFA. Ry denying .
the sgaid benefits the applicants have been danied

equality of opportunity which is violative of

Article 14 of the Constitution of India.

contd...p/-
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4,19, That the applicants state that the'wrcng
committed to the applicants are continuing and,
therefore, the applicants are within the periad of
limitation as prescribed under Section 21 of the

Administrative Tribunal Act.

4.20 That this applciation has been filed

bcﬁafide and in the interest of justice,

8. GROUNDS FOR RELIEF WITH LOCAL FROVISIONS s

S.1 qu'that the Gavt of India having recog-

nised the State of Mizoram a one of the most expen— -

sive GState in the Country cannot deny the appli-

cants the right of getting HRA at the rate applica-—

ble to ‘B’ Class cities as well as compensation in

lieu of  RFA in terms 0.Ms dated 19.02.87 and

13.11.87.

3.2 For that the action of the respondents
in dehying HRA and compenatian.in lieu of RFA is
discriminatory and arbitrary and is vielative of
rights guaranteed to the applicants under Fart III

of the Constitution of India.

B.E. For that there cannot be any Jjustifica-—
tion in denying the benefit of HRA at the rate

)

contd. ..p/~
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applicable to "B’ Class ¢ities to the applicants
who are posted in Mizoram where cost of living is
higher than that of Nagaland and Shillong +to the
aforesaid extent fhe aﬁplicants have been discrimi-
nated agaiéﬁtuv _ |
Suda : For that it ié the settled proposition
of law that if some employaés'are found entitled to

certain benefits, all similarly circumscibed em-

ployees also should be extended with similar  bene~

fite.

3,38, For that in any view of the matter +the
inaction on the.part of the respondents in  denying
the afoﬁéﬁaid benefits to tha‘appl;cants are highly
discriminatory, arbitrary and cannot be justified

by anylegal vard stick.

Dubos For that in view of what has heen ex—

plained-above, the appleciants bave become entitlied

: : ~ _ v
for a direction to be issued on the respondents  to

extend theé aforesaid benefits te the applicants

denial of which on the part of the respondents have

also caused hardship to the applicants.

b DETﬁfLS OF REMEDIES EXHAUSTED &

~ The applicants have submitted represen-—

'tétions‘ as indicated above, but the same have not

'contd.uap/~ -
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beenn replied to and, as such, there is no Dthér,-

alternative and efficacious remedy except by way of

filing this application.

7 . MATTERS NOT PREVIOUSLY FILED OR PENDING

BEFORE ANY OQTHER COURT . o - s

The applicants further declare that they
had Tnot'previously filed any application, or suify
regarding matter in respect of which the applica-
tion  has been made before any cqurt of -law or any
other authority and/or other Behtthf the Tribunal

and/or any such application, writ petition dr suit

is pehding before any of them.

i

- . . - . ) 3y
8. REIEF SOUGHT | e

Under,the facts and circumstances of the
case, the appiicantz pray thaf thié Hon'ble Tribu |
nal wopuld bhe pleased to issue notice on the Respond
“ents  to show cause as to wa relief sought for
in thig‘applicatiqﬁ shall not be alluwea5 call for
the records  and on perusal of. the records and
after hearing the parties DH the cause - or causes
that may bé shown, be pleased. to grant the followin b
'thaf may be shown, be pleased to grant the follow-— i

Cing reliefs

contd...p/—



+

1:: (i) a declaration that all Group
‘AR ,'C and "D’ employees of the .
. Dentral Government posted in Mizoram -

are mentitled to House Rent Allowance

t the rate applicable to 'R’ Class

. et
cities i.e. @ 154 of pay and
- M

Compensation @ 1@0% of the pay in

- —
-lieu of Rent Free Accommodation with

effect from @1.10.86 3 : , ' - )

{(ii) a direction to the Respondents.

tovrwleaﬁe the House Rent~ﬁlld@ance

@ 15% of pay and compensation @ 104 :
in lieu of Rent Free Accommodation
to all the applicants posted in

Aizawl, Mizordm forthwith along with

arrears with effect from 01.18.86 § # ’ ' f

1

(iii) Cost of the applicaticn ;§ and.
(iv) Any other relief aor reliefs

to which the applicants are entitled

under law and equity.

INTERIM ORDERS FPRAYED FOR

contd...p/~-
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Fending disposal of this application,

the respondents may bhe directed to release their-

cura&nfvHause_ﬁént'éllmwance at the rate admissible

to Central Government employees posted in "B’ Class .

cities together with Compensation in liew of HRent

Frree Accommodation.

1a.

11.

AFFLICATION IS FILED THROUGH ADVOCATES:

FARTICULARS OF I.F.0.

(i) I.P.0. No. R& 50382
(ii) Date 71l 2000

(iii) Payablé at Gt ww dbals

LIST OF ENCLOSURES g

fAs stated in the Index.

Verification.....

contd...p/~
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VERIFICATION
: ;

Ig.Pu‘Laihqliana « son of Late Thanglu~ .

ray aéed ahout 47 vears, presently warking as, Post .
Mastergﬁixéwl Head Fost Office.Aizawl and appli-
cant Noll, do hereby verify and state that the
statements made in paragraphs 1,2,3{4,&y7y8,9;1w,11
and 12 are trué to my knowledge and those made in
paragraph 3 are true to my knéwledge baéed an legal
advice. I am competent to a;gn this verificatidn on
behaif df the applicants as authorised and I have

not suppressed any material facts.

And I sign this verification on  this

oA
8™ qay of _ Novewbw . 2ppp at Guwahati.

Signature.

contd...p/—




Annexure —I

NORTH EASTERN HILL UNIVERSITY
F.0. PERMANENT CAMFUS, MAWLAI, SHILLONG 793 @22
Fa36~12/Admn /88~ Dated, the 17th May, 1994
NOTIFICATION
’
Sub s House Rent Allowance admissible to NEHU

Employees posted at Kohima and Aizawl.

In accordance with the office Memorandum No.
2(2)/93-E.1I(b) dated 14.5.93 issued by the Minis-—

try of Finance and forwarded by the UGC vide their

letter No. 6-3/92(CU) dated 18.8.93 relating to re-

classification of cities for payment of HRA/CCA - on

the basislof 1991 census, the Vice Chancellor is

pleased to order that payment of HRA/ CCA at the

rate admissible for “B II" &lass cities be made to

- the NEHU employees posted at Kohima and Qizawl

w.e.f 1.3.91. Requirementvof fund for the purpose

'may be worked out and intimated to ‘the Finance

Officer, NEHU, Shiliong, with a copy to the under-

signed.

-

(Dr.A.Fatton)

Registrar.

Copy for information and necessary action to @

contd...p/~ .
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F.8. to the V.C. , NEHU Shillong.

The Finance Officer, NEHU, Shillmngr

The FVYC, Nagaland, Kohima/ Mizoram,Aizawl.
The Section Officer, Sallary, NEHU, Sﬁillung.

The Section Officer, Budget, NEHU, Shillong.

(Dr.A. Fatton)

Registrar.

contd...p/—



Y-

Annexure ~I1

INDIAN FOSTS AND TELEGRAFHS DEFARTMENT
COFFICE OF THE FOSTMASTER BENERAL, N.E. CIRCLE,

SHILLONG

All.éupdt of FP.Os,in N,E.Circlég
8r. The Supdt. of FOs/FMG, Guwahati
The Supdt. EMS, 'S’ Dn.‘Silcharg
The Supdt., F.8.D., Gauahti.
The Manger, MMS, Gauhati.
The Postmasters (Gas) Shillong/Gauhati.
The AFMG(E)/AD(AM)/ JAO, in 0.0.Shillong. |
The H.Os.,Estt / A&T/ BGT & Mails Sec. 0.0.Shil-
long. | ‘
All Shares in Bldg. Qec.,‘G,O.ShiIIong.
No. Bldg. 5-%/7& Dated Shillong the 31.1.77.
Subj Grént of Rent free accommodation HRA to
Central Gévt_employees posted to Mizoram.
Ref : Dtes No. 9-6/77-FAT dt 10.3.77

A copy of 0.M. Nao. 11@15/$511(8)/76 dt
Z1.1.77 on the above subject received through Dte’s
letter under referéncevis forwarded herewith for
necessary action as may be deemed necesary.

Kindly acknowledge receipt.

Sd/~
for Fostmaster Génerai,
N.E.Circle, Shiilong;

Copy ofvietter No.11@15/1/E/(B)/76 dt 31.1.77 from
?ﬁ | contd...p/~-
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the Ministry of Fin.(Deptt of Expenditure} New

.Delhi reg. grant of rent free accommodation House

Rent Allowance to Central Govt. embloyees posted fo

Mizoram.

The undersigned is directed to convey

the sanction of the Fresident to the grant of rent

free unfurnished acqmmmodatioﬁ to the Ceﬁtral Govt.

*

employees having all India transfer liability and

#

@dsted to the Union Territory of Mizoram, or house

rent allowances in lieu thereof at the rates men-—

tioned below : !

Fay range . Rate
" Upto Rs. 560/~ - 15% of pay.
Rs.56@0- 599/- Amount by which pay falls

short of Rs. 644/-.
Rs.600/~ and above 7.5% of pay subject to

maximum of Rs. 200/~

2. These orders will take effect from
"1.1.1977. y
=, in 'théir application to the persons in

the Indian Audit & Accounts Deptt, these orders

) issue in consultation with the Controller and

Auditor General of India, New Delhi.

- g0 b Gﬁ‘eflfb contd...p/~



ANNEXURE ~ II1

NO. 11013/2/86-E~-11(D)

GOVERNMENT OF INDIA, MINISTRY OF FINANCE (DEFART-

MENT OF EXPENDITURE)

New Delhi the 23rd September,1786
OFFICE MEMORANDUM

Subs Recommendation of the Fourth Fay Commiss—

ion, Decision of the Government relating to

grant of Compensatory (City) & House Rent.
Allowance to Central Government Employees.

The undersigned is directed to say. that
consequent uwpon the decision taken By the Govern-—
ment  on the recommendation of thé Foruﬁh Fay Com-
miésion relating to the above mentionéd al lowances
videl this Ministry’'s resolution No. ;4(1)/10/ 86
dtd 13th September, lqaégithe Preaidenf is pleased
to decide that in modification of this Ministry
0.M. No.F.2(37)- F-II(R)/64 dated 27.11.198% as
amended from time to fime for compensatqry {city)
and House Rent Allowances to- bentral Government

ambloyees shall, be admissible at the following

~-SC -

rates :
COMFENSATORY
(CITY)ALLOWANCE
Fay Range ' Amount of CCA in class of cities
(Basic Pay)

: A B-1 B-2
Below Rs. 950/- 30 25 .2

) contd...p/~
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Rs. 9590 and above hut :
below Rs.1000/7- . 45 St .28
Rs. 1900 and above but
below Rs.2000 . 75 50 20

o

Rs.2000 and above 180 - 73 ) 20

Mote : For 14 5pecial localities, where C.C.A. at
the rate applicable to B-2 class city are being
paid, fresh orders will be issued separately. < i

.

I11)HOUSE RENT  ALLOWANCE :

Type of accd- Fay range in Amount of MRA payable pm
mmodation to  revised scal , '
which entitl- es or pay for A,B/1,B2 C class Unclas

ed. entitlement class cities gified
Cities places

& 730-949 150 7@ 30
F30-1499 2850 . 20 50

1500-2799 450 220 19@.

280@-3599 600 00 1350

S 2 H.R.A." at above rates shall be paid to

all employees (other than those provided with

4

Government owned/ hired accommodation) without

-requiring them to produce rent receipt. Those

employees shall however, be required to furnish a
certificate tothe effect that they are incurring

some expenditure on rent/contributing towards rent,

. H.R.A: at above rates shall also be paid to Govenm—

nent  employees liviﬁg‘;n their own houses subject
to their ‘furnishing certificate that they are
payihé/ contributing towards house or pfoperty tau
or maintenance of the hosue.

I - Where- H.R.A. at 15 percent of pay bhas

been allowed under special ordrsg the same shall be

given as admissiblé in A, B-1, and B-2 class ci-

contd...p/-
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ties. In other cases covered by special order, HRA

shall be admissible at the rate in C Class cities.
In both these cases there shall be no upper limit

for payment of HRA.

4. ' The other condition at present applica-

ble for'grant of HRA in cases of hearing of accom-

~

mmdaﬁion and other categories shall continue to be

applicable.

G - Fay for the purpose of those orders,

will be ‘pay’ as defined in F.R.9(21) (a)(i). 1In

" the case of persons who continue to draw pay in the

scales of pay which prevailed prior to 1.1.1986 it
will include in additimq to pay in the 'bre~revised
srales, dearness pay, dearness allowanﬁe, addition-
al Dearness Allowance Ad-hoc DA and interim relief.
apprariate to that pay, admissible under ordeﬁs in

axistence on 31.12.85.

ba These urqers shall be effective from
1.10.19846 the period from 1.1.1986 to 30.9.1986,the
above allowance will be drawn at the existing rates
on the natimqal pay in the pre-revised scale.

7. These orders will apply to civilian

employeés of the Central Government belonging to
¢

 Group ‘B, 'C’ & ‘D’ only. The orders will also

' o a N /""
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apply to the Group 'B’,'C" & "D’ civil employees

paid from ' the defence Service's Estimates. In

regard to Armed Forceé Personnel and Railway Em—

ployees, separate orders will be issued by the

Ministry of Defence and. Department of 'Railways

respectively.

8. in sofar as the persons serving in  the
Indian Audit and Accounts Department are concerned
this order issues after consultation with the

Comptroller and Auditof General of India.

e

F. Hindi version of the order is attached.
Sd/~

(B.P.Véerma)

rJoint‘Secretary to the Government of India
To
All Ministeries and Department of Government of
India etc. as pervdistribution list.
Copy 'fmrQardedA to CRAG and U#SC ate with usual :

number of spare copies as per standard endorsement

list. o
¢ o
@@:@U@ o
et . L)@O
® @ fb ) op.“e
bo\lc‘ ). 2{0/04
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ANNEXURE ~IV
G.L.,M.F., 0.M. No. 1015/4/86-E.I1I(B) dated’

19.02.1987

Grant of compensation in lieu df Rent free accommo-
dation.

The undersigned is dircted to rfer to this
Ministry’'s O0.M.NO. Fn3(2)/E.II(B)/73 dated 3.9.1974
read with the U.M.No;11024/7/E/.II(B)/75 dated
2é.3.1978 and OM  No. 13016/2/85-E.11(B) dated
29.4.1985 on the gubjeét cited above nd to say that
revised orders have been issuéd in this Ministry's'
O,M,E No. 11013/2/895-E.1I(R) dated 23.9.1986 for
grant ofHouse Rent Allowance to Central Government
employees belonging to Broup 'B’,'C’ and 'D’ with
efféc; from 1.10.1986 on the basis of  the
recommend&tions of .the Fourth Fay Commission as
accepted~by the Govarnment for these categories of
@mployees, HRA in terms of these orders will be
payablevtw all employees (other than those provided
with Government owned/hired accommadation) withut
production vof rent receipisﬁ Interim orders héve
also been . issued in thig Ministry’'s
D,MiNo.limzm/b/BéwE,II(B) dated 24.9.1986 to 'the
effect that pending issue or orders on the qﬁestion
of recovery of flat rate of licence fee for

Government accommodation based on furth Fay Commis—

sin’s recommendations, the recovery of licence fee

opy ' ‘ contd...p/—
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for Government accommodation would continue to be

made at the rate at which the 'licence fee is being

recovered now. In other words, pending further

orders the licnce fee liability of  Government
employees 1s not to be revised based on cﬁange. in
fhe pay scales and con%eduent change in the pay éf
the allottee.

2 . The existign scheme D% compensation in
lieu of Rent free Accommodatian in the light of the
orders, dated ES.?.l?Béiénd 24.9,1986 has been

reviewed. The Fresidént is pleased to decide that

Central Government employees belonging teo Groups

‘B, LY and "D’ working in various classified
cities and unc}assifiea cities will bE'ent;tled to
compensation'in lieu of Rent free Accommodation as
:ndar - |

(i) Amoun't chargéd as licence fee‘for chernment

accommodation from employees similarly‘placed but

mot entitled to rent free quarters 3 and

(ii) House Rent Allowance admissible to corre-

sponding employees in that classified city/ unclas-—

o

sified place in terms of the rodrs dated 23.9.1986
feferred to in para 1. |

MOTE 3 For the purpose .of the abvoe orders the
améunt'charged as licence fee for Government accom-—
modation will be taken as 10% of the monthly emoul-

ments (7°5% in the case of employees drawing pay

below Rs. 478) calculated with reference to ‘Fay’

contd...b/—
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in the pre-revised scales that they are drawing or
they would have drawn but for thir option, if aﬁy,
for the revised scales of pay.
S ‘Pay’ for the purpose of HRA component
of compensation in terms of the above orders, will
be 'Fay’ as defined in F.R.92(21)}(a)(fi. In th2 case
of peéﬁons who continue to draw pay in the scales

of pay which prevailed prior to 1.1.1986, it will

include, in addition to pay in the pre-revised-

scales, dearness allowance, additional dearness
allowance, ad hoc D.A. and interim - relief
appropriate to that pay admissible under orders in

existence on 31.12.198%,.

4. " These orders. shall be effective from
1.10.1986.
D a ' For Group AT Central Government employ-

ges existing orders fbr compensation in lieu of
Rent free Accommodation shall continue to apply

Qntil further ordrs.

~

‘é, These orders 'will apply only to the

incumbents of posts ‘which have been specifically
made eligible for the concession of rent free

accommodation under Government orders issued with

teference .to para Zof Ministry of Works and Housing

and Supply’'s 0.M. No.12/11/60/ACC~1 dated the 2nd

August, 1960.

GERTIFIFD
l GO BE TRLE cop¥
A;,_D0V9
ADVECATE
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ANNEXURE -V

GOVERNMENT OF INDIA
MINISTRY OF FINANCE

OFFICE MEMORANDUM

NOL11016/4/86-E.1I(B) - Dated 13th November 1987

Grant of Compensation in lieu of rent-free accom-

"modtion.

The undersigned is directed to refer to para
I of this Ministry's Office Memorandum of even

number dated 19.02.1987 regarding Central Govern-

"ment employees belonging to Groups ‘B, 'C’ and "D’

nd also para I of 0.M.of even number, dated

22.5.1987, regarding Centrdl Government employees

"helonging to Gruub“ﬁ' on the subject noted abave‘

and to say that consequent upon fixation of flat
rate of licence fee for residential- accommodation
under Central.ﬁovernmgnﬁﬁall over the country vide

Hinistry of Urban Development (Directorate of

Estte)'s 0.M. No. 12035/ (1) /85~Fol . 11 (Vol . III) (1)

.Dated 7.8.1987, the Fresident is pleased to decide

that Central Government employees belonging to

Groups ‘A',“B','C’ and ‘D’ weorking in various

’

rities and unclassified places will be entitled. to.

-

compensation in lieu of Rent free accommodation as

under: ‘ ’

/b . DM .. contda..p/—
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(i)Amount charged as ‘licence fee for
Government Accommodation as fixed in
terms of Ministry of Urban Development
(Directorate of Estte) s above mentioned
O.M.dated 708.5987; and

(ii) House Rent Allowance admissible to
corresponding employees in.that classi-
fied city/unclassified place in terms of
para I of the Ministry’'s Q.M.
No.11@13/2/86~E.I11(B) dated 27.9.1986,

for Central Government employees - belong-

’

ing to Grouh”égu
2. - Other terms and conditions for admissibility
of cﬁmﬁensaticé in lieu of accommodation indicated
in  this Ministry’é Office Meﬁmrandum,datéd

19.2.1987 and 22;5.1967, remains the same.

Z. . These orders shall take effect from 1.7.1987.

N\

contd....p/~
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ANNEXURE - VI

_CENTRAL ADMINISTRATIVE TRIBUNAL:: GUWAHATI BENCH
GUWAHATI

ORIGINAL AFFLICATION NO. 42(B) /89

- . Date of decision : 31 October, 1990

1. Shfi 8.K.Ghosh, son of alte Satish Cﬁandré
Ghosh, resident of Dimapur Town, District
Kohihag and emplbyedwas Tr@nsmisa;on Assist~
ant, Carrier Station, Dimapur.

2 Shri Dipak Chowdhury, son of late F.M.

_hu?yﬂ Sorting é;sttnnimapur Fost foice;
Dimapur, resident of Dimapur. '

. And 105 others, a list of their names

enclosed.
asn e Applicants.
~-Vetrsus—

i. - Union of India,
represented by the Secretary,

Telecommunicatimn, New Delhi.

k3

“ The Director General,Telecommunication,:

Sanchar Bhawan, New Delhi.

=, The Director General, Fost ,Dak & Tar Bhawan
. 7
New Delhi., -
i 4. The Chief Seneral Manager, Telecommunciation

North East Circle,8hillong.

ﬁﬂﬁ@ contd...p/-
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9. The Fost Master General,North-East Circle,
ghillong. : é

6. The Telecom District Manager,
Magaland Division, Dimapur.
7. The Director of Fostal Services,

Nagaland., Kohima.

... Respondents.

For the Applicant : Mr.N.N.Tirkhé, Advocate.

_For the Respondents: Mr.5.A11, Sr. C.6.8.C.

CORAM
THE HON’BLE SHRI K.P.ACHARYA, VICE CHAIRMAN

THE HON’BLE SHRI J.C.ROY, MEMBER(ADMINISTRATIVE)

JUDGBGMENT

J.C.ROY In this application under Section 19 of

the Administrative Tribunals Act Shri S.K.6hosh

and 1mﬁiothef Group 'C° and Group 'D’ employees of

s 2

the Telecommunications and the Fostal Depértments

- of Nagaland pray far an roder declaring them-eligi-

ble to draw house rent allowance as admissible to
employees pogte{ in B’ class cities. Briefly
stated the facts of the case are that Telecom and
Fostal employees posted anywhere in Nagaland were
provided with rent- free accomquatidn. 1f they were
not given Gévernment‘ accommodation, they. were
entitledvﬁo House Rent Allowance (HRA fm% short) as
in ‘B’ Claasvcities. This was according to an arder

@ERTWWE@ contdnf:p/&
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of Director General P;st and Teleéraph dated
8.1.1962. The question of payment of H.R.A. arose
only when government quarters werevnot alloted to
theée employees. For the periad January 1974 to
Decentf®r, 1979 such employees draw HRA @ 15% of
their pay and an additional H.R.A. @ of 10% of
“their pay. At that time HRA for 'R° Class Cities
used to be @ 15% of the Pay. From January'lqem o
April 1980 the additional HRA @ 10% was discontin-
ued and the employees were given HRA @ 15% tﬁaf iS5,
as “in "B’ Class cities . the additional HRA drawn
from 1974 to 1979 were also sought to be recovered
from their pay. Being aggrieved some such affected
employees filed petitions in this Bench against
- such . recovery. These petitions constituted the:
subject matter of G.C.No.154/88, 6.C.No.155/88 and
G.C.No.156/88 and were decided on 22.2.89. On the
baéis of the judgment of this Tribunal the recovery
of additioﬁal HRA already paid was stopped. From
May 1980 onwardg.tﬁe grant of HRA forA Telecommuni-
.cations and Fostal Employees Qere gqverned by ‘the
orders contained in the Dy;Directar General’ s (FB) 
D.0.letter dated.31.1®,1981 addressed to the Fost-
master (.v“t'a\nr».?'r"al,I Shilléng. A copy of this order
appears as Annexure A-1 of this ‘applicaﬁian._ Ac—
cording to this d:szc:z‘.ssi-cin_n the HRA was reduced from

15% to 7 1/2% of the pay but protection of  the

contd...p/~
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allowance at earlier rate was given to the employ~

ees who were borne of the roll and working in

‘Nagaland on and before 1.5.198@. In their cases

only in addition to 7 1/2 % HRA another additional

[}

C 7 1/2% of allwoance were continued to be paid as

personal allowance. But anybody who was appeinted

or transferred to Nagaland after 1.3.1980 were

netitled to HRA @ 7 1/2 %. After 31.3.1986, haowev-

er, in the matter of HRO the IV Central Fay Commis—

sion‘s (IV C.F.C., far short) recommendations were

implemented. According to these recommendations

employees drawing hasic pay from Rs. 750 to 3G90

were divided into four groups and the cities were

also divided into three cétegories of c¢ities.The

HRA was payable at determined rate for each block

of ipay~ at & pumbsum rate according tm_ the three
categories into which the cities were classified.
Calculating HRA as a percentag@_of the bhasic pay
Was digcmntinued. But sfill tha lumpsum abount in
each . blﬁck  of pay bore SOME unfiprm
relationshipwith the mean pay of the block. A copy
af the Govérnment order regulating the HRA IV CPC
i available at Annexure A~7 of the petition. The
petitibenr% claim that even after this change of
calculation of HRA and adoption of the slab system,
in effect, they are getting HRA as prescribed for
Ce Ciasa cities and approximately @'7 i/E % of

their pay. The petitioners, therefore, feel ag-

E'D contd...p/~-
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grieved and pray for grant of HRA at the higher
rate as prescribed for ‘B’ class cities.

y

2. The petitioners’"prayer is based mh. the
fact that - according to the DG P&T letter dated
8.1.62 .(Annexure A-3) Fosts and Telegraph staff
bos@ed in Naéaland { at that'time called NHTO) who
were ‘not 'brovided rent-free accommodatin were -
allowed to draw HRA at the rates applicable to ‘B’
Class cities. From 1962 up to April 1980 these
employees have been drawing HRA 'ét this higher
rate. At  that tiem Central Government employees
posted in 'R’ Class cities.were allowed to draw HRA
@ 15%. By be F&T's letter dated 31.10.81 the allow-
ance were brought down suddenly to 7 1/2 'Z; of
course vemployees who were already drawing the
alfowan&e at the higher rate and where in service
at Naga}énd prior to 1.5.80 were protected by grant
Qf bersgnal allowance. But from the 1.4.86 when the
basis of grant of HRA waﬁ.changéd (according to the
recommendations of IV.C.F.C.) they were given HRA
clearly and openly at the lw;er rate applciable to
‘C’ Class citieaﬁ‘The applciéqts stress that noth-
ing haslhappened during this periQdAta warrant the
downward réviSion, They point out that the employ~-

ees of th@.State of Nagaland get house rent allow-

ance @ 17 1/2% of their basic pay (Annexure A- 4),

cbntd..,p/"
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that the Railways. continues to pay their employees
posted in Nagaland HRA as admissible to "R’ Class
cities (Annexure  A-3) and that employees of -the
Khadi Cmmmisaion; NEPCO etc. also draw HRA equiva-
lent to that for "B’ class citiesu They therefore
pray for an Drdér declaring them eligible tO.HRA at
par with BB’ Class cities as laid down in Annexure
A-7 which is & copy of Government of India, Minis-
try of Fiannce the office Memorandum Mo .
il@lﬁ/E/Qé—E,II(B) dated 23.9.86. Their furtﬁer
prayer is to order that this would be effective

o

from May 1980 onwards.

T On behalf of the Central Government a weritten

statement was filed, fullowad; on ouf ordrs, by a
clafificatory astatement. In this none of the facts

mentioned by the petitioners and summarised in the
above paragraph were disputed. Their contention is
that the HRA at 15% had to be reduced to 7 1/2 %
as the Ministry of Fiﬁance issued a clarification
on this subject for all Central Gerrnment employ-
25 pmsted in Nagaland and{the Posté and Telecom-—

muncications department have to fall in line with

the general instructions of the Union Ministry of
Finance. They further point out that the orders

governing the Railways employees, Khadi Commission

and NEPCO are not applicable to the present peti

Contda . np/“
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tioner.. But basically their’ case for reducing the

‘House Rent Allowance re5ts on D.O.letter dated

31,1@.81 written by the Dy.Director General (FB) of
the Posts and Telegraph Department and addressed to
the Post Master General, and the General Manager,
Telecommunication, 8hillong. & copy of vthis D.0.
letter is available at Annexure - A-1, which is

reproduced  in full below =

" The HRA to P & T and other Central Govern—
“ment emblyeés in Nagaland was recently dis-
cussed in the Ministry of ?inancel The Minis-
try' of F}namce have not égreed to tj@. cpmto~
miamce pf tje H.R.A. at 1%7 and mentionéd that
after the issue of clarification all the other
DRDepartments have revised H.R.A. t0'7 172 %
and  the F& T Departmgﬁt should - have also
fallen in line. .
After detailed diécussioné, the Ministry
of Finance have agreed to the continuance of
the allowance at the saﬁé rte to P&T staff who
were in receipt of‘lﬁz HRA prior to issue a£
the clarification by Ministry of Finance. Out
of this 7 1/2% will be treated as HR& and the
halance as-éilowance persohal to the employees
concerned. All the officials who have joined
their pusts-in Nagaland after the issue of tha'

clarification by the Ministry of Finance,

@gﬁﬂ?‘m : t:.on td.ew.p/~
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including those recruited afterwards would be

eligible only for HRA at 7 1/2%.

Kindly confirm that HRA is being paid
only at 7 1/2 % to the staff who joined Naga-—
land aftef April, 198@. The payment of HRA in
the case of those officials who were receiving7
HRA ~at 15 % prior to April, 1980 may be e~
vised as HRA @ 7 1/2% and 7 1/2% personal
allowance from that date.

Best wishes. )

Sd/~

| D.D.G(FB) Y
4. ) We heard Mr.N.N.Tirkha, counsel for the .
applicant and Mr,;S.Aliﬁ the 8r. Standing Counsel
for'Government of India in some detail. There is no.
discpute that the former N.H.T.A(Naga Hills Tuen-
sang Area) and thé‘pregent Nagaland was considered
as a specially difficult area for rented acommoda-—
tion. For tﬁe purpase of H.R.A. Bovernment claissi-
fied thé cities and towns on the basis mf, their
population and paid higher allowance in more popu-
lar cities because the rent structure is higher in
such cities. Since Nagaland, irrespective of the
stations of the entire territory, was consideré das
difficult area from the point of view of availabil-

ity of rented house, all P & T employees posted

GERTIFIED
G® BE TRLE COPY
iz Dad
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there either got rent-free quarters or, where such

quarther could not be provided by the Government.

were given house rent at the rate applicate to ‘B’
. ¢

Class cities. This situation continued from 1962,

The rate qf HRA may be reduced with efflux of time.

_The only reason for doing so can be that the spe-

cial difficulties ﬁhimh exicited from 1962 onwards -
‘have since beern ameliorated. This can conceivably
happen, with the development of the area in ques-
tion. The housing stock may improve to such an
@gtEnt that rented house at reasonable rate may be
avilable. In this, case, hmwévery the respoqdents‘
case solely rests on what is stated as Annexure A-1
which is fepreducéd in full in the pféceeding
pafagraph. HBince no suéh reason is given for the
downwards reviaioﬁ effected in complaice tq the
document at Annexure A&-1 is arbitrafy and cannot be
sustained. We further find that according to the
formulavadbpted after the IV CFC, HRA is ﬁayéble'to
the Central Government employees posted even in
‘ ~
unclassified places. From Annexure A-7 it is clear
that this allowance at a flat rate is payable
without. production of rent receipt. It appears to
us that the HRA ia paid by thé Central Gwyernment
for compensating an employee on account of h;s

residential accommodation in the place of posting.

' So long as this place of posting is not shown to

have undergone any improvement in the matter of

iﬂﬂEo 'tcmntdu;,p/*
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availability and rent of hired accommodation, any
alteration of the rate of HRA will remain arbitrary

and unjustifi@da‘lﬁ this view aof the matter we feel

Cinclined to allow the application.

3. - The application is allowed. The peti-
tioners shall be entitled to House Rent Allowance
applciable {o Centrai Bovernment empiayees pdsted
in “B“Class cities which includes the ciaasifica~
tions B-1 & BWE, The order contained in, the 'Dy.

Director General’'s letter dated 30.10.1981 (Annex-

cure A1) is quashed. Arrears of the allowance

counting from the 18th of May, lqéﬁ shall be paidv

g

to the petitioners within a period of 120 days from

the date of receipt of this oéder,

No costé.

Sd/- VICE CHAIRMAN

Sd/- MEMBER(A)

contd...p/~
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ANNEXURE -YII

IN THE SUFREME COURT OF INDIA
CIVIL AFPELLATE JURISDICT&ON

CIVIL APFEAL ND.2705 OF 1991
o 4195646
Union bf‘India & Org «so- Appellants
VEersus - \
Shri S.K.Ghosh & Ors. s e s REespondents.
- OR D E R
Group C and ‘D employees of
felecommunication and Fostal Department posted in
the State of Nagaland approached the Central Admin-
istrative Tribunal, Guwahati seeking a direction to
the Union of  India to pay them the House Rent
Allowance at the rafa as admissible to the employ-

ees posted in "B’ class cities. The Tribunal al-

lowed theprayer in the follahing'terms :

petitioenrs shall be entitled to House
Rent Allowance applicable to Central
Government employees posted in 'B° Class
cities which includes the classification
B~1 & B-2. The order contained in the Dy.
Director General's letter dated 30.10.81
(Annexzure - A-1) is quashed. Arrrears of

the allowance counting from the 18th of

May 4 1980 shall be paid to the
petitioenrs within a period of 120 days
from the date of receipt of this order."

This appeal by way of special leave is by the

AE0 - |
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Union of Indié agaisnt the jdugment of the Tribu-~
nal. The cities in the State of Nagaland have not
been claissfied and as such the " general order
prescribing House Rent Allowance for different
cleses of cities could not be made applicable to
the State of Nagaland. It was under these circum-
stances that the Fresident of India issued an order
dated Jauary 8, 1942 granting House Rent Allowance
to the F & T staff posted in the State of Nagaland.
The relevant part of the said order is as under.
“1.(iii) FRent free accommodation on  a
scle approved by the local administra—
tion. The P & T stff in NHTA who are not
provided with rent free s accommodation,
will, however, draw H.R.A. inlieu thereof
at  the rates applicable in "B’ Class
cities contained in Col.d paragraph 1 of
the Ministry of Finance O.M.No.2(22)-EII
(B)/ 60 dated the 2nd August, 1960.
This appeal byiway of special leave is by the

Union of India against the judgment of the Tribu-—

nal. [}he cities in the State of Nagaland have not

s Y

been classified %Qg_“égwguqmﬂrxbe general order

prescribing House . Reg@aﬁa;;gwamgg for different

clases of cities could not be made applicable to
AR T m— S »

the State of Nagaland. It was under these circum—
! ———E— e e om0

S ai— Sk

stanceé that the Fresident of India isued an order

dated Januay 8, 1962 granting House Rent Allowance
to the P & T staff posted in the State of Nagaland.

- The relevant part of the said order is as under -

“1.(iii) Rent Free accommodation on a
scale approved by the local administra-
tion. The FP&T staff in NHTA, who are not
provided with rent _free accommadation,
will, however, draw H.R.A. in lieu therof

qﬁﬁtzpﬂ% contd...p/~



at the rates applicable in. 'B° Class
cities contained in Col. 4 paragraph 1. of

the Ministry of Finance 0.M. No.2(22)-
"E.ITI (B)/60@ dated the Z2nd August, 1968.°

It is clear from the order guoted above that

the P & T employees posted in the State of Nagaland
are entitled to rent free accommodation or in  the

alternative to the House Rent Allowance at the

—— :
rates applicable in 'R’ Class cities. The Fresiden-

tial order equates the cities ‘in the State of
Magaland for the purpose of House Rent Allowance to
the cities which havé been classified as "B’ clags.—"
| Initially the House Rent Allowance was being
paid at the rate of 7 1/2 percent in the State of
Nagalaﬁdn It was'increased to 13 perceﬁt ‘in  the
vear 1972. From 1979 the House Rent Allowance again

——

reduced to 7 1/2 percent. It is not necessary for

- - 2 TSI

us to go into the rates of the House Rent Allowance
at various stages because the question for our

consideration is whether the respondents are enti-
tled to the House Rent Allwoance as provided for
"B’ class cities by the IVth Central Pay Commission
recom&quatimns which were enforced with effect

from October 1, 1986.

It is not disputed that the Fresidential
rder dated Januay 8, 1962 is still operative. We
are of the view that the State of Nagaland having

been equated to 'B° Class cities by the Presiden-

tial Qrder tHe respondents are entitled to be paid

\2) due.p/-
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'thé House Rent Allwoance at.tﬁe rates which  have

‘been prescribed for the Central Government employ-

ees posted in “B' class cities. Cnsequently, the

respondents are entitled to be paid the Hosue Rent

Allwoance at’ the rate which has been prescribed by

the IVth Central Fay Commission recommendations for

B class cities. : ‘

The Tribunal allowed the application of the
respondents on the folowing rqgsoning.é

| "There is no dispute that the former
N,H;T.A(Naga Hills and Tuensang Aréa? and
the bresentyNagaland was considered'as a
specially difficult area for rented
accommodgﬁioh, For fhe purpose of VH.R}A>
Government classified the cities and.
towns on the basis of‘,£heir population .
and paid higher allowance in moré pbpulaf
cities bhecause the rents ﬁtrucfuré is
higher in.such cities. ‘Since Nagaland,
irrespective the stations considere das a
difficult area from therﬁoint'of view of

€ \

.availabi;ity of the rented house, all
P & T employees pogteq-there eithar got
rent-free quarters or, where such quarter
could.not be provided by.tha Government,
WEN given' hosueg rent ét the rate ap-

plicable to "B’ class cities. This situa-

@R‘TU COVY ' contd...p/~
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tin continued from 1962. The rate of HRA
may be reduced with efflux of time, the
only reason for doing so can be that the
special difficiutieg‘whi;h excitd from
1962 onwards have gicné been ameliorated.
This can conceivable happen; with the
development of the area in ﬁuestion. the
huélng stock may improve to such an
extent .that rented house at reasonable
.rate may be available. If thét was the
situation, a downward revision of HRA or
even its compieﬁe discontinuance would
have been justified. In this case, howev-
=1 the respundnegs case solely rests on
what is stated in Annexure A~-I which is
reproduced  in  full in .thg preceeding
paragraph. S5ince no sgch reason is giyen
for the downward.revision we  have no
other alternative but to hold. that the
revisioq: effecte din compliance to the
document at Annexur A—lhié arbitrary aéd
cannot be sustained. We further find that
according to the formula adopted after
the IV CPC, HRA is payable to the Central
Government employées posted even in
classified places. Ffom Annexure- A/7 it
is élear»that this allowance iz at a flat

rate -is payable without production of

LE'CGPY _ contd...p/~



rent receipt. It appears to ué that the
HRA is paid by the Central Government fdr
compensating an employee.on account  of
his . residential’ accommodation in  the
_place of posting. So long as this . place .
of poating is not shown to have undergone
any improvement in the matter of availe
ability and rent of hired accommodation,
any alteration of the rate of HRA will
remain arbitrary and unjustified. In this
view of the matter we féel inclined to
allow the applc{ation, u
We see no infirmity in the jdugment of the
Tribunal ' under appeal.We agree with the reasoning

and the conclusions reached therein. We are,

however, of the view that the Tribunal was not _-‘
. ¢ | _ t

A

Cdustified in granting arrears of House Rent Allow-

- ance  to  the respondents from May 18, 1980. The

"espendents are entitled to the arrears only with
effect frqm Dctober 1, 1986 when the recommenda-
tiong of the IVth Central Fay Cohmission‘ were
) enfar;ed, We direct accordingly and modify ‘the
order of the Tribunél to that extent. Tﬁe appeal is
therefore, disposed af. No costs.

New Delhi , Sd/~ kuldip Singh J.

February 18,1993 _ - sd/—- N.M.Kasliwal J.
ciE0
@ﬁﬂﬁ\ E.Coyi
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ANNEXURE ~ VIII
GOVERNMENT OF INDIA, DEFARTMENT OF FOSTS
_ NEW DELHI 110001
AN .
No. 8*4@/87*PA@ Dated 7/3/94
" To ,
The Chief Fost Master General,m
N.E.Fostal Circle,
- HBhillong 789001.
C8ubj ¢ Implementation of the Jdugment of the Hon'
ble Supreme Court of India in Civil Appeal.
No. 2715/91 - Unin of India Vs. Shri Sk,
Ghosh & Others regarding Rent free Accomm—
adation. -
Sir,

I am directed to invite a reference to
this office letter of even No. dated 11.6.1993_[0n
the above. subject, vide which this fofice has:
issued instructions directing ybu to implement . the
jdugment = of Hon‘ble Supreme Court of India in the
above referred Civil appeal order before 17.6.1993
limited to the applicants only. The tas has been
further examined in conslutation with the Depart-—

‘ment of Expenditure, Ministry of Finance.

The President is now pleased to deciee

that the ' benefit of the Hon’ble Supreme Court
Judgment may' be allowed to all similarly placed

postal employees posted in Magaland.
You are also requested to send a report

regarding xisting status of rent free accommoda~

tion within 20 days of ther eceipt of this letter.

contd...p/~
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'_ L3
This, iésues' with ther coécurrence of
Finéncé Advice vide their Diary No. '27/FA/9¢ datédw
2.%3.94. |
| _Youf5 féithfuliy;
/ o . ‘
) (I.J.BANERJEE)
- ASSTT DIRECTOR GENERAL ( FE-LI)
| _Cdby to : | . o . y -fi
.1; ‘ The'Direﬁtmr of Audit P &'T Delhi
/ 2} . Dlrector of Accounts (Pastal), Shlllang
* 3. , Director of Audlt Shillong.
4. Finance'ﬁdv;ce'Section
) 5, Cheif PMG, é%sam‘Circle, Guwahati.iu
6. Sanction File

7 Office Copy

8.  P&T Section, Sanchar Bhawan.

-

@ ﬂ9
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ANNEXURE ~IX
GOVERNMENT DF INDIA
MINESTRY oF COMMUNICATIGN DEFARTMENT . OF POSTS

GOVERNMENT OF IDNIA

.

MINISTRY OF COMMUNICATIN, DEFARTMENT OF FOSTS

No.4-52/98-FAF Dated 27.0#.1999  \

To

The Chief Fostmaster Genéral,

N.E.Circle,

Shillong.

Subjeét : Fayment of cmmpensatin'in lieu of rent_
firee acéommmdétion at the rate of 10% of

: ~

pay. in the revised scale of pay.

Sir,

I am directed to refer to your office
letter/FaAX No.Est/2~128/ng/Corr/III dtd 23.12.98
on the above subject. The case has been examined at
this end and it has. been decided that the benefit
5%. 187 of pay (including the revised pay scale
wee.f. 1.1.96) as compenation in lieu of rent free
accommodation may be exténdedvto the petitioenrs
only'as per the directive of the court which is as

per the clarification received from the Ministry of

Finance. Fayment will be subject to further clari-

contd. ..p/—-



fication‘that would be obtainéd from the Ministry

of Finance in this matter. If‘it is found subse-
quently that any any unintended benefit accrued +o

the petitioners, that would be recovered an receipt
mf. such .clarificatimn /decision of Ministry of

Finance. This ma; please be brought to the‘inmtite

of all concerned staff.

(Karuna Pillai)

Director (Estt)

b %
e)‘t\q‘\v Doﬁ

o [
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ANNEXURE ~X

7/
CENTRAL GOVERNMENT EMFLOYEES FEDEREATION OF MIZORAM

BENERAL HEARD QUARTERS : AIZAWL : MIZORAM

FIN 796001

.

Memo No. MZ/FED/FPr-2000/10 Daéed Alzawl the 7th
“ June, 2000.

To

The Hon’ble Frime Minister,

Government of India,

“New Delhi 110 001.

SR

Subject: Paymenf of House Rent Allowance at ‘B’

Class City rfate and Compensation in lieu of Rent

e R ne Tt A et b e s S~ .~ LA~

Free Accommodation at the rate of 10% to the Cen-

tral Govt Employes posted in Mizoram State.

Respected Sir,

I beqg to'approach your honour w%th a.few
lines of.préyer to look into the plight QfA Central
Govt employees working in the State of Mizoram.

Of necessity, the emplayees of different
Central Gerrnment.’Departments working in this
remote State " have forﬁed Central ' Govt Employees
F@de?atimn mf‘MizoFam with headquarters at AQizawl
to co-operate with the authorities in the functian—

ingrof Govt machinaries in the State and to look to

the welfare of the employees by actuating co-ordi-

contd...p/~
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nation between the different departments and organ-—

isations of the Central Government.

It is a fact which your honour my be
awafe of that Mizoram is one of the mostb expensive
states in the country and accordingly the Govt of
India Chas rightly re&qgnised this area as ‘Expen—
sive Locality’ vode OM No. 11625/1EII(B)/75 dtd

Z.08.1979. It may be added further that Aizawl

city is higher than Shillong and Nagaland 'in regard

_ to cost of living éna also cost of taking accommo-

dation on rent. Thé Centrél Government employees
working in  &hillong and.Nagaiand are being paid
House " Rent Allowance at 'B° Class city rate while
the employees belonging to different Departments of
the Central Government posted in Mizoram are denied
the benefit of this enhanced rate of House Rent
Allowance. Taking all this factors into considera-
tion, the authority of North Eastern Hill Universi-—
ty has allwoed bayment of House Rent Allowance at
‘B° Class City rate to the University employees
posted at.ﬁizawl at par with the rate obtaining at
Shillong and Nagaland vide Notification No.F.Z6-
12/Adon/88  dtd 17.95.1994u_it may'kindly be barne
in midn that_the employees of North Eastern Hill’

University that belongs to Central Government and

other employees of all Central Government Depart-

@'@1‘;‘\;?- co?'i contd.. 'fp'/-'



ments working in the State of Miroram are placed in

not merely similar but in eractly identical sitau—

tion in regard to juétification for grant of House

- Rent Allowance at ‘B’ class city rate.

Secondly the Department of Post in the

Ministry of Communication has approved payment aof

compensation in lieu of Rent Free Accommodation at

the rate of 19% to its employees who are entitled

to Rent Free Accommodation but not provided with

Gavernment Quarter vide No.4-32/98~FAF dtd

27.01.1999. But this concession ie not extended to

Mizoram. -

I would, therefore, on behalf of 691

members of this Federation request your honour ' s
intervention in the matteﬁ and cause sanction to
payment of HMouse Rent Allowancé at 'B’ class city
rate and élso at the réte of 180% in lieu of Rent
Free Accommodatiﬁn‘as'compensation at par with the
rates being enjoyed at Shillahg, Nagaland and

elsewhere in the country.

Mention may be made that 'B’ class city

rate of House Rent Allowance has been sanctioned to

s

the Central Government employees in Nagaland with
effect from 1.10.1986. On that basis we are com=—
peiled to make our claim for the enhanced House

Rent Allowance with effect from 1.10.1984 and

compensation in lieu of Rent Free Accommodation at

1@% of basis pay including the revised pay with

C(‘.’)l"ltd a'. s p/.—



effect from 21.01.19964.

Your honour may kindly instruct the
concerned Departments to do the needful in the
light of fhe~prayér made in this memoarandum.

-

And- for’ such act of sympathy ~t0wérd5
amelioration of the plight of the members, this
?ederatian shall remain ever grateful to Qmur
honour . |

Thanking you,

- Yours faithfully,

(LALHULIANA)
Fresident,
Central Govt Employees
Federation of Mizoram
Hqrs Aizawl 796001.
Copy forarded for information and necassar? action
to s |
1. The Secretary,' Informafin & Broadcasting,
Shastri Bhawan, ‘A’ Wing, Room No. 654, New Delhi
110@01. |
2. The diréctor Beneral, AIR, Akashvani Bhawan,

Sansad Marg, New Delhi 110001.

I The Deputy Director General (NER), AIR,

Guwahati 7818803,

Gﬁﬂ-ﬁﬁ@ 0?%? | : N contd...p/-
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N

4;u ~The Station Dirctor, AIR Aizawl, Tuikhuaht~
lang -~ 796001.
Ca. Tﬁe Director General5 Doordarshan Bhawan,
Copper'Nicus Marg, New Delhi 1100@1.
b The Cﬁief Exécutive Officer, Doordarahan
Bhawan, Copper.Nicus Marg, New Delhi il@@@l.
7. The Depqty Director General (NER), Doordérm
shan, R;G;Baruah Road, Guwahati -24.
8. Tﬁe Frincipal Informatin Officer, Fress
Information EBureau, Dr. Rajeﬁdra Frasad Road,
' Shastri Bhawan, New Delhi-1.
P The Deputy Frincipal Information Officer,
Fress Informaton Bureau5.4éshram Road, Uluhari,
Guwahati~7.,
18. The Assistant Information Officer, Fress
Information Bureau, Aizawl, Silver Building T/129,

-

Tuikhuahtlang, Aizawl.

11, The Director of Advertising & Visual Publici-
ty. 3rd Floérg FTI Building, Farliament Street, New
Delhi ~1.

12. | The Joint Director, Regional Office DAVF,
Hatigarh Zoo-Naréngi Road, Guwahti —24,

13, The ﬁield Exhibition officer, DAVF , Ramhlun
.Réad, Chandmari, Aizawl~796@@7,

14. The Direq:tc‘r;g Field Fublicity East Block ~IV,
Level IIfﬂ R.K.Puram, New Delhi 110006&4.

15, The Regional Off;cer {(MMT ), Directorafe of

Field Fublicity, Temple Road, 8hillong 793001.

?Y , contd. ..p/~



16; The Field Publxc;fy Officer, Aizawl, ‘Chaltm
lang - 7926012, Airawl, Mlzoram. |

17. The Field Fublicity offlccr. lunglei, AQC
Sauvare, Lunglel 7967!1..M1¢0ram.

18.  The Field Publicity officer, Saiha, Meisatla
7969@1, Saiha,Mizoram.

;9. - The Director General, Department of post,
Dakter Bhawan, New Delhi 11@2@1.

20. The Chief Fost Master Qeneral, N.E.Circle,
Shillong 793001. '

21, The Diréctor of Fostal Services, Mizoram,
Rizawl ?96@@1n'

22. The ’Secretary Ministry ﬁf Human‘ Reéource
Development, Department of Youth affaire & Sports,
Shastri Bhéwang New Delhi 110 00i.

23, The biréctory'&Nehru yuva Kendra Sangtham,
East Flaza, I.G.I.8tadium, New Delhi 110007.

4. The Journal Director, Nehru Yuva Kendra
Hangtham, Imphal Aone, Lamphelat, D.c.foice9 .Main
Gate, Imphal 795001. \

28, The District Youth Co~ordinator, Nehr&"yuva
Kendré, Khatla, Aizawl 796001, | o
246, The Director General, Sports Authority éf
India, Gate Nonﬁé,'Jawaharlal Ne#ru Statium, New
Delhi- 110003,

27.  The Regional Direéctor 1/C Special Area Ganes;,

Sportsg Authorlty of India, Takyelpat Imphal 795

@quﬂﬁgo ?q - cantd...p/~
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29, The Assitant Director, Sports authority of
Indié Migsion Qengthlangg Aizawl.

J@.  The Secretary, Ministry of small scale indus-~
tries, New.Delhi 110001.

=l.. The Chief Executive Officer, khadi and  Vil-
lage Industries & Agro Indutries Commission , 3rd
Irla Road, Biletarale, Mumbay 4000%56.

22+ . The Deputy Chief Executive Officer, M.E.Zone
Fanchavati, Silpukburi, Guwahati 781003.

23 The Assistant Director,’ Khadi & Village
Commission, Khatla, Aizawl 796001.

34, The Secretary of Ministry Labmurv(DCR & T)Y
A/1@ Jam Nagar House , New Delhi 110001.

3258, The Director General of Employment & Train-—
ing, Jam Nagar House, New Delhi~110011.

b, The Director of Employment Exchange, Ministry
of Labour (DBE & T) Jam Nagar House, New Delhi
110091 . -

E7 . The GSub-Regional Employment Officer, Coach-

S ing~cum- Guidanc Centre for SC/ST, Mission -Veng,

Aizawl 794021.
8. The Secretary Agricultdre Ministry of Agri-

culture, Krishna Bhavan, New Delhi-1.

R The Flant Protection Adviser, Directorate of

Flant Frotection Quaranting & Storeage, NH IV,
Faridabad 121001.

49, The Plnt Protectin Officer, Central Integrat-
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" ed Pest Management Centreg’ R.Lalzauva Building,

Republic Rbadﬁ Aizawl 7960021.

41. The Flant Protection officer, Central Inte-
grated Fest Managemen; Centre; R,L,Zana Bu;lding .
Republic Rgad,ﬁizawi 776001 .

42.. The Secretary Central Board of Excise &

Customs, North Elock New Delhi 110002.

4

£

. Thg Chairman; Central Board of Excise &
Customs, North Block, New Delhi 110002. .

44, The Chief Commissioner, Customs & Central
Excise, Calcutta, Customs ébuse, 18/1 Strand Road,
Calcutta 70001. ’ i

45, The .Deputy Commissiner, Customs Division,
Ramhlun\ﬁaédy Chandmari, Aizawl 796007.

46, The Secretary of Ministry  of  Home
Affairs,North Block-I, New Delhi 110@11.

47 . The Registrar General of Iﬁdia, 2/ Mansing
Road, New Delhi 11@@@1..

48”, The Director of Census | Operation,
Hrangbaana,Building, Ghandmafi, Aizawl 794027 . |
49, The Chairman, Telecmm Commission, Ashok Road,
Sakchar Bhawan, New Delhi - 110001.

aa. The Chief General manager, N.E.Telecom Cir-

cle, Shillong- 793001.

a1 . The General Manager, Telecom,k Khatla,ARizawl
7926001 .
a2, The Sub-divisional 1Engineef,(Traffic),-'Dé—
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partmental Telegraph Office, Khatla, Aizawl 7960381.
3. Director Genéral,Natinal Informatic Centre,

A-Block, C.6.0.Complex, New Delhi 110003.

[41]

4. The Director General, National Informatic
‘ \

Centre, Headquarters, CGO CompleaQ.Lodhi Foad, New

-

Delhi 11000Z.

5. The G&tate Information Officer, Assam State

i

Unit, Block-F, Secretariat Complex, Dispur, Guwa-—
hati 781005. B |

S6. The State Informatic Officer, National Infor—
mation Centre, Block-C~1@, Civil Secretariat,
Pizawl - 796001.

a37. The Commissioner of Customs, NuE;Shillmng

Near MSEE Office, Shilleng 793001.

S8. Spare.
8d/~
(LALHULLANA)
Central Govt Employees
.Federation,of Mizbram
.qus, Aizawl 796001.
@gaffgszoPY
Y
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ANNEXURE —-XI - !

CENTRAL GDVT, EMPLOYEES FEDERATION OF MIZORAM
BENERAL HEAD QUARTERS : AIZAWL : MIZORAM
FIN 794001

Memo No. MZ/FED/Fr-2000/10 Dated Aizawl the “”nd

June, 2000.
To
The Han'b;e Frime Minister,
Government of India,
New Delhi 110 opi.

Subject @ Pa ayment of House Rent Allowance at ‘B’

Class City Rate and Compensation in lieu of Féee

ooty [rataii.-N et smraeie ANt ~N ——sns e

Accommodation t the rate of 10% to the Central

Govt Employees posted in Mizoram.

Respected Sir,

I. on behalf of Central Government
Employees Federation of Mizoram, bet to invite a
ﬁind reference to my letfer N .MZ/FED/Fr-2000/10 .
dated @7.06.2000 seeking for your  honour‘s
favourable order to all the concerned Departments
to pay Hosu@ Rent Allowance at “B° Class City- rate
to all the Central Govt.Employees posted in ‘the
State of Mizoram and compensation in lieu of Rent:
Free Accommodation at the rate of_lﬁ% of baisc  pay
with effect from 01.91.1986 and ©91.81.1996 respec-
tively.

The House Retnr Allowance at YB° Class

~city rate remains payable to all the Central Govt

contd...p/-
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Employees in Magaland and the employees of North

Eastern Hill University working in Mizoram. Our

request for House Rent Allowance at  the enhanced

Y
rate  is based mainly on the fct that th cost of -

living in general and rate of hiring accommodation

in particular accross the State of Mizoram are

higher than the rates obtaining in Magaland. And,

therefore, there ahould mbviéusly be no discrepancy
-amongst  the employees of different _Centrall Govt.
Departments in Mizoram and lso between those work-
ign in Nagaland and Mi;oram.

We would like to reiterate for your
honpur‘s kind' cansideration that the Central
Govt.Employees in Miroram who are being paid less
than the State Govt. Employees are facing serious
hardships as cost of living grows day by day.

It is, therefore, this Federatin’'s
@arnest entreaty that the' enhanced House Rent
Allowance and Compensation in lieu of Rént Free
Accommodationsat 1@% basic pay be caused to be éaid
to us at the earliest.

Thanking vou,
Yours faithfully,
Sd/~
(LALHUL IANA)
Fresident,

- Central Govt Employees Federation of Mizoram
Hgre. Aizawl 796001 ,Mizoram.
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L MEMBE{L LIST OF CENTRAL GOVTEMPLOYEES o

- FEDERATION OF MIZORAM. s
. 0 \

S1No: | NAaME DESIGNATION ¢ NAMEOF DEPTT  SIGNATURE
] Shkxl\,alhuliana o Postmaster |  Postal  Knfhulioe |
2. s‘hﬁ. Z:;liana' | | | PAwDPS /\ -do- ,/27; S
5. | SmtSsizami Acct, Ry P

4. Silm.H.Malsamna . Lower Selection Grade PA 0. Malsauons

5. |ShiThanzawa -do- o (hEumAU

6. .Sﬁﬁ.Ié.Vaxﬂalthanga - do- do- K .
7/_ Shri. €. Sangthuama | -do- ' -dq-ml , A ‘ i /
8. .Shr;li.‘Lalhmm-gliana -do- | ;)-/ ‘ “"”"j

9 -Shril.R.Zohmingliana ~do-  edo- R 26bmwuglagy
10. | §MDmgchhawna -do-'.. : -do- QWC&&GWM AT

|

‘ ~ ¥ 1( )‘t\f\%&/ /\"M
I? ‘s]mt.Lalngai‘i?iffagp{ Cwdo- Sy
" ,

S,hn18alhnnngﬂ|anga | -doj _
13. S“hn hhunkhama -do- ' ‘ -do- , J Jihh iy ;(Mmq
4. ShriLJohn B do- - o B Ooha
15, SILLC'I'hanghrima o 4 Le 714%4@.
16, sr.Lm Thanghrima o, C de kg il
‘ 017. Shﬁi.C-Llannghinglova _ ' -do- | -do- C. %&‘W :
18. Slllli.CjL\dalsamna ;do- ‘ do  C. Mabscuoud |
19, Shn CI_alhunthara ~ -do- do- €. Lafluathavy

i

20. SmthKHhm%hhuam . -do- | o -do- K. Lallmaetiiranana




25.

26.
27.
28,
2.
30,
31.

32.

33,
3.
35,
- 36.
3.
38
39,
10.
41.

42.

Shri Lalbiakzuala
Lhn’.Thankhuma'
.lmt.Cﬁ. Thanghlupuii

|
Shri.Depali De

\\ Siaﬁ.fhnhgﬂmngzauva

\{\
'\‘

R Shn‘ KC.Vanlalmuana

\ S Hnanzuala

Smt BaWIhnungﬂlangl
*Smt.L Malsawmtluang;
Smt.[alnham |
Jhn \A.Buangﬂxanga
Smt \, anlalngau

»Jh;]‘ffﬁangzama
SHAiFLaltlani .
h\L F. NelhchhmgQ/
ShlL R{f)dmghana

Shn R Thangluala

ShriHmundina -

Shri, ei;hﬂlangchhunga

DESIGNATION
-do-
-do-
~-do-
-do
-do-.
~do-
-do-
-do-
~do-

' w

-do-

Higher Selection Grade-II

-do-
~do-
Postal Assistant
~do-
-do-
. -do-
-do-
-do-

Postal Assistant

«
X
3
NAME OF DEPTT SIGI;IATURE

: ~do- &igcakww

.d;,_'/’mawmw A

do- <. f’\“@“‘“&"‘“"
dor Deyats ﬁQ |
do- »
do- Kre Vanlal i
do- T Ramoswala_

- .

-do-

;.do.




Sl Ni

43,

45.

vy
4.
49,

50.

52.
53.
54,
55.
56.
57. |
58.

59.

Stht Lalthanchhungi

Sr?)t.Lalrammuani

Shri.K Lalzara
‘{‘\

| Shfi.PC Vanlalchhuanga

[
B

Shiri. H Biakdawla

]
Sﬂhv.hmmachhum

| Shti F Rohlira

Sm} Thangﬁluami
Shf;i.xsaia

Sh!?f.thlim Vanchhawng

SméLalrinpuii
SmtK Lalbiaksangi .
Smt)Chhimthangpuii

61.
62.
| 63.
64. |
65.

| 66.

{7/
=]
r

.Zonunsangi
KL-ZOhminglim

hd‘;;C'La‘lhmangaihzuala
Laﬂothangi '
"‘:‘.LJ.Lal}m_{mﬂianav |

B

hrij‘K-Lahammaw.ia

-2

2
b

i.C.Lalrimawia

3-

'DESIGNATION

-do-

-do-.

-do-

-do-

) .3
v oN

O

NAME OF DEPTT SIGNATURE

do-  [oltnpuds ot
-do— _ L/MMM

~ ~do- ﬂ{"vg’/é W?lfb‘f(«koc}og;

-do- XJLLM Plrouip] |
-do- - O&JWM :
a0 K Lalyava

do Al Venfelibbuspa
do- M. B s 5Delo

-do- f'ﬂfﬁf vy eu?w'
do- L Roblins
do- A rldebhrasms Ewﬁ
-do- 9/19,)7; T

do  Qadar

-do- Z‘O M)WA?\&«[( |
do- K. K dan «f/u'; "4
do- A LWNX«AM
—do-’ 5:¢ 4 i) |

do- A et lreem w fi o

do- /. Kol ommovio
-dc;-' /ﬂ], /[;L/,Afmwa;



S

" SLNo |

67.
68.
69.
70.
7.
72.
7.
74,
75.
76.
77.
.
79.
80.
81.
82.
83.
84.
5.
86.
87.
88,
89.
90.

]

NAME

. | ‘
Shrl Lalrotluanga

Smt. Lalchuangkimi
j
S i.Tul Bahadur Chhetri

 SmtP Lalhlupiii

Stut Lallawmzuali

s" i.C Laltanpuia
Stha:ﬂalhana .
‘l'"H*Rm’ﬂllanglﬂlma
Sthosmmham

S] Lalhmuaka -
Shn Vanlaldinga

Shn Thanghmingliana

s};n.l_q.;l;,ap\ghi anga
Shri K Zomuana
Sh:ri.College Thanga

istgnﬁ{l,lanzuah Pautu

Shri Lalrosangs Ralte

Smt Lalawmpui-I
Smt.C Lalrimawii

Shri Rozarliana

Smt.J. Salemthari

Shri Kapthanmawia

Smt. Rongengpuii
[

Shl:"..'.Roenga

4-

DESIGNATION

-do-
-do-
-do-
-do-

-do-

-do- |

| -do-
-do-

-do-v

-do-

-do-

-do-

- -do-

NAME OF DEPTT

SIGNATURE

| -do- mtﬁm%

-do- el ckwct,fuaj&(gadg;

. <do-

- do-

-do-
-do-
-do-

-do-
-do-
-do-

-do-

-do-

-do-

T 4B, bt T
. Catbdopin

CLat A’ s win
Ko zare beo 48
I‘C/Jewm}y’

2



-

95.

97,

"106.

'108.

SL.No

91.

93.

94.

98.

100.
101
102. -
103.
104.
105.

107.
109.

110.

111

ism

1 NAME

Sfint.Lélremveli
w;

. .
1 Shri.T.Dolura

| Shri.Ginzaliana.

Smt.C Lalnunsangi .

ShriC. Varﬂalmawia ‘

‘ Shn H Lalparvula

J

Sn%LLalnnzuah

|

| Smt. Lalmuanpuii

| Shri Lalrintl uanga

S Lahnuanklma
Shri. Lalmmhhma

Shtl'x.Augt.LaHmallﬁma

| Shrli.a?ﬁffﬁthuam |

.Thuamliani

| S}xﬁn.Lalsailova

Shri. Lalchungnunga
Smt Lalawmpuii-IT+

iShri Lalhriattira

It
L
|

Shri Patric.Sianpianga
Shri Lalrinmawia Ralte « -

Shn Zaithanmawia

5.

DESIGNATION

. -do-
-do-

Postal Assistant’ '

-do-
-do-
- do-
~do-
~do-
" -do-
-
-do-
-do-
-do-
-do-
-do-
-do-
~do-
-do-
-do-
-do-

Accountant

NAME OF DEPTT

 -do-
-do-
" do-

-do-

-do-

,-do-

TN

BN

SIGNATURE

Ll rey vl

T Dolera
40)‘4%@"—9
cmﬂwva«wa;

A Ve W?W@"

/71 . /.»951/}2 W:(g
Oﬂ\obm %ulcb\k

La!

lv/w~w“‘?—'~p?

[ ries sy

;4\7“ \&wu&.&p@&%



-l - e R
.

10.
11.
12.
13.
14.
15.
16.
17.

18,

NAME

S}{%bi.C.Lalb}da ;
SHri.T Lawmthanga
SHri Lallsianzama
bSl-i;{i.R.'I'fmnkhuma

| Shii Lalhmingliana
Shti K Lalhminglidng
Shri Biskkila |
Sh]giFPSial.ckmga "
Shr, ..iHmnglchala

i
Shn C.Zathuama

: 'Shﬁf‘.F.Roldma. v
Shn K.i(hé“(liana

S Biaksailovs

ShriPC Malsawmtluangs
Shri Ropianga
‘hnll.alngura .
Shri Vanlalliana

19

20.
21,

22.

23,

Shri.:[‘.Lalnunpuia

' Shri.]i,altlanldma

!

Shri. Vanlalmawia
Shri.HC Zosangliana
i

- Y

-
|
|

SM.R.L&Mmva&ia .

-do-

-6-

DESIGNATION

Overseer Mails

-do-

-do-

Development Overseer

-do-
-do-

~ «do-

- Postman

-do-

-do-

~do-
-do-

-do-

-do-

-do-

- NAME OF DEPTT SIGNATURE

A‘ Postal /C‘Témﬂ@_u@a .

-do- +~

w £
do o

-do- K*WM *



o | N
» |
! -7-
SINo{ | NAME * DESIGNATION NAME OF DEPTT  SIGNATURE
t ey ~ e
24. | ShriR Lalhmingliana . do b Klab ’
25. Sh'h.Lalzarhana -do- -do- %
n . /s
26. | Shii.T. Thanhlira 4o do- I hanhlica
27| Shii Lalrosanga o - do- [_alhysangd -
28. | Shti.H Lalrinmawia <do- do R fr S

)

o Shri Lalhuapliana | do- - . A bewptzus
30, ;s@i.Lamam@ B do- . do- ozp J)m WK[)

| )
31" [ShnPC .Zonunsanga -do- -do- v e

§o E . ) . ' .
3. |ShiBHaim | | do- do- /5. Hacta
33 Shl’] .Hmingthmzauvg ‘ -do- ' . -do- 8@“‘?/&-7%@% M M.‘

34.  ShriNgurdawla ' do- do- N 8\/‘*(’4""4&‘ .

] ‘; : : . . q
35. Shrit Saptawna ' <do- _ -do- S e o

| : K Q‘ b' o l,t»«'\)‘ .
- 36. Shri R Chhunkunga : -do- ‘ -do- .

37 ShilFhangduth o o SR il
hangduth | T E N

38 Shri Malsawma-II O de | do-

39. Jhri.;[,amawma | -do- o do- o'/wum Grn s

40. Jhri..:,CLalﬂma do- wl CLallens— .

41, s'mt.f!(L.Biakthanpuii K do- 4 Kb W d TR aspacic.
a slm?lg.Mkom& ‘ o do B La OoRAu g

B ShriC Nguntluanga * Cdo 4o L J’(’t\:\mwlg :

a4, Sui.!fi\Lalhlim o -do- S o *‘\&Mw

4s, S!an'l%.Yanla]kmga | do- - do- 5. 1{4_40@(/:’—7/»&

4. SL.Si,mangkhmmgoa . de do >/ /L“/[C{*“ o

47, s»L.vamumm - Cde e s bt

48, Shanhhra '. ' do- -do- %W«\A

:




| 8
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Sy ‘ \b\/ . A\
o ] 8 |
! . | )
S1No. “ NAME DESIGNATION NAME OF DEPTT  SIGNATURE
49| ShriHChaldailova do- do H chaldodlova

S0.| ShriRLaltanpuia 4o d

] altanpuia o- o- i{ LWHJ‘,\/M«W
51. hri. T Lalrinliani  -do- -do- JQJ W’
52. Shn Raltawnluala | -do- - do- W
53. S:hn Lalsangzuala(R) -do- do Lakmgypsd |
54. ! Shri.Lalawmpuia -do- -do- W
- lﬂl . . . . 0€(// W
55. | S[hn Renghnuna _ ~do- , -do- .
56. | Shn. Rochmgnunga -do- : _ , -do- . ‘
57, l“iu Lalbiakliana |  de  -do- Vs rang,
58 Sh‘nHValhana ' -do- : ~do- JU . \/ﬁ A any

5. '-Sh\hMadanGham N do- ”  w Mactia %ﬁrﬁ

60. | ShriDiliana , -do- | -do-
61 Shrt'!CKLxmbu -do- - o -do-
62 s \KRothanga | - do- o | o

63. Shrl Laldawnghana . -do- | -do-

64. Shn Sanglawma | do- .. . : -do- - ‘

65. 'Shn Lalchhuanmawia | do- ' -do-

66. J'>hnd alhmangalha(K) o - | -do-

67. Aismg; althanzami do- 4 J/JZ»

68. Shn &{ Sanghlela A | -do- ‘ v -do-

69. Shn I_altluanga Sallo - " -do- : ~do-

70. s Llsangmala : ot do ]
7. Shm Romawxa. : | . ‘-do: | -do-
7. \I‘m.(,hualbumga 4o o
3. hnhlmwnga K | . -do- R -do-

.
L
|
B
|
o
B




74. |

5.
76.
71.

78.

o. | . NAME

o B -
$h Lalramliand
éhnH'Ihangnkhuma

| d,\hn'.Laibata
.

79, |

%hri.Sanglura

- 80.
81.
82.
83.
84.
85.
86.
87.

88,

- 89.

91
92.
93.
94.

. 96.

97.

I

Sihri.Vmﬂalsiama

i

| S:hri.H.Rmnhluna

: thn Lalremmawm

hn Vungzamuana

" shri.Ks;_;i@ﬂuiangmima |

[
} S ‘ Rohlupuii

l Smt M.S. Dawngk.um
! ShIlInThmgmura

| Shii Hirnlal Thapa
 ShiBahadtr Sard |
\ Sth Lalremsiama

| Shﬁ Pahlaira-1I

| th;ia Khalil Uddin

I

Shn Thangluam—H
! Shril.K.Ngurhana

|
‘Shr‘i .Thansiama

Shri.Lalthanhluana
D

‘th;.Lawmzuala

Shri Malsawmtluangs-1I

DESIGNATION

do-

| . -do-
4o
~do-
-do-
-do-
-do-

-do- |

-do-.\
do-
-do-
Stamp Vendor
 .do-
Gr.
do-
" do-
-do-

-do-

~-do-

NAME OF DEPTT

-do-

L
v\.‘ s

SIGNATURE



L ' | | O

\@W Ny

10-
SINo.  NAME .~ DESIGNATION °  NAMEOFDEPTT  SIGNATURE
98. - ShriLalmuana - . MC | -do- Mmm .
99 :Shﬁ.Kaphmiﬁgthanga do- _ ~ do- wwa M‘?’
100.  ShriP Sanglura |  do- e P borg |
101, Shri Lalzara Ralte o | -do- m“f a ReHle
102, Shri.Thangdailova  GD | —do- TLW?% lovs
103. ' ShriLslthansanga do- L do- W

104. ' Shri Duhkima | -do- T o Mm»s
105. | ShriH Thanhlia - do- do- Y+ Heoddrs

106 Shilaemthara -do- » " do- L alrca Uana
107. Shri Biro Pabu Chakma do- | S S Po«ow .
108, Shri Lelnunmawia do- do  Fabmrn waia
109. * ShriPC.Zaikunga do e F c. MW
110.  Shri.Saizama .  do- : -do- /g‘ﬂd
111, . ShriF Lianngura | do- : do- %JWV”Y“V“
12 Shri. Thangrehlova - -do- | -do- Mﬂ&& st
113, ShriLiankhuma  de o | -do- LWW
114 S}hn .K.Hmuﬁkﬁaga‘ do o J( }ww =7
115, ShiClaldka -do- ' w C WMQ
116, ShriLalzara - do- o do- (/«/0/“"" .
117" ShriLalthangliana  do- - dom/*‘ e
118.  ShriTEngliana o ' _do- ‘ do- T g,n;,wma
- 119. | Shri.Neihmawia ) | -do- do- WM
120 ShriSaihnawls do | o Q—«J\W‘*(LS
121, ShriDarhmingliana C do- | do- Lo

122. ¢ ShriDengsailova -do- | -do- QMQ*’V%



N

-S1 No.

123,
124,
125.
126
127,
128.
129,
130,
131,
132,
133,
134,
135,
136.
137
138,
139.
149.
' 141.
142.
143,
144,
145,

146.

Aa1-

NAME
Shri.Pachianga
Shri.Chhuanawma
Shri. Tuanhrangliana
Shri.Suimanga
Shﬁ.Lallawinzuala |
Smt.Hmingthansangi
Shri.Lalhlima
Shri. H Biakhnuna
SM.LaMmyMala
Shri.Laldingliana
Shri.CRopianga
Shri Laldanbanga

Shri.Lalphena

 Shri.Tawnvela

Shri.PC.Assam
Shri.Kaptluanga

Shri.Lalbiaklawma -

- Shri.C Muankima

Shri.VLald i.i_?_xg;liana

Shri.M.S.Dawngliana

| Shri.I—_Irangcthiana'

Shri. V.Thangvunga

Smt.Lalzarzovi

Shri.Rodanga

DESIGNATION

-do-

-do- -

-do-
-do-
-do-
-do-
-do-
-do-

-do-

-do-

-do-

- -do-
. -do-

-do-

-do-
-do-

-dq- ,

-do-
© -do-
-do-
-do-
-do-

&5

NAME OF DEPTT

-do-

-do-
-do-
_do-
-do-
-do-
-do-
-do-
“do-
do-
-do-
-do-
-do-
-do-
-do-
do- AL
-do-

~do-

-do-

-do-

- SIGNATURE

Vetiopy
W%LZM
7 W»&J"‘j “
frmscga
WW

Lolheusagerihgecl

L)Uwg ?
0. Repte
WW‘%;
(abphees
TMMM‘%.
o hon
Ww ’
C W
A faj&wf(m

475/“—7“”‘“”
VT MVWZQ '
Salyan ey

%M@ﬁ .



8 \T i , _ k/; : :
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. W
¥ P R |
» Sl I?o - NAME ‘ DESIGNATIOI_\I _ NAME OF DEPTT SIGNATURE
[-,_147; Shri. Vanzika | do- do  V@rghd

Mo,

. Lkthasions
}_4&% - Shn.Lalthuama © -do- - -do-

& R o |
1[49.1!£ Shri.R Rawngbawla | ~ do- : © ~do- K W
50:% Shri Rotluanga -do- | -do- M‘«M}

! ) QAL Sqd’q
151.. . ShriMalsawma Sailo - ~do- : _ -do- MS&

r o Loas DM Q‘u
152.; Shri. Vaibel Dialei 0 do- o Vibe
153.1 Shri.Hralua . . -do | doo Jrnlas

~154. ’i Shri. Thansanga ' -do- ' -do- - MG .
155. | ShriT.Zahmuaka do- -do- W’“M‘J‘%

1%6. { ShriZaruma =~ -do- L do-  FHmun2
15|’7.‘*i ShriHniathuha -do- do- Q—Maqu
158. | ShriRualhaia - o -do- Ww '
151 . ﬁ Shri.Thangphuta = - do- ‘ - -do-j%"wq' -
16%). ﬁ ShriChhaima - -do- -do- C/«/L«M ’
16{. ﬂ\Shri.Rjalo ' -do- -do- Rm/@c \
ly ‘. _ _
16% | Shri Zasa do- do- Hma
y : ~
16?1{ | Shri.Lalengliana _ do- o 9&/@%&&@
j : : .
4 ’ [ : '
164 }-‘\Shri Biaklawma R -do- - o -do- Wwﬁ
: 165 Shn Zachamhana -do- _ do- Lttt Liowe
, - N : \
166, BhnHLalngala ' _ -do- o , - -do- {—L Laﬂ.u-?,@‘c\\
167 ';Shn.T.Lalngaia, S 4o -
168. ?hri.Laithanga L o
1694 ‘.LShri.Lalrema ‘ ' -do-
i : .
170.) %M.Biﬂchmmga v -do-
i L]
171} Shri Lalhmingliana o
1’72.Smt.Benim “ < adow
s, Cr
| |
n
i
|
g
!
[
P




i R -

{ ShriPaul Zoramthanga «~
. X Shri.Zopawllien Hmar

2 Shri Khawlthanga -
¢ Shﬁ.Lahmpzauva

DESIGNATION

Inspector of Postal Offices
-do-
-do-
-do-

LQD

A2
bo \\}{*\

NAME OF DEPTT  SIGNATURE

B Postal

-do-, a-w{ zﬂ“"‘ 7
do- WW

-do- [ehmns M
do- @mﬁuau wh.
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ECH

MEMBER LIST OF CENTRAL GOVERNMENT EMPLOYEES

| F EDERATION OF MIZORAM
| NAME DESIGNATION
S.?r.Sailo Director
i L§ldingliana Sailo News Editor
Lalnunmawia “ Graphic Artist """
Tusar Day Graphlc Artist " 3
. Shri P.Lalluaia Floor Assistant
St!lri C.P.Lalchungnunga Floor Assistant
! Shri Zoramhmangaiha Floor Assistant
Shri C Khawithuama Film Editor
Smt. Lalhmangaihzuali .Production Asst.
. Shri Laldangalova Production Asst.
Shri B.Vanlaldinga Floor Asst
: Shri T.C.Lalthanzuala Floor Asst
| Sﬁri Lal@mﬁﬁa Chhangte Floor Asst
‘Shri Vanlaithakima Floor Asst
Sli1ri Parbat Thapa Floor Asst
S;'nt. Lalparliani _proparty Asst.
S=mt. Lalhriatkimi Tlau proparty Asst
Sﬁri Vanlalrema Carpenter
Sﬁri Lalngaifizuala Painter
Shri C Lalrinsanga Painter
Shri Vanlaltiana Varte Production Asst.
' Shri G Lalrimsiama

Production Asst.

Doordarshan Kendra

NAME OF DEPTT. SIGNATURE

Doordarshan Kendra M—jw
Doordarshan Kendra W pay A

Doordarshan Kendra V@émmm o -
Doordarshan Kendra }i&dd ﬂ

Doordarshan Kendra '

. i Ca
Doordarshan Kendra L F M }m‘?

\
Doordarshan Kendra %vméf”ﬂ ”f‘ he

Doordarshan Kendra 0 Kha wﬂiﬁmmq
Doordarshan Kendra \;\v@”& La.@\
b, I/W ‘
(altlondls
Doordarshan Kendra VMW Wé

Doordarshan Kendra 'Ar’”(

RN
Doordarshan Kendra \N

Doordarshan Kendra ‘/W

Doordarshan Kendrad#/ 6 A ! LUBLA

Doordarshan Kendra
Doordarshan Kendra
Doordarshan Kendra

Doordarshan Kendra

\

Doordarshan Kendra C - LA%R inSAV0A

Doordarshan Kendra VwM‘b(w \/wﬁ
Doordarshan Kendra £ (elcasaaime



SL.
NO.

23 .

24

25

26

27

28

.29

30

31

32

33

L T TO,

L}

i

) f NAME DESIGNATION
| | .
Shri Hmingthansanga Production Asst.
ShriiC.Vfan!alsiama * Production Asst.
Shri !Fra:}f\kie.Lawmkima Sailt Production Asst.

Shri T.Si:ama : Production Asst
] .

Smt. [Helen Lalbiakimi Production Asst.
L

Smt. F. La‘[iwmsangi Production Asst.

Smt. Lalramzavi Chawngthu Production Asst.

Smt. Van_l!alruati - Make-up Aést
Smt. #élr@yntluangi Make-upAsst
smt. | alrinmawii Tailor

' [ ,
Shri L?Ichhangliana Camera Man

34, ,shrii.K-hB.Thaudam Film Editer

I,
BS.thff“iggliana Carpenter

36,

Shri

Ve.Rawvat Fleor Manager

»

NAME OF DEPTT. SIGNATURE

- Doordarshan Kendra W

Doordarshan Kendra ﬁ_’U‘Ml A?ﬁ Ama
Doordarshan Kendra f"‘“’"‘ %

Doordarshan Kendra T’S\ ~ 4 l(l

~ ! Lﬂ}ﬂ( A
Doordarshan Kendra Ld _
Doordarshan Kendra td&ms@\’l‘&i

Doordarshan Kendrafa.(s.6. 0t O\MM#‘,_
Doordarshan Kendra 1/9" M}‘

Doordarshan Kendra &éjm ZMM?[

Doordarshan Kendra o/l oot !

Doordarshan Kendra %

~deo-

-9~ W



| S
; - o ( N
i MEMBER LIST OF CENTRAL GOVERNMENT EMPLOYEES
' ! FEDERATION OF MIZORAM ,
;5
'i SL. "NAME . DESIGNATION NAME OF DEPTT.  SIGNATURE :
' N | | , | MWJ' |
i 1 ShriSlianchhuma  SEA ~ Doordarshan Kendra <. LWQQLU*.% '
|2 FVZawna _sgA do F V. Zoonp
i : , .
u o .
%3 C.P.Bik Chandani  Station Engineer /J@Jw-/—— > lsf’m
\l4 ..T.La!bnunsang'a Tech do /. MW% ~
! | o : _ g
'® PC.Sakhawliana 8r. Tech ‘ do ' -
P PCSakhawiiana Le. Sealg i,
i . . .
6 Subhendu Dam SEA-AR . do X o~ 9%
i X ~
7 SKPal | seA do )/( /af
| . A
8\ Bijit Bandyopadya ' SEA . do B{}/ }' ﬁm} (
ﬁ _ ' ,
179% Suprya Roy EA - : ~do % C SoPRITA 12,,,)
[ ' Lo v
10, MK Chakraborty ~ EA - do Loy (/t\w(ciwq
11ﬁ® D - _ng -
12} T.Chongloi EA do
13 'hPrem Prakash EA do .
i ,
14 f{S.Prakash - EA do
h
15 wK.Lalsangzuala - Tech do
b -
16 lf‘.alngaihzuala Kawini Tech “do
t : , o :
17 - Llialmuanawma Tech .do
. Y
Y .
18 L",alremthang Khiangte Tech do
|
18 Ruthianga ~ Tech do
!
20 ,Li_x} nchungnunga Tech do
t ,.
21| Zohminga Ralte Tech do
! : -
jlkl
a
B
i
‘ill




| \ v
- ’;;“ﬂ o
i
MEMBER LIST OF CENTRAL GOVERNMENT EMPLOYEES
! FEDERATION OF MIZORAM
) o
SL. g NAME DESIGNATION  NAME OF DEPTT. SIGNATURE -
NO. L
| - Q, . »‘é’-:"\f\._h
1< 9:’1115} D o '2"'94,,;2, Doordarshan Kendra ~ {’ "Cf;;g e ST
I d W
2 Shri .J‘['.Sa\'_v\'ilaia Accountant Doordarshan Kendra % /z—anM ~ A
" 1. Polfhons?
3 H.lalthansangi Head Clerk Doordarshan Kendra f‘f ) ,
Lo ~
4 ShriLalhmachhuana uDC Doordarshan Kendra  Xoi et
‘\
5 HZorﬁuanpuii ubn.cC Doordarshan Kendra WW @
6 Shri R Rokiamiova Ub.C Doordarshan Kendra
7 Shri Lblramzauva Pachuau U.D.C Doordarshan Kendra Ldm FauwR o \
8  Zochhingpuii LD.C Doordarshan Kendra zaww:ffmw
i
9  Shri FTF.L.Ramchullova LD.C Doordarshan Kendra /. £ Kayur e furlhover -
10 Shri R.Lalsangliana LDC Doordarshan kendra K. [_als amﬁ_ggmﬁ o
I ] -
11 Smt. P.Lsgnsangpuii LDC Doordarshan Kendra ﬁ WW
T ,
12 Smt. R Zodinpui LD.C Doordarshan Kendra (K- d"—"’—
| '
13 Smt H‘althénchami LDC . Doordarshan Kendra | althonedo s
i / ! L
14 Smt. Rebecca Lalbiakdiki LD.C Doordarshan Kendra d [y ka«
Lo L_Q&[QA/{\&AM
15 Smt '\‘;‘Jenqie Laldingliani LDC Doordarshan Kendra ja,ww?'
I
16 Smt. H.Lalramiiani LD.C Doordarshan Kendra ~ H- Koliuomdaoni.
f
17 Smt. Lalbiakhluni LD.C Doordarshan Kendra W\&m
Hi - Ottt AN
18 Smt. R Laithanchhingi LDC -Doordarshan Kendra@ L#}w% / 9)
| |
19 Smt. I&.Zoramsiami LDC Doordarshan Kendra ( }? 20 /Q /’f“"é\f{&U )
[
20 Smt. K Lalrinpuii LD.C Doordarshan Kendra

K. Laf)vvfrvw\



PR

S

- 8L | NAME
NO; |
22 Sri:'n. C.Vanialryati . LDC.
23] §¢& H.Biakhmingthangi LD.C
24 | Snit Lalbiakkimi L.D.C
25

Srrt_‘Barnadeth Lalthankimi LD.C

DESIGNATION

NAME OF DEPTT.  SIGNATURE

/A VS
Doordarshan Kendra SN :

~ Doordarshan Kendra 0 ZWM*MRZA :

Doordarshan Kendra @\@n‘”": L“?ﬂ'\a“l?f“

Doordarshan Kendra M
Doordarshan Kendra éWeﬂw w/w\[(m




'\.‘"’
]1 ' MEMBER LIST OF CENTRAL GOVERNMENT EMPLOYEES
|| . FEDERATION OF MIZORAM
NSL NAME DESIGNATION  NAME OF DEPTT. SIGNATURE
1?{ Shri Lalthariawma Driver Doordarshan Kendra L%Haww_
2] Shri Vanlalhruais Driver Doordarshan Kendra 5‘ LA L HRUAA
3|I Shri R.Lalsawta Driver Doordarshan Kendra -
4 || Sﬁri HnOnenga Driver Doordarshan Kendra([, "ml £ qu’?
D
5 '1 Sﬁri Ramdinliana Driver Doordarshan Kendra
6 || Shrt Lalrinmawia Helper Doordarshan Kendra J@ﬁ /,‘*‘b-‘fv o weln —~
7 I'I Lal;_zamliana Helper Doordarshan Kendra Cﬂﬂj”“ 'ZJU\-Q
{:@1%“@,‘@;‘“@ Helper Doordarshan Kendra (L W
| 9 I'.;Shri J.Zosangliana Helper Doordarshan Kendra | ( g, Mgﬂmg
10 éhﬁC.Chawngkunga Helper Doordarshan Kendra'® .
1 éhri :Lalremsiama Helper Doordarshan Kendra | AL R L= 5) M
12 Shn Panmol Helper Doordarshan Kendra PA Qi '\AAD .
13 Shn Chumial Kalindri Helper " Doordarshan Kendra UM"J‘ZJ W
14 S“hn Lalzamlova Helper Doordarshan Kendra “iov, 5/*/‘"* Lo
15 Sitli)ri Sgpmawia Helper Doordarshan Kendra &”V/ A
i! : — :
16 Shri T.C. Manliana Khalasi Doordarshan Kendra 7.0 . Metsdnciensr
17 Shiri CLLaIchhanhima Khalasi Doordarshan Kendra ( Q. L_A%L CHUH AN 115 )
Lo N
18 sn%i Vaniaffuaia Khalasi Doordarshan Kendra  VounlaShsusod «
19 Shéi Lalhmangaiha Khalasi Doordarshan Kendra MW ‘.
20 Shr‘E Lafﬂankima Khalasi Doordarshan Kendra
21 Shri"‘ Lia"nchhingpuia | Khalasi Doordarshan Kendra J/LM,C/[\/ é? e cL
22 Shri‘j?_Vahramenga Khalasi

Doordarshan Kendra W



§
|
2
f!
27;
TN
28"
|
29 |
I

[

31

32

30 |

NAME

2«}1 Smt. Cross Chhuanawmi

Shri Lungmuana
Shri Zachhunga
Shri Sangbera
S Lalvan +1Aw-?q
Shri Liénzuala

Shri Lalngaihawma
P

1 Smt. Vanrammawii

Smt. K. Thansiami

3‘3

4 1
42
43,
44,

z
Smt Lalthanpuii

Shn R.Thangvela

§;hn Zahmingthanga'

$mt. Laltlanzovi

S%hri Lalchharliana
| s
Shri Rosanglura

Sﬁri Pradip_ Kumar 5

_ Srnt Lalbiaknungi

Sn;h. Lalthangmawii

_ Shn Vanramlawma

Budiman Jeshi

H.ioliana

DESIGNATION

23 Shri H.C Lalrawngbawia ' Daftry
1

Gest operator

- Security Guard

Security Guard

Security Guard
Security Guard
Security Guard
Security Guard
SWeeper
Sweeper

. Sweeper ‘

Sweeper
Sweeper
Sweeper
Peon
F’eon
Peon
Sweeper
Sweeper

Security Guard
Peeon

Security
Guard.

- Doordarshan Kendra

- Doordarshan Kendré

NAME OF DEPTT.

Doordarshan Kendra Z_ ULM?'WILLM
.Doordarshan Kendra

Doordarshan Kendra _Q 07'&’/‘-@

Doordarshan Kendra L@[ W%M

Doordarshan Kendra L 2w J(;(
Doordarshan Kendra (}2/&\/2 W’“’J
Doordarshan Kendra I/WW
Doordarshan Kendra /0 194/ ] T HPANVS) Pm)
Doordarshan Kendra £<4TH & IV £ut /

Doordarshan Kendra k Q VU Q[ a
a
Doordarshan Kendra "2 M

Doordarshan Kendra Wg
Doordarshan Kendra WW

Doordarshan Kendra W (omen
Doordarshan Kendra Pmnhf Kumar
Doordarshan Kendra /A L1 8 Kivu rvia 1

Doordarshan Kendra Maﬂ‘ 7’”" Ond

Doordarshan Kendra V/J YRAM LAuvorm A,

~de- ot liosn Fret
“do- Y Dlias



10.
11.
12.
13.
14.
15.
16.
17.
18.

19.

u FEDERATION OF MIZORAM.
.‘fz . |
| NAME DESIGNATION
| Shl':;i.C.Lalrosanga | Station Director
i Snit Alice.Zoﬂlahpuii Fanai Deputy Director
\Shﬁ S.N.Ghosh Asst.Station Engineer
: \Shn‘ ersangzela Hnamte  Asst.Station Director
hr; Zosangzuala ~do- -
Ihn.lzzat Singh -do-
§mt.Lalramham Hnamte  News Reader
‘Jl\n B.Lalchawivela Prograni Executive
}Ln ﬂD K. Roy Asgsistant Engineer
Ln Wolct Programme E;:ecutive
Shn Bnramom ngh -do-
Shn R.K.Lmzu?la Assistant News Editor .
Slqri S:mt Lalnunzm Transmission Executive
Bxakchungnunga -do-
S Samuel Z Hrangate ~do-

N

She. Shi. Lalneikunga Khobung ~ ~do-

|

Snnx“P llé Thansangluaii

| Shn Ngu'humnga Tara

|
Smt., Judy Darhmingmawii

Smt! \kLalEmmawu Hmar

-do-
-do-

-do-

All India Radio

“L MEMBER LIST OF CENTRAL GOVT.EMPLOYEES

NAME OF DEP'IT SIGNATURE

“ %WMM
o Fel Sy
o o MNZZAT

do- o siNgh .
@ (L oaTe

do- ¢ Lﬁ%mutp

P

do- CMLi‘ v
%f’( /,Qt)

**C@m"fi“‘f’m”

~do- (5Mu,l NCATE)
n

o Unse ’%

-do- Tk —:,,(S

 do- Nefm#w'ﬂm‘ fota-

Jumf Q#RHWMWN;)
( /\AM/J://W/’ #/VWQ




17,
-

I VN T
I

U "SUN ¥ SR ¥ WA ¥ SR ¥* WA ¥ Y YY)
= e ¥® i = N ¢ E
) fd

O

NAME

Shri.Lawmliana Tochhav;mg

Shri.Suakkhanthang
Smt.V.L. Hrimi

Smt.Lalhmerliani Fanai

Smt.Laltlanthangi Pachuau

* Smt. Lathunghhungi

Shri.C.Zohminglizna

Smt. Vanlalthari Fanai

| Shri.Zothansanga

ShriM.K.Dey .
Shri.Shri. G Marandi
Shri.Lalchungnunga
Shri. S.I(.Salmah
Shri.A.N.Deka

Shri. Akhilesh Kumar
Shri. T.K Kalanyan
Shri.Prakgsh Raj éabﬁel
Shri.Md.S.A.Azam |
Shﬁllﬁlbiakﬂmga

Shrilalthansiama .

. Shri.Lalrinpuia

HARA-DitAed. DUTTA ©

2-

- DESIGNATION

-do-
~do-
Sr. Announcer
-do-
-do-

. -do-

-Jr.Announcer

-do- ’

- Station Engineer Asst

~do~
-do- ’
-=do-

-do-

" Engineer Assistant,

-do-
do-
-do- B
do-

Sr.Technician |
-do-

-do-

Eﬁﬁéno;@ ({&9@(.

7

K

b .

(s
,\_‘f .

NAME OF DEPTT  SIGNATURE " .

o

© -do-

T
'dﬂ’[gyg,(m
-do- S daman

Q-

do- b 2fag. 2{, _,7;/

-do- 5. K. canesa -
-do- dﬂﬁﬁ{\{‘( ,@\p'“"pf_m)

_'fd°' qﬁ)/ T i laadamd

ICWQ' .

-do-
'd a AV o . ,
o . /_f}_,\la,, WK, (//)/y(,f,‘:i)

-do-(LﬁL M’§ |

& — HARAD (;ﬁ/\!\D ey



'I
b
BAR
»
>
a
SING  NAME DESIGNATION
42! %;Smt.K,Lalthankitni Accountant
. |
s Shri.J Lalthakima D.Technician
44, 'jIShﬁ.Ralzadala Jr.TpcInﬁcian
45 Shei Lalbiakmawia Jt Technician
46.| Shri.Vanlalhruaia ~do-
47.' .}hﬁ.F.Zodinmara -do-
48. K‘ hri.Kailiana do-
49, [ mt.C.K.Thapa UDC
50, | ékmt.V.L.Remliana -do-
51. < A'P‘CLalduhawma_ _ ;do-
52. 1 S{*hn Lalramtiama _-db-
53. ’ S;Pn Smt. Lalthanpari Varte ~do-
54. simL B.Mawii -do-
55. "|} s:lm Lalmuankima- DED
56. | i Shri.J. Sangkhurma -do-
5“7. - Sh\n Vungkhanmang LDC
- 58. }Shn La]hlupu:a -do-
59. Sl{p;F.Lakemruaw, -do-
60. h Sn?lt.Sarigzuali o  -do-
61. Shﬁ R Lalmuanpuia -do-
_ (Q 'BIP’TI AN A C(Wﬁﬁfb‘om\f 0.n-C.

\ A\
R\ ¢
\
NAME OF DEP'IT SIGNATURE

b

b< L/\&LT\MMLM.
’ w Lot Ljﬂ—'\

( 5 lrx%rma <1

&=
-dO-(C RﬁL‘Lﬂ Dﬁ‘L )
A Labbentmaiin

’000 Q/AUL;@K@J?Z%
~do- ’][ng/m'//w ’/é -

-do- ”ML//Z//‘(ﬂ '

~do- /JW 5

-do- CPC Wod‘hﬂﬂ)
—
~do- %AL. 41 ”’3&“4)
) L7
~do- [Aﬂﬁﬂ- N%é%?/ V,/M?E) .
" ~do- (Z é’ /’Mwu)

ﬁ:m@

ok« MA
-do- CV j&/m
-do- w Z

-do- >
4o ({Ae WMW '
-4l auw



SLNo! NAME

62. ;lémt.ulbiakfeu

63. $M.Ngmkhum )
64. %mt.Ramchullo Hmar

65. | - %mt.LalkhawmaWii_

|

. | I ,
66. S!hnBK Sarki

67. mt. Vanlalruati

s
68. Smt.Lucy Vanlalhruaii

69. S1rnt.C.Lalnunthaﬁ
" tua w’”ﬁﬂ

|
71. SPﬁ.V.L.Remruata
o
7. S{ui.N.Pcter

73. Si:ri.David Zoramthanga

, 13
74.  ShriH.Lalduhawma

75. S‘i\ﬁ.Malsawma

76. Si{ni.Laltlanchhunga
77. Sini.]..alchhn;lgpuia
78. Sf{lﬁ.Kaisianmung _

! .
79. | Shri.Ngursailova .

80. | Shri.Thavunga

81. Sh]ri.Lalsémnliana

80 Shri.P.C.Pahlira

| |
83. | Shri.Lallungmuana

8. K Axdaieak Lian
850 LAcPar

DESIGNATION

{\« g
-4-
NAME OF DEPTT SIGNATURE
: 2 5]
o Y.
‘ 7 |
. -do- - dO' Q‘M GMH}
0 facken
Hindi Typist -do- QA’MC HY LDV MR
LDA/TA - do- LAL KC,?—%:Z"AT g
Tabulator Clerk do- Yl (
Stenographer -do-(woi‘“@ﬁmgm'mw
* {500
-do- .do.G.LM 4 v)
MD.Gr-l -do-cﬁ;g\% an)
-do- do- o~ ,/
sif7
MD-Gr-Ill -do- (PWTh 2w G )
«do- -do- H. &/ﬂw sy
-do- ~do- Mdlgw ‘ \
o <o Mﬁé&jﬁ&?%
St.Attd. do- LAACHRENGP 01
Sorter. -do- KA1 ﬁﬁN}W;\M%
Helper -do- W(/ _)»
Khelasi -do-VfTH A vuaen)
- ~do- -do- Lo&w Lirona
Studio Guard do L Poagde
-do- do- LASLUNGIMAELA -
LD-C. e (LALERYAKIAND
M. do (CAmPIRA )



S1L.No

84.

8s5.

86, |

87.

88.

89. |

o,
91.
9.

- 93,
94,
95,
9.
97.
98.
99,
100.
101.
102.

103.

log.

[  NAME

thi.'I‘hantluanga

olm,Lalsanzawna B

J
rahn T. Lalrosanga

‘ hn Zaﬂuanga
Shn Lalnunthanga
ghn.Laltluanpuxa
Smt. Zaithangpuii
Sjmt Lalrinengi

!

: Shrl,I\.Vanmka

S‘m Laltluanga

Shri. Vanlaichullova

‘ Sﬁd.Rohﬁm Lushai
i shﬁﬁ.Rodingﬁm |
Shei. Tlangthanghuaia
| Slnii Vanlalpeka

i

1A Mfemomc

W rmede el

-}pw\
5.
* DESIGNATION NAME OF DEPTT ~ SIGNATURE -
-do-
" Dafiry
Peon
-do- do- I/ 7 ﬂ’?ﬁ/ﬂﬂé’ﬂ
K LanNe p-
-do- o-/-’ﬂb\la - ﬂZ
| _ oL
o o LALTEAAN
Farash -do-"2 s 7\/’10.'\4
Safaiwala -do- L/'}LQ IN (V 9/
Mali ol /.
Security Guard ddk? b opnen )
-do- | ~d<;- CMW'HQPUM)
don do. K LinNHELD y
Security Guard -do- LA ROEXGH).
. -do- | -do.(;/wn/")/ﬂ S5t - /1 /‘V""
-doi o ;K D?D (o /9 o 2B j
.do_v -do- \{QOL(Q,C LL,L”Q\'U*’&‘
| o Dby
o~ -do- Mf/;vw\m/* )
~do- WO KoL) L
S-S0y
-do- do- Ao
& oS
~do- ~do- (Vpri Lt PEI )
Safedwala —db— LARWDIK



V ot | /\\Ja’& | "

Je
N
’ :4 MEMBER LIST OF CENTRAL GOVERNMENT EMPLOYEES
FEDERATION OF MIZORAM
SL. NAME | DESIGNATION NAME OF DEPTT. SIGNATURE
NO. | o | | | 5 | J‘M j\)ﬂ“&
1 Shri T.T.K.Thanga Superintendent Custom & Central Excise g
2 Shri Bhattachargs e  do do  ShswsifBigthackestie —
'3 ShiAK Saikia do do Q;.(N b Ll
4 ShriK. Neog o do ngx
|5 Shri J.Dohiing Inspector 40 Ty, Dbl
| 6 ShiJK Sakia do do Giegol ) '
7 - Shri M.Mohanta .do ' do [\\J/\Z\;\'f W W?
8 Shri S.M.Thang do do
9 Shri Lalthanliana _ ~ do do-W W
10 shn W.T.Lotha do '
1 shi R Lotha  do
'12  Shri J.Lduphal do
| j13‘ Shri T.G.Mang do -
;14’ Smt. Lianchhingpuii do
315 Shri Mangchinlal Guite " do
,i16 Shri K Khamchinfian do
‘17 %Shri Thangchuailo ‘ do
%I8 'Shri ZK Thang do
49 §Shri Dongginlian ‘ do
2'0 ;Shri Laltawnliana " do
2|1 Shri Lalthankunga Hmar do
22 Shri Md.Abdul Mutalib | do

2é Shri K.Charya do



\ii

SL, NAME DESIGNATION ~ NAME OF DEPTT.  SIGNATURE

'gg Shri Dominic K.K.Thang do Custom & Central Excise WNC ’

2% Shi Than zuala - UDC do 51/\“’“%‘:@ |

}i26 ‘ Shri D.P.Haokip do do Ku ,r"\' 1 ao ﬁ

27 * Shri M.A.Hassan ‘n$pector do i/( \/ y‘%ffarsﬂm— .

28 shri KM Guite PeX Az tE. do Yhonbidbrns ‘“ﬂ“”&”?gz'
Fe Shri P.Kr.Das RT) do (MW b Dovs

%0 shi P.Gogoi oTC do ‘qu@‘/\':)( L”a’m

2531 ' Shri.T.John Banyan Driver do T ek \xuww

32 Shri Balakrishnan do do ))([/: B Q—\JT"

33  Shri MA Laskar do 6o MNA-L % .
% Shi Abalsawta Harildar | do a?dé” {712“/[5 -
35 ShriV.Lalzidinga do do /\aé;clmgo

3 ShriVLRuata do do |pmlaliutohA

37 - Shri S.K Das do do G x D

‘1'38 iShri Babu Mia Sepoy do 1=, é‘ W

rs “Shii Rampanmawia do ' do A r AN\ O ’
|

40 - Shri Dhurba Joshi do do Jhoka tysec

a1 | shiLahmuakiana do do glqmmwh()&w 4,

‘ .
42 Shri Abdul Mannan do dgo Add  Moanan
43 | Shri C Lallawmsanga do - do C_ovc W‘&mﬂq‘

44 Shri.B.C.Das do do C. Don.,

L5 .Shri Lalrinthanga : do do /L@éﬂ( ,(fm /&L\,azx/f/&

46 ' Shri T.LHmar do do Wm /ﬁku.
47 shri Lalthanpuia do do gt T sun poaa



-

;mw‘

. MaRE

4, obari Dilip Sharma
49, Shri Y.Vanlalzams

S0 Bhd BLRLGJoshi

vh. Bl Sobna Hasda
EE. Shrl & Chameoy

S Chouod by

B4, Shed Lalrustfels
Fraval  MHmaa
B, Bhed 850 Sharms
o BEped Manik ChaDas
o tmar

H. Shri J.E.Guits

Lo Mo Fac o iem
&%, Bhri FPLoRipgen

B Meihsial

GNET TON

Sepoy .
cica
chea
oo

[ tw]

thea

(nlw]

ulw

oo

Stenographer

Customs

Ll L.

oo

fafw

cics %/faﬂ“%

ooy

9
£

Certral

Euois

,Bawﬁg%”@wk
T
bl M

J&w¢93é%dww4ﬁ?”

Ry

. &u{;é

é?ﬁwmﬂ%ﬁé

dméﬁfkﬁﬁhéy ¢&%ﬁ4h/1“

i
ol
o



SL.

NO.

10

1

12

13

14

15

16

17

18

19

21

K%
e \\94

[ MEMBER LIST OF CENTRAL GOVERNMENT EMPLOYEES

\; FEDERATION OF MIZORAM
‘: : NAME DESIGNATION
P

fsm‘u S Kispotta DDGO

)IiShr:i B.H.Képthanga o8

FSmt R.Lainghakhleii  H/A

W!Shn P.C.Mawia Assistant
'EShri P.C.lalnunthara  FIO .
\‘Shn‘ L.M. Singh 'U.b.C

]-!Shril D.\Ti;gga HiTypist
'St Lalfamimi LDC

;‘Shrf Lalhmingthangé Investigator.
EShrf Zothanthuama SA

"fsrm‘ Lalbuanga Sailo sA
?Shrli Saithuama Sailo  SA

,EIShri Saithanthuama S A

‘fShri Lalrosanga Computer
"!rShr_i K Laldawngliani Computer
II{Sm;. Jerémiahn L.Fnai Computer

[

TShri Lalnghingiova Artist

‘,_:Shri Lairova D/Man

’Fsmj Clahmingliana  Jr. G.O
rShn K Hranglawta Duftry

?Bhri Lalliantluanga Peon

F

[
-

|

NAME OF DEPTT SIGNATURE

© Census S, V—LIFQHT“

Census
Census
)
Census
Census
Census
Census
Census

Census

Census

Census

Census

Sacthimanvo Seilo.

WMM

.

Census & ; &/o g “/V?ﬂ

Census

Census o(\d&w«r-s C Oann
Census  Jerenaiatn b Frman:
Census O%M yL@M& p
Census | al~eva.

O. K hrecs el

Census ’
’ —

Census 9( %C( 5?2/2‘/ 29

Census L

Lalhiontlinngs



SL.
NO.

22
- 23

24

2%

- 27

28

-

Sm

et b
- e e, G

NAME"

e S e s

. Lalhriatpuii

Shf?i Rohmingthanga

Sh\fr’i Darthangvunga

!

F|

Sh'ri Lianzela

Sl'ji:llt Lalnunmawii
.El

Sr"Pt. Biakthangi

Shri Zoliana

Peon

" Peon

‘Chawkidar

Chawkidar

Chawkidar

Sweeper

Driver .

W

DESIGNATION  NAME OF DEPTT SIGNATURE

Census LMMQ‘MM
. ’ . .

Census

Census

consss A /;M%/a |

Census  olA& A BANA

. Census WT

Census 2 O 1INA
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1
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MEMBER LIST OF GENTRAL GOVERNMENT EMPLOYEES ,\‘1/\)\ %

FEDERATION OF MIZORAM

NAME

i
§hri ‘{/anlaikima

| i
§ P
s‘mt‘?n.mcirn‘t

{0 '
%hri Sangzuala

Shri

|

[

l;_,Rane

(
i
|
1
!

T

1

1
ff
|
fi
|
|
if
|

|

ﬁ
!

Shri Focky Lalremliana
|

Shri E.Sangkunga

DESIGNATION | NAME OF DEPTT. SIGNATURE

' \
Field Publicity Asst  Directorate of Field Publicity Ycletlccens

. K. lami
Driver | do g%&;;; ;'?—ua/{d\
Cleaner - - Cdo ~y 0(75 @/

o Rtk - dalndins
Chowkidar | - do (. La M%/Wgs

LDec . '  do.



MEMBER LIST OF GOVERNMENT EMPLGYEES . ' f
: ' PE)E&TION OF MIZO@ R

s _‘)gsigmnétiém- “Name of )epf.ft,’,s_fsig'natq;ref

.Lilhmangaihzuali : U.BeCe .~ 8 _=de=

3. Shri Sangkhuma. . 3. 8,C.C .3,  -de=’ | s A&

e ’.,>




|

N

Y e
i ¥
- ‘ ' .
MEMBER LIST OF CENTRAL GOVERNMENT EMPLOYEES
f ‘-’ | FEDERATION OF MIZORAM ]
SL. ’ ; NAME DESIGNATION | NAME OF DEPTT.. . SIGNATURE
il [ : ol 8 (4
1 T-Shriiw:iF.L.Chhuma Sr. TOA(G) - Telecom "‘&‘CMW L/s
"ShﬁgF.Vanlalbuangé Sr. TOA(G) Teeeom — Af o
3 émt.';i Sairopuii Sr TOA(P) - - Telecom 4 ke
4 ”hn Vanlalnghaka St. TOA(G) Telecom {@ |
5 Tmtﬁh Ithan] irt sr. TOA(P) Telecom ‘lﬂuwii’:
e
6 Slh” A.C.Dengluia Telecom ‘P\/ﬁ
. -A -, '
o q F‘“‘B W
(7. hn G Lalduhawma TOA (G) Telecom Q/
-] SEKL Hmangama TOA (G) Telecom
v ol
, ‘J ’*“‘“—-—“—f, e

1\49 Smt P L.alhrangi

C{‘g S’g‘nt Lalthanpun

|
Wi Sh”& lcgzﬂmmia

O\)« Smt Vanramnghakl

S

TOA (P)

TOA(P)
Sr. TOA (G)
Sr. TOA (G)

Sr. TOA (P)
P

Telecom

o H’
Telecom W
Telecom \m\m‘
Telecom M"W -

Telecom X}}s’b 740

(_;,u

_n



'

i

5 [Snit Lalthasangi - CG-iI do WW
6 | Smt Sangita Roy cGll do Qkafn@ih Q?g .
|i . . )

7 | Shri Vanmawia . Dafty . d oot a

10| Shiilarinmawia ~ Chawiidar do

, N
af |
! MEMBER LIST OF CENTRAL GOVERNMENT EMPLOYEES
b FEDERATION OF MIZORAM
St. | NAME . DESIGNATION NAME OF DEPTT. SIGNATURE
NO.| ! |
_ 'i ) | v
1 Shf? Mang Jangam Tothang Asst information  Press Information Bureau
’ l| officer : ' g o r
2 |Shri C.Lalsawmliana Librarian - do € Kalsovomleass
||: —— ..
3 st Laltai Receptionist - w K Koo
4 Str{t Sangkimi - Steno {(J) do >g A sl

8 Sh"n Vanlalsawma Usher : . do M SRS,

i '
9 | Shri Darhmingliana . Peon . | do W
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; MEMBER LIST OF CENTR AL GOVT.EMPLOYEES

R FEDERATION OF MIZORAN. ﬂ;

i \

SINo, NAME - DESIGNATION NAME OF Dgp
| ,

T SIGNATURE

(g salad Park “
. Shri L.Z Pachuay LDC Cen&alh& Management Centre (L2 ¥&ckor
24 -do-

| | | V“?Mla/&%rw ,;.

|
| .. . \ 3
_.Ly.Smt.V.L.Llam | - \/ L. Z‘ M
Cleaner -do- : /3
- v ' ' B
t@

b | .
4. !TS'hn-B)émdmghana 5 //\‘ Q@ 4y aé\}f/ @«;7

Shri. Vanlalchhuanga  Driyer

Peon
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FEDERATION OF MIZORAM

o NAME.- o DESIGNATION

hn Vumzakap AC‘T; -

i

~

hn Rochanghana ' | GDS B Cdo

Shri Lalremruata . . GDS.':._,_'» .

N SN

- "Ldo "

J P

= MEMBER LIST OF CENTRAL GOVERNMENT EMPLOYEES o

!N'AME OF DEPTT. ~

.

'-_do ‘?’

:SIG,NAT\URE- o

Shri Lalthangtawra Ngurte DlSt Youth Coordmator Nehru Yuva Kendra Z—ﬂmuf}““““ ’%f

%“"9 et




- C—

No. NAME

$hri.N.J Khan
Shri.R.Lalkhuma

| ShriR LMuana

| Mrs Rothangpuii Varte
Mis.R Lalrinchhimgi

DESIGNATION

Shri Chawngkhuma Chawngthu Telegraph Operating Asst.(TG) Telegraph

v vTelcgraph Master (T)

Telegraph Operator

O & -

MEMBER LIST OF CENTRAL GOVT. EMPLOYEES ( k
~ FEDERATION OF MIZORAM \WP

NAME OF DEPTT  SIGNATURE

-do- M N N?“ {QAM
-do- @\//?L;% M

~do-

do- Ke%»ﬁ“”‘ |
- ZT



. MEMBER LIST OF CEN

TRAL GOVERNM
. FEDERATION OF
F
i

ENT EMPLOYEES
MIZORAM

o NAME DESIGNAT'ON NAME OF DEPTT, - SIGNATURE
NO : '
;1 SmtLallianmawii Hnamte

. . s o .
SIE'SD National Informatics Gentre Lﬂﬂ’“"*""‘“’w‘
SIE 'sC
;t

| ~do Fr Kadwuwhons

\‘3 Smt, Hrangthanhlm o do o do | Heang rTHMrygk;_ Y,
U Smtlabmachhuan SE'SB - . 4 Ao s
% Shri Lalthathanga ‘» Scienticfic Asst ‘B do @MW
‘ Z Smt. Lalmuanawmi . SE'sB ‘_ do  Lolrmetmreenn

!; Smt. Sharmila Subba | . LDC do S\O"‘w %
[t Shri F.Lalbiakdika |

S/E 'SC!

o g FW"““'”
| Smt Vanlaivyji
i

S/E 'SB' "do
1 .
10 Shn T.C. Lalnghakhana ’

4w Tec. LAQ/'?RMM‘
ShnCStmon " do o | .
] T - :
| o

2 Shri F. Lalrmhana

a0 & &Wm

R A

e ==
~
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MEMBER LIST OF CENTRAL GOVERNMENT EMPLOYEES ‘ E

FEDERAT!ON OF MIZORAM

NAME

“ISmt. Rualkhumn o
;,sm Laiblaktluangl

Shri Zolawma

TR L

DESIGNATION
Asst Dlrector ‘
L D C

Driver

- -NAME OF DEPTT
kwc
‘-do :

- ._".do .

SIGNATURE.

. S »
\ .
i
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MEMBER LIST OF CENTRAL GOVERNMENT EMPLOYEES
FEDERATION OF MIZORAM '

. NAME -

fi Lalnuntiuanga

ri Zosanga

Shri Vanlallawma’

"m Hmmgthanzauva .

..‘","Driv‘ér o _do o o 2.\.—-.5@&&

- Shyi Tlanghmmgthanga

.. DES!GNATION ‘ NAM’f's OF DEPTf,‘ " SIGNATURE

PR -

Field Publlcnty Dlrectorate.bf Field"l-’ublicity . V&"w&%
:¢Asst ' T

i

Cleanér I - do

; ./f‘wj Qma«g’&aﬂg@

Péon. .

- Chawkidar . D R Loedssta




MEMBER LIST OF CENTRAL GOVERNMENT EMPLOYEES f\\?\\ \

g ~ FEDERATION OF MIZORAM
SL. NAME | DESIGNATION NAME OF DEPTT. SIGNATURE
1l Shii. M.CLianmawia  F.P.A Direcorate of Field Publicity ﬂ/ C Llﬁ«h Wo‘u;
2 Shri Zosiama Driver do i v ‘
3: Shri H.Lianvel P d - ZOM
, ri H.Lianvela eon o e
o H. Ltanvels
4  Shri Lalthakima Chawkidar do .
| * . L3
‘ ' ' La['ﬁmlﬁ'mq
|




. ' MEMBER LIST OF CENTRAL GOVERNMENT EMPLOYEES S \f\?\
o FEDERATION OF MIZORAM : ‘

T | SL: NAME S DESIGNATION . NAME OF DEPTT SIGNATURE
E 'NO - .l' | : . ! ‘ ‘ 7 .

Y

LT R o HANE

1 ShnCVLalhnuna - Field Exhibition Officer -~ DAV . C- VM/L 4 W‘é’l
: Lo T : MUKQLMgMDﬂ

~ do’

¥ | 43 swiPBara - Chawiddar - o pR HTO |

S 2 ShnMCPau/* 1 Projectionist - -~

e . ,ﬂ

T e

X

P
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I THE GAUHATL HIGH COURT
(THE HIGH COURT OF '/\.S:SAmrmszu,/'um IMEGHALAY 31 AU LEUR 3
TRIFURASHLCORAIA A ARUNACHAL FRADLOLH)
KOH 1M PilicH

,GLIVJ.L. RULY NO.9104(K) OF 1994

Hon-Teaching Staff - '
Association, _
Narth Eastern H41)
Unlversity,

Nagel and Canmpus(Kohima
Unit and Medziphema Unit,
eschi rop vesanted by {th
Vice-Fresident)

& Ors . Fetitioners

) [- N W )
- VERS U,
1he Union of India
& Qrs. 200  Resporndentn

PRESENT

Wi HON' RLE HRGJUSTICE WeASHISS K

For the betitioners oo MNy,Taka Hasa,

Adv,

oee  MNr, KMerunn
Ave(for UGC),
“ro I.Jamir,
Sr. Govt, Adv,

[N N 13-02—1996
a9-03-1996
veee 22-03~1995,
(ﬂd’_____um

JWGEHLNT (ORALY)

For the Deepondents

Date of Hearinqg

N

Date of Jutlgemment

1o In this writ petition filed under

Article 226 of the censtitution, the relief sought

for 1s as (o the entitlanent of House Rent

Allonnnc'c-) tr the employees (Members of the Association

of H3n~Tcaching Staff llembers of the North

Eastern Hi11 University) who have been serving

within the Statn of Hagalan?, ¢ rateg allewera ~

ch’]l"..-?/"
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tn Clans-B Citiea yhich have »lremy keen allswed

to edmilarly nituated empleoyens, he claim i bmr”4

on certain declicions made by Central Adminisfrat1Vﬁ
Trlbunal In . case filed before it by employzes postod

in Morth Eant Prgien end alra on the basims of the

finding given by the Suprerent Court in an appeal filed
agadnet f£in?inyg ¢given by CAT, The claim 18 alece baged

on the fact that tho eimployocs of NEHU who sare stationod/
posted in Nizorrm have alreedy keen allowed Houge Rent

Allowance at par with other Central Uovt. employces
posted An Clenna-{fr2 Cltien,

2e - Cruntoer affidavits have baen £iled on bohalf
of VGC, 1 have heard lesrned coungsl of the pﬁrtinon"
at lenath en feow ozemnionn, An Shri K JMeruno who npponrs
the prozent ease an hohnlf of WGC was not availablae
the otlnr day, thins matter was a® journed to enable him
to say 1f he would like to Say anything on bkeohalf of
USC, It 48 stated ky Mre ReIralu, lenrned counsgel that
Hr.Kelexuns 18 en leg in the other court. It is further
Stated that Nr. K.lerunos has no further subminsions to

malie 2! he supports the submicsions £y madie on brohalf
of U }.’y Mr, -(.Ja'nir.

3. 1t 13 thn contention of the members of the
aforesaid association that yrior tq 5th July, 1989 they

were given 15. Houre Rent Allgwincs. of their baolec pay

which was at par with

those anployves who were posted
in Bhillong. Hovsye re

comne ~hanga wan intreduced by the
1082, Ny ﬂ\e'naid order of Yih
Afawd wore claspified anp C Citien,
iphema viiere many “ploptes wore pasted in

T tho e stahlirshiment of o Iastitution there nwnier
L bocoma vnclanef Fied

srder dated Sth Galy,
Julv, 1988 Yotima snd

« 1lue Arder xyua an untert-

-

crntA g Jap "

o e vy



~

el nn

4.
on 15t

actions~
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~3(3) 1~

I { ¢ Mmerceansion of thig office

erdor 0 Ry I /BB tt=11~87~2687 dated : -
13~6-06, thn VicenCthcmllcx: 13 plennes
to nrder rrovisionas) payment of HRA ¢n
the Grouvp *A' officers with effect from
1-10-86 at the fcllowing reviced

ratnn recrmmendnd ky the 1v pay
Commispion ang approved hy the USC”.

e raten 3dmisaible in tha difforent

At a8 follewnga

{es1500-2709 . R5.220/= for Kohima
& Alzagl )
fex Melziphema
for Kohimn

& Aizawl

Py 109/«
'us.gaco~3599 - Ro,300/-

Fir14150 /=

v for Nedziphemn

15,3600-4400 . R9.4C0/~ for Fahius o

) : Alzaul
ng,QOO/; {~r ””'"'rﬁ'mnv

M 4500 a4 VR0 ,500 /e oy ehimng

b Moz
RS 4300/ far
Hedzipbong,

hela
1509 took tho fol!auing

N The 674 Executive Councy

a1l 16t “cptembor,

1 meotires

"“0
th

ECI6718916106 (1) ihe Council felt
at all “ployeecs of the University,
irrespective of their places of posting,
- 3hould receive the sang @nount of
Allowances or other facilities,
therefoxe, RESULVED that tha H.R.A
ke a2dmigoible to N.E,H,u,

Chployees at
Shilleng may ho npatd in

all tho conployenn

of cﬁxznrpnnﬂing arede Forted An Nagoland
A NMizoramt, '

C’?ﬂt"]. . D‘A/""

1he Council,
g 1 24) may
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~3(4) 1

Thrreaftor a menange yan éent by Deputy
Finance DEf3cer, HEHU to e fro Vice chancellsr
Nizoran ag well as to the Pxo'Vice Chancellor.
Nagaland anAd Alen to the Dean, College of
Aqricﬁlturh, Medziphema An 2/12/89, The manungn

CUReE &3 virier oo

e R S SULLILCIH

Railbo UAERRREEL L0 Ly FleoonGlad, /R

DU 9 FANALGLAL Cubiapaanry Lo)

,

By a letter wGdresged b, the Vige Chapncellor,
HETI oy 17-2~1960, {1y merbevs 53 the Anssciatlen
Protantiag e siney “ho hen-reclenzo af Aarre2x H,R, 1,
It &- kA b beq g tils gtaye on b2lizlF of the
retltlonay 1y, PEmEnt At Hoyae Hag Allovanes
on eael b oy Yet3 ok at Lnege 5y Ay tlmo.'. It s
wlec lorena - Submnittad ¢y, e rntit) ement el
Houre Rept Mlowunce alcea 7 p#dd Lo those who wore
stztlioned ¢ Shlll@ng WUl Al pe Fiven to ether
Blpleyeas whe pere FPLeat cvir in other conskltrons
Sloter oo-p D A Y I I, such, Thoroat e the
h:*ttyirc U’H!fil Lok v the Matier st iqg £ th
mectdng hegp e e el 'l"?ﬂ

Qoclcdleng-

'WM)JN?:68:961043 (1) 1 1ne Counci) coniidered
the letter No.F,1-23/87 (lipw1) dated the 10th
Jnanry,¢1990 of the Univnrnity Grahts
C:mmi:si§n anu the: latter of the Government
af indis Nve11013/7/86wk, 11(B) datecd the
19th March, 1987 forwardeq by the Commission
and RESOLVELD .. the House Rent Allowance

may b2 paid to the eiployees of the University

A8 per the decision of the Government of
India at PAC With tho Ceontpay Government
oplayeang of emiivalent Grades. The employces
Wian ara 3tayinag 445 renteq houses cr in their

ovn hnysesg may ke pald Lioyge Rent Allewannea

crntd, , o5/~

A Lesk the fr1)oedng

. - —— - .
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A8 per the decision of the Government. of
Indin, Tha empleoyees vio wre previdaed wiey

T S

quartors may ales b required to pay Liceace
Tt a8 per the JnerurLLonu of the o

"-O el o AR a'.‘ y\r ]n’

A ean a4 yﬂ*‘tlwv wag T1lea

S Lehalt o8 Lo cimslavage mE Rk MAUNLCAT LU

o Uat-»l’n,,th‘pqta of Migalangy befo:a the , : !
sontpral Adinintetrativae Yribunal st Uwuahatt Bench ‘
clatrding that they are eligibln tp dr-w Heuge Rent
ALY wiyne sn Mol radnle 4o wnpnleyees pas+nﬂ in B Clang l
Cltfer, Iha gagn natition was Alepored nf by the learned
Tribunal or 3ppe Uctober, 1950, A Copy of the sald armep |
har racn mg?- PE lable by ke vetitionar, 1hn ]owrnaﬂ ;
Iritans) CLpEt the =adk clabm of the patiticner, | !
Helevant for th> precent care §a the finding which is o

Locrrded gn P2ra 5 vateh fo ta (e follnwtng effect

"Sa Ty Seplica 1mx in ;11].0!.')'.'(3. The

retitionsra zgal) pmo vntitleﬂ<€n Hause

Hent )l e g A lent e ey Cenkpay Loverpvean g
“rpeleress sootog 4n "i" clasa cities which
includas Lhe clacsificalicns H-l & B=2, 1hn

ordex cintained in, the vye Lirector General's
1otier dzted 36,10, » 1261 Lo xure-A-1) in quashed,
Arxcarq Of the zllawsnce count&ng frem the IBth !
of Hay;'1980 £h1all ke 131d to the petitinners i

vithin 2 perice of 12C dnve from the date of
reeedot of Whie arder, Ho coat",

i
G, The  Unten or o4, Tt ln o peal ngnins* :
he Lhading of thea 1nozned irlbenel before the buprcme
cturt, Ihe mewlore or th2 rrecent Acsociation had aleo

Ltought b e giotiler

~

of the UnjvnYSLty authority atating
ot the elatn of tie Centrel Government employees postei
in N”rth Bast Inz L4 hner nllowsd 'B' Class city rates
of House Rent M lgwznca and as 3uch they should alse ba”

v e ame .

2lven R oy . oty ratar of Pours flent Allowsnca, !

C’.”!tdo . 06/"
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Hovever, 4n vicw of the flling of tha appenl by Unjon
of Indis, e vhoe Chance )l infarmed the petitioner

B TV I . .
SR, '41 Ty by hia latter Gated 10 Liarceh, 1991 "th.lt the G “verament
r s ] B
o e o of India h.da asne in appes) ainrt the decleion of the
LA Ty
S RS C Central atagngs SHL At fve Friliemiag, Glewads atl U(‘IlCh, andd a9
[ ( ‘. " ') ““'(']l, 1t ”J'J”'] | es C i'-"‘jf:“, vova e ll': tl) t",' AN TLLE
* N v ! i
’ " . ,’.r' p declolon i, e poat e e, You wlrg, Ltheraefore, hayeo ' owalt
'\;( ' . ! l . .
Nt ,/( 4 till +ho LESult of the Aappcal ps out",
N CN T h
\,,,‘ -n"ﬂ S
EAGVE S At e ctrge (g fe € “mittcc. en rchalf of tha

petitioner -t the Univeryj ty was nyt really taiiing any

oLlec=tiong as o g°ris to tig entitlenent of Hejgoe Rent
Al lovance clufinerd by the monbers ot Lhe ASsoCLs ticn,
Then ¢y tya Svpreme Court jua’lgment Sate:a

18-2-1993 4n wivil Appesl 2705 of 1991. On pernusasl of

the judgement of 41,4 Surreme Ce: rt, Lt is clear that the
Lindings ef the lesyned Teips

Supre.e “OML s o f thae view that thie arre=rs ¢f’ linyse

Rent Allower €2 payalle ta e ~rployiee nhaa)as

l."!-

inal were upheld, Fartt-e e

L g cotive

-not frem i!.:-:.' 13, 1vaet.s v by e Lol 1211na)

. = el

kut frem 1ot Gt oy, SLNGL L

Lrrhije was the 1y
ciange thet. oag intriduerd Ly thae Srreme Coangk, e tvant

Part L e Mgty fan £ the vunre e Covrt is as o1l age.

¥ e oo g Anfirmics oo, Julement of he

Triiaanal g fpreal. v agree with the reasuning

and tie concluvicng reacliod therein, We arc,h:mever,

of the view- that the Yribunga) Wis not justifiog in
Eranting arreerg or Lose Rent Ml lovance to the

L rpondent:s fiem May 18, 1980, The respondentia gre

MELt1ed 4o the Mrreats only with effect from
October 1, 1986 whﬂn the recs smnendations of the
LVth Centra) Fay Cammnission wore enforced. Ve direct

accoxdingly anAd medify the order of the Tribunal te

that extend, 1phe appeal {is, therefere, disposed of,

o costn,

’

C’D"td. . 0-7/'.
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erothe dollvory of iigment by the

SupTtome Coysonoy thatedt 2howr, 4., members of thin

Anyoadatlog S I T SR rrosrtheny 4)ie ﬁonpa*en‘ arthongty

clatming » CibLenaas g gl 135 Rans r‘]ownﬁvn A3 ol)owed

By tha Yonzy,: =rlbwnr3 BRI B T b} e Surrome Court,

However, by Beve naE s fap been glven Seneey in ﬂxln

that axeopt oo menibey:s of the
SUEEanl Soralytlan 4 othrr employaer of Ceontral

vaganad, Lx o Conterylvas)

Governao g Portaf An dareh g Inla Naye Alrealy
received Lonnlitn 4y torrmm af phia da¢laior ~Torcaald,
Te A R O runsel for the

AITCCTallon kg - th it there 1 ne rearon why tha
Heabera o f g e sssocliaticn shonld alsz not be ¢iven
the hndm‘:ts viticih haye baep glven t» other cﬁplﬁyees
who sre strilarly oituatea, It ir aleo the suhniusion
that 4fter o finl dcc.;.ucn hee been taken by the
Eresutive couv nedl Bt Lee €otn marting, there {u nthing
Lhrt pliepgn rhond g1 tha Vi e rsdenning 1lges ttnt

Pllesseneo 4n tepmg 21 the direcction Given Ly the
Covrt, 14 Lian

L

Sunreme
elso loen brooght £ 1ne notice of this
ChULt In the ffldneit ip ropdy f£iled on belials ot the
petitlonse yzieqatotidn that in fret the employ:z«¢n who are
Sexrving in Nizaran ArXe getring iivuue dent M lowance as
Aallowed fo B.g. Cltles, A oopy of lettein fasua! fn this
regaxd by tha Adsigtaat Kegirtrax of Hdworsa Canpus has
kzen producee before this Court, Mr. Ledants, lemvnea Sre
Govt. Ayeatte yhg mePearc Ian thigs case on hehel{ of the
Univernity daen not controvert au xcgarda the kenefit
which has nlready been sllosed to the employees of

Mzavl czvpus, biis only objectdon 1y that the benefit
shﬂulﬂ Py effective cnly fy>m 1ot March, 1991 pnad not
from 1at Octrirnar, 1586, It conngt ba controverted that
LLHYT im n Central Univererity. 1he cmployuea of thigs

Univoxeity »re te e clavnified gz ewployees of the -
Central Covorpmant, in this viie of the mattrr annoxure-n
OX tho afifid~vit £lle] on shilf of the University

fnoncd 211y 20 Lara mhoulAd be resd to mesn that the
emrloy2?cn o8 MEHY are grooerred by Civil Bervices Rules,

i

CO“t'.‘. e 18/-
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Mhis viey 1s not cmltrovnrfnd on brhalf of respoundents

1 ana 20UGC)  fes “hom gy Elorune Qppearg,

3., AL ey h—:.:_u.inq Jearnea cotnsel oy the Fartles
and on CRCCTNY e cf ot -»rjvm:,documents tileq

Lo the Fresent c-gp inclys ing the ¢rder passes by loru:n@d

Centrad i*r'*n.,:;r-w'nr- iribuena at Guwhati Yench opo

cLen tie DLIEX e Ly the Supreme Cou:.t in appeal

cegalnst the OrLer of tha Learnaa g Iribua: W, I M of +he

Tiew yse +xczn C v ba py eatanriyye ground to tdscri-

Minate ., SERIEIS of e Present a- sfeclating Inusrmizp

8t actan T othe prcgge Ersecd akio) ALe simjy arly

heb)

Liuaten

e i e, by btroet egunig Meqaally woulgd
C2itiinlv ofrong the »onau.*'.xdm‘.d. n-n'l.‘-'e tf equal

Ctreatnent AT equalg, It sppoars to e forther 4.4+ as -

L£ar as the effe. Tt lve ﬂnFe for tnhu.unm:t. of House Rong

611 Valae, in vieo of the f;zc‘; that tho

oL the Iviy Cority: ) Fa7 Comdgelay, CA2 anty force wiy

€ffcck Lrem dst O c:,;\-.w 1095

S L CONMCIG .y tiong

RO AEST Viey of the Fact

that the Surrenes Vonp has clek rl Clategd that 4. should

b2 the elfrctivan RPN SR S ir Lic,u is left but tg

acceot thig drter !, p, let Corcote r, 1:4d6 as the elfcctive

dite fa Cavirnt 0f srrnasy bonse Bant *llowance,

9e In the Ies ult, this petitinn g *llowed ip
LeLnE of the I.Lnd.u‘gs that 1 hyye rezorded above, It i,

furthey Stated thnay thr' memberg o r the Association shall
be entitled 4o yet their eXrear Houge Rent Al lovance with

effect from ist Uctober, 1984, 1he ITspendents gre

Loledse arrear House Rent Al lowance wlthin
129 (ane hu.»u,,:u‘.‘) Jiys from frem tedzy, Ny costs,

szg/..d‘uUGE.

Mg (—'(\["'
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o | o IN THE GAUHATI HIGH COURT
. F (HIGH COURT OF ASSAMs NAGALAND: MEGHALAYA: MANIBUN;
i - THIPURA MIZOHAM & AXWNACHAL PRADESH)

\
WAIT PETLTAQN (C) NQ. 4 GF 2000 «0%
9. He teering Comanitiee 3 Potitianers
\ ", Represented by its General

.. \Secxetary, br.Thangchungnunga AR (A)'s Cell
M RINo. 273,
| é’,ﬁ: N.M....-:"" " R ,{5 w VS Bate.&.‘i’}ﬁ)gl-
) 3 RS )
™ L N
é}\", ~... .- ¢v jNorth Eastern HilL [} Respondents
Vi Wrigeat A University & Qrs, .
Yoo ﬁﬁ‘ _ | ‘
THE HON'BLE MR JUSTICE D. BISWAS
| For the petitionars 3 Mr.N.Sallo
; Mr, Koppylthlk
MxM.S54ngh
' Mr.R.Das
Por the respondents $ ' Mr.S5.35ailo
Date of hearing &
Judgeaent ] 07.02,2001,
6. It has been brought %o my notice that
the ewployees of Kohima campus filed a writ petition
being Civil Rule No,104(K)/94 for payment of HRA as
pex recommendation of the 4th Pay Comamission placing
them at par wikh the omployees of the Shillong
canpus. The sald Civil Rule was disposed of by the
learned Single Judge vide judgement dated 22.3.96
mug oY oxtending sinilaxr relief to the smployees of
Supeiintepdent, (lu - Kohima € aupus,y “
weuliati Kigh Court, . ‘
;.“:,,,‘_,.,..;.gm‘,: To Considering the avexrments made 'l‘md the
documents annexed, especially the decision of the -
; NIXU taken on 5,7.88 and 10.8.93 and the netificae

1w \/ tion of reclassification 1ssued by the Central
" Government on 14th May, 1993, the writ petition
is disposed of with a direction to the respondents
) to pay HHA to the employces of Aizawl campus of the
ST «/\}J\ NEHU at the rate it is paid tn.tho Central Govt,

. Contd, 002/"‘
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exployees posted in a *C' catagory city. No \tﬁ
disparity in tbo HRA be made amongst the aiployoes
posted at Alzawl, XKohima and Shillong campuses

. , of the Univexsity since all these places have
Super{ntcm-) been placed in the categary of 'C' cities except
hati High Court, , , _ g
sauA;m‘xgaam in accordance with the rules/regulations in this

behalf,
Sd/w=
Do BISWAS
LNGE

Neno No. W.P(C) 4/200/2 1+ Dated Alzawl, the IBth February, 2001,
Copy farwarded for favour of infarmation and necessary action to =

1,

2.
3.

4

O
6.

Te

House Rent Allowance (HiA), Sterring Committee, Represented
by 1its Secretary, Dr.Thangchungnunga, Alzawl,

Notth Eastern Hills Univexsity(NEHU), P.J. Shillang,Meghalaya,

The Vtoe-Chancellor, North Eastern Hills University(NEHU),
P«Qs Shillong, Meghalaya.

The Prow¥ice«Chancellor, N.E.H.Ue., Mizoran Campus, P.O.ALlzawl,
The Registxar, Nei.HeUsy Pa®ds Shillong, Meghalaya.

Union of India = represented by the Secretary to the Govt, of
india, Human Hesource Uevelopment Department, New Delhl.

University Grants Commission -~ represented by its Secretary
Now Delhi = 110 002, pee ’

By Urdex of the High Caurt,

%”J”’
( AMLIANA )

ASST, BRGISTAAR(J)
GAUHATI HIGH CQURT
ALZANL PE&MWT BENCH 13 AI2AuLe
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INzTHE CENTRAL ADMINISTRATIVE TR IBUNAL

| GUWAHATI BENCH ::: GUWAHATI
|

ﬂ; O.Ae NO. 381 OF 2000-
-

| | Lari Ialhuliana
'i"‘ _

‘ | - Vs~
R _

% | | . Union of India & Ors.
|

i - And~-
'l | .

! In_the matter of 3
o |

: - Written statement submitted by the
| 'l:‘

! Bespondents
Ly

- The respondents beg to submit a brief history
L

V of the case which may be treated as a part of the sritten
. } !
statements.

(BRIEF HISTORY OF THE CASE )

The applicant employees have Prayed for grant
& ﬁ of lRA at 'B' Class city rates to the Central Government
\ L Bmployees and 10% of pay as compensation in lieu of rent
1 free accommodation to all C.G. Employees posted in Mizoram,
stating that Mizoram is one of the most expensive state in
|

the country and Aizawl is constlier than Shillong and Kohimg

| | in regard to cost of living. It was also stated that Centara
L)

Government employees working in Nagaland and Shillong and

| | employees of North Bastern Hill University posted at Aizawl
} |

| Y end Kohima are being grantdd HRA at 'B' class city rates and

| | Postal employees are also getting 10% of their pay as compen

1 M sation in lieu of Rent Free Accommodation, if not provid
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to employees working in Mizoram.

HRA is admissiblg based on the rates on classi-
fication of cities/towns on the basis of population, the popu-

lation of Aizawl as per 1991 Census is 155240. Therefore, it <

j /dfées not fulfill the prescribed population criteria for ‘B’

class city as per recommendations of 5th Central Pay Commission

Zexirdubgxiixwxn according to which city iith population more

than 50,000 but less than 5 lakhs are classified as 'C' class

cities.

In case of employees working in Sﬁillopg and
Kohima which are also classified as ioq ! giij.gs,l HRA for 'B'
class city rates iskg'ranted'due to‘ some court ordgr . \/

v :
1 That with regard to para 1 to 4.3, the respondents ‘
beg to offer no comments.
2. That with regard to para 4.4, the respondents

beg to state that the element of expensive locality is now
obsolete. Govt. have devised some norms in consideration of

the area as remote locality with higher rate of allowances to

comp?pte. Aizawl is one of such locality clarified as Part 'C'.

L Purther HRA is admissible on the rate based on

Copy of Part='C' im annexed as Annexure - A.

classification of cities/town as classified on the basis of the

pc«pixlation reflected in the last decemnial census report of

Regis;,rar'/general of India« As per recommendation of 5th CPC

-

;r,a*éb’epted by Go'vt-, a city with population between 5 = 10 lakhs

tig classified as B2 class city and the city lesser than population

( i.e., more than 50,000 but less than 5 lakhs) are classified
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as 'C’ class cities. The population of Aizawl city as per

1991 census is 1,55,240. If does not fulfill the prescribed

— |
population criteria for B2 class city. As per F«M. OM. No.
/
2(30)/97.E.11(B) dated 3.10.97 issued on the recommendation
of 5th CPC. Aizawl city in Mizoram is classified as 'C' class
city for grant of HRA ( copy enclosed Annexure =B.1) .
Kohima and Shillong also 'C' class cities but postal employees
in Nagaland having been granted the facility of rent free

accommodation or alternatively 'B' class city HRA vide Depart-

| ment of Post OM Noe« 4147 P & T dated 8.1.62 in thedr service

conditions and some court judgement in favour of the employees
in Nagaland. The petitioners in the judgments have been

granted B2 Class HRA.

Copy of 1991 Cencus (AiZawl) is annexed herewith
as Annexure = Be.
The Respondents further begs to Bax pray that the NORTH EAST
HILL UNIVERSITY be listed one of the Co-Respondents to explain
the circumstances and authority under which they allow HRA to
their employees posted in Aizawl at B Class city rate sinéé it

is not admissible in the ares.

3. That with regard to para 4.5 and 4 .6, the
respondents beg to state that according to the recommendation

of 5th CPC, Aizawl is a 'C' class city while other area in
g

tzoram is un-clagsified. [j_ent free unfurnished accommodation

——

is admissible to Cengral deernment employees having All Indig

transfer liability only and if posted in Mizoram or HRA at the

rate applicable time to time. Compensation and admissible HRA
S — , ) —




_4..
‘ is granted if a person entitled to rent /free accommodation

t | could not be provided accommomis is not allowed

3 to other Central Government employees who are entitled to
| admissible HRA only if no accommodation is provided .

4o

That with regard to para 4.7, the respondents

bdg to offer no commentse

5e ~ Thet with regard to para 4.8, the respondents

beg to state that the averment of the applicant is accepted

/‘
?his is not admissible for all. @nly admissible on the

!
1
/ se of Central Government Employees having All _India transfer

/ liability and posted in Mizoram.vide letter No. 11015/1/a/(3 )/76

| dated 31.7.1977. -
i | /—,—/“:——_—’dﬂl/—;j? )

' Copy of letter dated 31.7.77 is annexed herewith

as Annexure = C.

6.

That with regard to paragraph 4.9, the respondents \7
. beg to submit the comments what have already made same g8

! para 4.8 above .

Te That with regard to para 4.10 and 4.11, the

respondents beg to offer no comments.

8. That with regard to para 4 .12, the respondents

beg to state that the Postal employees in Nagaland on account

¢f having been granted the facility of rent free accommodation
‘ or alternatively (B) Class city HRA vide Department O.M. No.
41-4T7 P&T dated 8411962 in their service conditions and
admissible HRA is granted if a person is entitled rent free

accommodation could not be provided accommodation e

| | N
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15. That with regard to para 5. to 6, the

respondents beg to submit the comrents vhat have already

made against the goregoing paragraph 4 .17 and 4.18, above .

16. That with regard to para 7, the respondents

beg to offer no comment.

17. That with regard to para 8, the respondents
beg to state that it is stated that the applicant is not

: 4
entitled to any relief/reliefs in view of the circumstances " -

and facts stated in foregoing paras.

18. That with regard to para 9, the respondenbs B

beg to state that the prayer of the applicant for int’ tm orde“ v
to allow HRA at 'B' class city rete together with cl
in lieu of rent free accommodation is not justified_

humbly submitted that the CGabinent Secretary is not

allocation of Business role, so he may kindly bve deleted:fj

the list of respondents.

Verifications.f
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9. That with regard to para 4 .13, the respon
beg to offer no comménts.
10, That with régard to para 4 .14 and 4.15, 1

respondents beg to state that the service conditions unde
which postal employees in Nagaland is granted the facilit
of rent free accommodation or alternatively 'B' class cit

rate vide Deptt. OM No. 41-47 P&T dated 8.1.62 are not ar

- cable to the postal employee in Mizoram mot having All In

transfer liability and posted in Mizoram so that applican
statement is not accepted (Annexure =~ G ).

11. That with regard to para 4 .16, the respon

- beg to offer no commentse.

12, That with regard to pgra 4.17 & 4.18, th

respondents bég to state that the agreed and accepted the

o

T

is incumbent upon the authorities to extend the béin,e-fit _
otiler similarly circumscribed employees but Af&.'i.zaw.v‘]*.i mM
dce‘s' not qualify for HRA at 'B' class city ei rate eithe
according to po}pulation criteria or conditions of servie

under which rent free accommodation is granted.

13, That with regard to para 4.19 & 4.20, th
respondents beg to offer no commentse _

| s
14 . | That with regard to para 5.1 to 5.3, the

dents beg to submit the comments what have already madé

as para 4 4 .



-l -

YERIFICATION

I, Shri 1. Pangernungsang working as Director

of Postal Services, Mizoram Aizayl do hereby ‘solemn ly declare. . .

that the statements made in the written statement are true

to my knowledge, belief and information and nothing has

been suppressed.

And I sign this verification on this 2y th aay
of May. 2001 .

N

Lol

o

: N
Chiddsaliera wiomol)
Director of Postaj Services

Mizoram, Aizawl-796001 o

—
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' ‘j BEFORE THE CENTRAL ADMI NI STRATIVE TRIBUNAL :: GUWAHATI BENCH ::
' AT GUWAHATT ‘

[
L ORIGINAL APPLICATION NO, 381/200D

|
' Shri Lalhuliana & Others. oo APPLICANTS.

- Versus =

RESPONDENTS ,

| [
| j ; Union of India & Others., veo
| _
C REJOINDER TO THE WRITTEN STATEMENT
| "
i 1
Lo 1) That the applicants have received the copy

of the Written Statement and has gone through the same.
Save and except the statements which are not admitted
-

; hereinbelow may be treated as total denial and the state-

P ment which are born out of record, the respondents are

L pur to the strictest proof thereof.

| ‘; 2) That with regard to the statement made in

; the Written Statement under the heading brief history of
F f ‘ the case the applicants beg to-state that the claim of

' i the applicants for grant of HRA at 'B' Class City rates
“ E and 10 % of pay as compensation in lieu of rent free

accomodation to all Central Government Employees posted

in Migoram is based on the orders of the Court pursuant

“ : to which the said benefits have been extended to Central

] . contd...pz.
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Government Employees working in shillong and Kohima, which

are classified as Cl Cities.

3) That with regard to the statement made in
para 1 of the Written Statement, the applicants have no

comments f£o offer.,

4) That the applicants deny the correctness of
the statement made in paragraph 2 of the Written Statement
and reiteratevand reagffirm the averments made in paragraph
4 .4 of the Original Application. As the State of K& Mizoram

has been recognised as one of the most expensive locality

in the country by the Govt. of India vide OM No,. 11626/1E/
II(BO)/75 dated 30.8.75, thé/g;gim of the applicénts deser=
ves due consideratiocfi, As a matter of fact, considering
these aspects.HRA for ‘B; Class City have been granted to
Central-Govt ., Employees working in shillong and Kohima on

thé orders of the Court. As the applicants are similarly

L -

situated they approached the authority for conferring the
said benefit, but as the authority has maintained silence
in the matter, had to approach this Hon'ble Tribunal .
Therefore, the argument that Aizawl is not a *'B' Class
city and, as such, the applicants are not entitled to the
said benefits cannot be accepted. Oncé the Govt, of India
has impleamented the Court's Judgement in respect of
shillong and Kohima, they are legally bound to?confer the

said benefits to the applicants also as they are similarly

contd... P 3.
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situated. The rest of the contention being matters of
record of the case the same are denied being contrary

to what appears from the records of the case,

5) : That the applicants deny the correctness

of the statement made in paragraph 3 of the Written
Statement and reiterate and reaffirm all the averments
made in paragraph 4.5 and 4.6 of the Original application.
In this connection the applicants state that the position
has not improved since the passing of the oM No., 11626/
1.E/II(BO)/75 dated 30,8.75 declaring Mizoram an expen-
sive locality in the country. Even by the order dated
31.1.,1977 issued by the Govt, of India, Ministry of Finance
the admissible House Rent allowance wWas not based on
classification of cities., Therefore, the analogy sought

to be applied may not be correct. It needs to be appre-

Lo e
——

ciated that HRA is paid by the Centralncovt. for compen-

e—
sating—an—émployee on account of his residential accomo=-

—

dation in his place of PEEEEEE:.SQ.EEPEhaS the place of

posting is not shown to have undergone any improvement
in the matter of availability and rent of hired accomo-
dation, the authority cannot be permitted toc take a

view which prejudicialy affects the applicants. This is

a relevant consideration which the authority ought to
\ have taken note of not withstanding the recommendation

\ of the 5th Pay Commission, It is true that in case of

contd...
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Nagaland the Govt, of India vide Notification dated
8.1.1962 granted HRA to P & T employees posted in the
State of Nagaland at the rate applicable to '"B*' Class
cities, The consideration which weighed fin the mind of
the authority while issuing the Notification dated 8.1.62
similar An‘case of the State of Mizoram also. The deser-
vations of the Hon'ble Tribunal in Judgement dated 31.10,90
: /in or'g{;§; Application No. 42(G)/89 that Nagaland was
//, copsidered as a especially difficult area for rented

accomodation is egually applicable to the State of Mizoram,

It is therefore, evident that the authority failed to

take note of this aspect of the matter in filing the

Written Statement,

6) That with regard to the statement made in
paragraph 4 of the Original Application, the applicants

have no comments to offer,

7 That save and except those which are matters
of records of the case all the averments made in para 5

of the Written Statement are denied by the applicants.
Further, all the averments made in para 4.8 of the Original

Application are reiterated,

8) That the applicants deny the correctness of
the statement made in paragraphs 6, 7, 8, 9, 10, 11, 12
and 13 of the Written Statement and reiterates and re-

affirms all the averments made in paragraphs 4.9, 4.10,



4.11, 4.12, 4,13, 4.14, 4.15, 4.16, 4.17, 4.18, 4.19 and
4,20 of the Original Application., Nothing plausible have
been pleaded in the Written Statement as to why the

! benefits given to Central Govt. Employees working in

) Shillong énd Nagal and $hould be denied to the"applicants.
who are working im the State of Mizoram. Admittedly Shillong
% as well as Kohima héye been classified as Class 'Cl' cities
| and yet the Central Govt. employees posted thérein are
enjoying HRA as admissible to employees posted in 'B‘ Class
cities., The consideration under which the Notification
dated 8.1.1962 in respect of Nagaland was issued XRPLEER
applies to the State of Mizoram also. There is no justi-
fication to treat Mizoram differently from that of Nagaland
from the ﬁéint of view of availability of rented accomo-
dation. Therefore, it is evident that the stand of the
resbondents is highly arbitrary, unreasonable and legaly

not/;;g&éiﬁable. The applicants are also entitled to

‘ si,gﬁ/lar direction as granted by this Hon'bke Tribunal in

//Origihal application No. 42(G)/89.
e

Vi

4 @ 9) That under the facts and circumstances stated

K
|
|

W ~ above, it is respectfully prayed that Your Lordships may

| af reject the contention made in the Written Statement by

» the respondents and may allow this application.

- ' VERIFICATION ...
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VERIFICATION

I, Pu Lalhuliana, son of,-Late Thanglura, aged
@bout. 48 years, presently worklng as Post Master, AiZan :
Head Post Office, Aizawl and Applicant No. 1 do hereby
verify and state that the statement made in paragraphs
1, 2, 3, 4, 5, 6,57 and 8 are true to my knowledge, I am
competeht to sign this verification on behal‘.f of the .
applicants as authorised and I have not suppressed any

material facts.

‘and I sign this verification on this the

day Of October, 2001 at Guwahatd .

»

( Pu Lalhuliana )
SIGNATURE
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- Special Compensatory (Remote Locality)-Allowance
- G:I, M.F., O.M. No. 3/1/98-E. II (B), dated the 20th July, 1998.

The undersigned is directed to refer to the marginally noted orders*
relating to the grant of Special Compensatory (Remote Locality) Allowance
to Central Government civilian employees serving in different States and
Union Territories. The recommendations of the Fifth Central. Pay
Commission* relating to 'this allowance have been considered by the
Government. The President is now pleased to decide that the Special .
Compensatory (Remote Locality)- Allowance to the Central Government
employees, serving in the specified areas inm different States and Union
Territories listed as Parts-A, B, C and D in the Annexure to this OM shall
be admissible at the following rates:—

Areas included in N /

Pay Range: = . Part-A ] Pant-B l Parrt-C‘» [ Part-D

. .. .- | (Rateof Monthly Allowance in Rupees) - .
Below Rs. 3,000 pm.. . | 300 |..250 [ .150, .40
Rs. 3,000-to Rs. 4,499'p.m.{ 500 400 | -300.-| 80-
Rs. 4,500 toRs. 5,99 p.m. | 700 | 550 | 450 | 120
Rs. 6,000 to Rs. 8999 pim. | 1,000 | ‘800" | 600 | 160
Rs. 9,000 p.m. and above | - 1,300 | 1,050 | 750 | 200

2. ‘Pay’ for the purpose of these orders, shall be the pay drawn in the
prescribed revised scale of pay, including stagnation increment(s), if any,
*1. No. 20014/12/86-E. 1V, dated 23-9-1986 and 9-4-1987.
2. No. 20014/4/86-E, IV, dated 23-9-1986 and 27-4-1987.
3. No. 200147/86-E. 1V, dated 23-9-1986 and 22-4-1987.
4. No. 20014/1/87-E. 11 (B), dated 31-5-1991. '
+5. No. 20014/1/86-E..1V, dated 23-9-1986:'
6. No. 20014/13/85-. IV dated 2391986 and 24-1987. 1
T No. 20014/ 1 1/86-E. IV, ¢:12d 23-9-1586 and 16-4-1987,
No. 20014/6/86-E. IV, dated 23-9-1986 and 27-4-1987. _
9. No. 20014/2/86-E. IV, dated 23-9-1986 and 16-4-1987. =~ ="
"' 10. No. 20014/9/86-E: 1V, dated 23-9-1986 and 22-4-1987. * -- -~ ™
11. No. 20014/8/86-E. IV. dated 23-9-1986 and 22-4-1987. h
12. No. 20014/10/86-E. IV, dated 23-9-1986 and 22-4-1987% ™1 - -« '¥ -
13. No. 20014/5/86-E. TV, dated 23-9-1986 and 22-4-1987. 0 0"~ ' o #47

s

b

4
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and non-practising allowance, but shall not include any other type(s) of pay
like special pay on the pre-revised pay, Deputation (Duty) Allowance, etc.
In the case of those employees who opt to retain their pre-revised scales of
pay, it shall include, in addition to pay in the applicable pre-revised scale,
dearness allowance and interim relief appropriate to that pay admissible
under orders in force on January 1, 1996. '

3. All other terms and conditions governing the grant of Special

64 SWAMY'S—H.R.A. AND C.C.A. y\

Compensatory (Remote Locatity) Allowance including the classification of -

different areas for the specific purpose of this allowance shall continue to be
applicable. .

4 These orders shall take effect from August 1, 1997.

5. In case any other Special Compensatory Allowance(s) are also
admissible at a particular place, the Central Government employees working
there will have the option to choose the allowance which benefits them the
most. Persons drawing any of the admissible Special Compensatory
Allowances shall not, however, be eligible for any Compensatory (City)
Allowance in addition. : :

6. These orders shall also apply to the civilian employees paid from the
Defence Service Estimates and the expenditure will be chargeable to the
relevant Head of the Defence Service Estimates. In respect of Armed Forces
personnel and Railway employees, separate orders will be issued by the
Ministry of Defence and Ministry of Railways respectively.

7. In so far as the persons serving in the Indian Audit and Accounts
Department are concerned, these orders issue in consultation with the
Comptroller and Auditor-General of India.

During’ leave, suspension and joining time.—The special -

compensatory allowance will be regulated during leave, joining time and
suspension in the same manner as Compensatory (City) Allowance under
this Ministry’s Office Memorandum No. 2 (37)-E. II (B)/64, dated the 27th
November, 1965 as amended from time to time. :

{G.I. M.F., O.M., dated the 23rd September, 1986].

ANNEXURE TO DEPARTMENT OF EXPENDITURE O.M. NO.
3(1)/98-E. 11 (B), DATED JULY 20, 1998

AREAS ELIGIBLE FOR GRANT OF SPECIAL COMPENSATORY
' [REMOTE LOCALITY] ALLOWANCE

A ANDAMAN AND NICOBAR ISLANDS ™

I Areas included in Part ‘A’

Middle Andamans, North Andaman, Little Andaman, Nicobar and
Narcondum Islands. ' , B .

II. Areas included in Part ‘B’
South Andaman [including Port Blair]..
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REMOTE LOCALITY ALLOWANCE 65

B. ARUNACHAL PRADESH

I Areas included in Part ‘A’ \/
Difficult Areas of Arunachal Pradesh. '
Il. Areas included in Part ‘B’
Throughout Arunachal Pradesh other than those declared as Difficult
Areas. o
C. ASSAM

I. Areas included in Part ‘D’
Entire State.

D. HIMACHAL PRADESH

I. Areas included in Part ‘A’
1. (1) Chamba District
(a) Pangi Tehsil.
(b) Following Panchayats and Villages of Bharmour Tehsil:
(i) ‘Panchayats :
Badgaun, Bajol, Deol Kugti, Nayagam and Tundah.
(ii) Villages : '
Ghatu of Gram Panchayat Jagat, Kanarsi of Gram
Panchayat Chauhata.
(2) Kinnaur District
(a) Asrang, Chitkul and Hango Kuno/Charang Panchayats.

(b) 15/20 Area comprising the Gram Panchayats of Chhota
Khamba, Nathpa and Rupi.

(¢) Pooh sub-Division, excluding the Panchayat Areas specified
above. '

(3) Kullu District

15/20 Area of Nirmand Tehsil, comprising the Gram Panchayats
of Kharga, Kushwar and Sarga.

(4) Lahaul and Spiti District
Entire area of Lahaul and Spiti.
(5) Qhimta Pistriet
15/20 Area of Rampur Tehsil comprising of Panchayats of Koot,
Labana-Sadana, Sarpara and Chandi-Branda.
IL. Areas included in Part ‘B’
1. Chamba District

Bharmour Tehsil, excluding Panchayats and Villages included in
Part ‘A’.
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: 2. Kangra District \
Areas of Bara Bhangal and Chhota Bhangal.
3. Kinnaur District '
Entire District other than Areas included in Part ‘A’
. 4. Shimla District
IR (a) Dodra-Kawar Tehsil.

,‘, (b) Gram Panchayats of Darkali in Rampur Kashapath Tehsil and
Munish. ,

(¢) Ghori Chaibis of Pargana Sarahan.
I11. Areas included in Part ‘C’
1. Chamba District
(a) Jhandru Panchayat in Bhatiyat Tehsil.
‘ (b) Churah Tehsil
x"' (¢) Dalhousie Town (including Banikhet proper).
2. Kullu District

. Outer Seraj (excluding Villages of Jakat-Khana and Burow in
;; Nirmand Tehsil.
1 3. Mandi District

(a) Chhuhar Valley (Jogindernagar Tehsil).

NFT A

g b ansa

H (b) Following Panchayats in Thunag Tehsil:
. Bagraa, Chhatri, Chhotdhar, Garagushain, Gatoo, Gharyas,
e i Janjheli, Jaryar, Johar Kalhani Kalwan,  Kholanal, Loth,

Silibagi, Somachan Thachdhar, Tachi and Thana.
(c) Following Panchayats of Dharampur Block:
g Binga, Kamlah. Saklana, Tanyar and Tarakholah.
(@) Following Panchayats of Karsog Tehsil:

. Balidhar, Bagra, Gopalpur, Khajol, Mahog, Mehudi, Manj,
Pekhi, Sainj, Sarahan and Teban. :

(¢) Following Panchayats of Sundernagar Tehsil:

5 s’ Bohi, Batwara, Dhanyara, Paura-Kothi, Seri and Shoja.
r ﬁ 4., Kangra District
RO LA (a) Dharamsala Town and the followmg offices located outside its
Municial limits bt inciuded in Dharamzatr 7o o

purposes of eligibility to Special Compensxtorv (Remotc
Locality) Allowance: _

(i) Women’s ITI, Dari.
(if) Mechanical Workshop, Ramnagar. -

(iii) Child Welfare and Town and Country Plaxmmg Ofﬁces
Sakoh.
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(iv) CRSF Office at lower Sakoh. .
(v) Kangra Milk Supply Scheme, Dugiar.
(vi) HRTC Workshop, Sudher.

(vii) Zonal Malaria Office, Dari. -

(viii) Forest Corporation Office, Shamnagar.
(ix) Tea Factory, Dari.
(x) 1.P.H. Sub-Division, Dari.

(xi) Settlement Office, Shamnagar.

(xii) Binwa Project, Shamnagar.

REMOTE LOCALITY ALLOWANCE {l/ v
v

(b) Palampur Town, including HPKVV Campus at Palampur, and
the following offices located outside its Municipal limits but
included in Palampur Town for this purpose:

(f) H.P. Krishi Vishvavidyala Campus.
(it) Cattle Development Office/Jersey Farm, Banuri.

(iif) Sericulture Office/Indo-German Agriculture Workshop/
HPPWD Division, Bundla. :

(iv) Electrical Sub-Division, Lohna.

(v) DPO Corporation, Bundla.

(vi) Electrical HPSEE Division, Ghuggar.
5. Shimla District
1. (@) Chopal Tehsil.

(b) (?) Ghoris, Panjgaon, Palsna\i, Naubis and Teen Koti of
Pargana Sarahan.

(if) Deothi Gram Panchayat of Taklesh Area.
(1ii) Pargana Barabis.

(fv) Kasba Rampur and Ghori Nog of Pargana Rampur of
Rampur Tehsil.

2. Shimla Town and its suburbs (Dhalli, Jatog, Kasumpti, Mashobra
Taradevi and Tutu).

6. Sirmaur District
(a) Following Panchayats:
(/) Bani, Bakhali (Pachhad Tehsil).
(ii) Bharog Bheneri (Paonta Tehsil).
(ut) Birla (Nahan Tehsil).
" (iv) Dibber (Pachhad Tehsxl)
(v) Thana Kasoga (Nahan Tehsil).
(b) Thansgiri Tract.

67W
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: 7. Solan District )\
Mangal Panchayat.
1V Areas included in Part ‘D’

The remaining Areas of Himachal Pradesh not included in any of the-
Parts ‘A’, ‘B’ and ‘C’.

E. JAMMU & KASHMIR

, L Areas included in Part ‘A’
1. Kathua District

Niabat Bani, Lohi, Mathar and Macchodi.
2. Udhampur District

(@) Dudu Basantgarh, Lander Bhamag Illaqa Thakrakote anc
Nagote.

(b) All Areas in Mahore Tehsil other than those included ir
! Part ‘B’. :
3. Doda District
Illagas of Padder and Niabat Nowgam in Kishtwar Tehsil.
4. Leh District
(a) Noyama and Nobre.
(b) Zanskar.
(c) All other places in the District.
5. Baramulla District
Entire Gurez-Nirabat, Tangdar Sub- D1v1$1on and Keran Iliaqa.
I1. Areas included in Part ‘B’
1. Udhampur District

Areas up to Goel from Kamban side and Areas up to Arnas fron
Keasi side in Tehsil Mahore.

2. Baramulla District
Matchill.
III. Areas included in Part ‘C’

1. (i) Areas in Poonch and Rajourl Districts excluding the towns o.
Poonch and NMajeur: and Sunderbani and other Urban areas i
the two districts.

(ii) Areas not included in Parts “‘A’,- ‘B’ and (i) of Part ‘C
above, but which are within a distance of 8 km from the lina
of actual control or at’places which may be declared as
qualifying for Border Allowance from time to time by the
State Government for their own staff.

vy
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F. LAKSHADWEEP \\)\

I Areas included in Part ‘A’
Entire Union Territory.

G. MANIPUR
- L. Areas included in Part ‘C’
Entire State. '
H. MEGHALAYA
I: Areas included in Part ‘D’
) >
Entire State. - /
1. MIZORAM

L. Areas included in Part ‘A’

Chimptuipui District and areas beyond 25 km from Lunglei Town in
Lunglei District.

1. Areas included in Part ‘B’

Entire Lungle1 District excluding areas beyond 25 km from Lunglei.
Town.

IIl. Areas included in Part °C’
Entire Aizawl] District.

J. NAGALAND

L Areas included in Part ‘B’
Entire State.

K. SIKKIM

L Areas included in Part ‘A’
Entire State. -

_ L. TRIPURA
I Areas included in Part ‘B’
* Difficult Areas of Tripura.

II. Areas included in Part ‘C’

Entire State other than areas declared as D;ff'cut ones and included i
.
A Ol b

M. UTTAR PRADESH

L Areas included in Part ‘A’ _
Areas under Chamoli, Pithoragarh and Uttar Kashi Districts.



e peee— by

© 5 SWAMY'S—HRA. &C.CA. e s o \7

':: AN A it T2k P G s oyt e S Pt TR T cot San Ll 3 ITES Cye -

! -»*(;c)sp?vemmemf’s’:ryag@*ﬁﬂt}on@{%t}111},;‘5'.@10%‘;51'9?&9?6 focalities,

i iy 0calities: "G0a,Dadiin” aid Dil¢k6epi to the exten:

wEIRERA indicated” i the’ ‘Separate’ "orders” ‘relating}fo; the grant of
hArg a oo N 5 3 . 5

06T oniperisatory ra'lilii’vv'aii'c?:s"iit"éti'cli"’sia*t'ionﬁ'."\'Where", ‘however, a.city
%y «cClassified under, these. orders is .also: a. hill ,station where the

... allowanées. i "accordance; with “this. Minjstry’s. O,M. -No F:5
L '.;}(2)-E'._"IIA'"(B)/69"-(I),;datéda_.‘2775-'1959'; arc admissible, those
' allowances will be admissible, in lieu of the, Compensatory - (City)
Allowance admissible under these orders, and in_addition, House

Rent Allowance under these orders'will:also be adnissible.
11. These orders, in’so far ‘as’ they refate to the grant of House Rent
Allowance, will not also apply to Government servants who are entitled to
~ house rent allowance in lieu of fent-free accommodation as a condition of
service. The grant of CCA to such Government servants will, ‘however, be

regulated under these orders., N
G.L, M.F., O.M.'No! 2 ()/93:E: I (), dated 1451993 0.

o Re-classification.of cities/towns from-1-3-1991
", based on 191 census

CowmEs L0 Rmaan a Y nans Wl T
e el SRR B ey W M. el el ag e i

2. The 1991 census™has*not $6° far been conducted"in!the” State " of
Jammu- and Kashmir. In terrfis of ‘éxisting orders, Srinagar“(UA) is ‘B-2’.
class for.the purpose bothof HRA/CCA and Jammu is ‘C’-class ‘for the
purpose of HRA. However, CCA is admissible at ‘B-2’ -class” rates to
Central Government employees posted in Jammu in terms of special orders
‘contained in this Ministry’s O.M. No. 2 (54)-E. I.(B)/73, dated 29-8-1979.
HRA/CCA at ‘B-2’ class rates to Central Government employees posted in
Srinagar (UA) and HRA at ‘C’ class rate and CCA at ‘B-2’ rates to Central
Government employees posted in J ammu (UA) shall continue to be
admissible until issue of further orders. (Since issued—see page 51)

3. The orders issued by this Ministry, as listed at 'S]. Nos. (1) to (5)
below, relating to grant of HRA/CCA to Central Government employees
posted within the municipal area of a city/town at rates admissible in
another classified city/town on the basis of the principle of contiguity
contained in Para. 3 (a) () of this Ministry’s O.M. No. 2 (37)-E. II (B)/64,
dated 27-11-1965, shall continue to be applicable.

(1) O-M, No. 2 (4)-E.ll B),/65, dated. . HRA/CCA at Delhi rates i
. 5-11-1974. ... »u Faridabad Complex.

(@) O-M. No. 11023/9/E. Il (B)/78, - " 'HRA/CCA at Delhi rates in

dated 26-5-1979. - .. . ... .. Ghaziabad Municipal area.

(3) O.M:NG. 21011/20/89-E. 11 (B), - HRA/CCA at Delhi rates in
- VOL'IL, dated 31-1-1990. ~:: .- Noida, --. » s .
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(@) **0.M. No. 11013/2/81-E. It (B),

© 529

HRA at Mumbal,ratcs i New B

dated 3-8-1982. cohiel Tt Bombay.- .. e
(-5) 0.M. No. 11013/1/87-E. Il (B), HRA/CCA at. Jallandharxrates
b =_1 dated~12-10 1987, i o W A,m«JallzmdharzCantonment
C “.i‘f‘sﬁs 4 !'Iﬁl

htmg o’ HRA/CCA 1

The orders listed at Sl Nos (6) to (13) below 1ssued by th thls Mlmstry .

n granted ot on the, basis. of classification of ‘these cmes/towns as per -
spe_clal reasons, shall also contmue to be

the -population criterion “but
: _"phcable until further orders?**

-(6).0.M.:No. 11023/1/86-E. 1I-(B), .

- RV .
B P N I N N S

:HRA/CCA at Delhirates in

-dated 9-12-1986. Gurgaon. "
(7) 0.M. No. 11018/6/87 E n ‘B), CCAat‘B-2’ rates’in ¢
dated 29-12-1988... Jamnagar. UL

 (8) O.M. No. 11018/2/83 E Il (B)
dated 14-11-1986’

(9) O.M. No. 2 (13)-
Vol. II, dated 16

II (B)/74-

. (10) O.M. No. 2 (27) E.VII (B)/65
dated 9-8-1965... e
*(11) O.M. No. 2(54) E II (B)/73
dated 29-8-1979 .
and
O.M. No. 11016/2/81- E I (B)
dated 30-4-1981:. :

(12) O.M. No. 11014/1/E I (B)/84
dated 5-2-1990.

© (13) O.M. No. 11021/1/77-E. IL(B),
dated 6-4-1978. (See page 30)

- Mahe.~

HRA at ‘C’ class rates in, ¢

T ;t-»g b '
HRA at ‘/C’ class rates in. Gpa
and Union Terruory ‘of

- Daman and Diuz#4s:7

HRA at ‘/C’ class rafés ifv
Coonoor. o) T

az m\ k2
CCA in cities ment;oned in:
these orders on th i
costliness.

HRA at ‘A’, ‘B-1’ and B-2‘
class rates in Shlllong

HRA at ‘C’ class rates 1ﬁ hlll
stations.

*Cities which are granted CCA at ‘B-2’ rates as per OM dated

29-8-1979 (SL No. 11 above).

6. Nasik

1. Asansol -
2. Durgapur 7. Goa
~ 3. Gauhati 8. Bhilai Ll
4. Rourkela 9. Jammu
5. Meerut 10. Alwaye

** Also in Panvel/Urban area, as per the OM.

HRA—-3
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r ANNEXURE; Il ré&
(e )Ll‘s'tm,gjlcmes‘whereﬂllonse ;Rent. Allowance ds adnnss:ble.(o sl
soryeiaens .Q»'E!S?]wgo‘!emme%t. ‘3552!&@,». 2 mme?iivx
ANDHRA"PRADESH "7~ ,X,i'iJn%Pndesh"(Comd )+ ~Assam® %\Contd*) g
13 h - x -rb‘
Ar Sy T Minalaguda e - Dibrugary S ".’L, ,
o ..-® .  'Nalgonda " ! Jorhat (UA) - ‘
Nil ) Ndﬂd)’&x Kar]mg?nj B S B R
CAY Rk dmenis et % Narasaraopetbh". "».: . Nagaon oEE S 4 AT O
Narsapur " Silchar ! .
Hyderab.a_d‘ (Uf\) i Nellore _Tezpur o iy
‘B-1° Nirmal Tinsukia.
" SN Nizamabad : o Yo
Nil 0 Ongole (UA) BIHAR
Ry P Palacole o 1)
lf-Z . Palwancha ‘A-1’, ‘A’ 811!1””3-1
Vijayawada (UA)* Ponnuru Nil
Vishakhapatnam (UA) Proddatur ) Fin
‘ Rajahmundry SUA) ‘B-2’ .
e ,..Ramagundam R A by
Adilabad * - Sangaréddy L ;::‘;1% ‘.Z)
Adom T Siddipet - . S Tha
Anakipalle Sircilia “«’
Anantapureii-idul Srikakulam .. . .- " Adi VAL LAY
Bapatla «* . vt Srikalahasti 7 A 1t)rf‘apur
Bellampall. . Suryapet , Arrah ; o
thmavar’am “Tadepalligudem Bagaha =
Bodhan ' Tadipatri Barauni "
Chilakaluripet Tanuku Begl_xs:rax U '
Chirata (UA) ‘- ;- Tenalis'd g;maal q(fl}zx)" IR
Chittoor Tiropati (UA) o :; pur
Cuddapah (UA) Vizianagaram . _‘
Dharmavaram wamngal (UA) gokaro Steel Clty (UA) ?
Eluru Yemmiganur- Cll:,;ia;asa e e
i d . .
g:g:l‘;’a ¢ ANDAMAN & NICOBAR Chlapra )
Guntakal ISLANDS Da t;):gan) | .
Guntur ‘A, ‘A’, ‘BT’ Darbhanga = ;
Hanu]pur and ‘B-2’ Deoghar (UA)
. Nil Dhanbad (UA)
Kadiri Gar0A)
Kagaznagar ‘«C Glar):;xh .
Kakinada (UA) Port Biair Hajipur
Karimnagar Hazaribagh '
Koo (UA) ASSaM g ye Jamalpur T '
Khammam (UA) fA-1". ‘A’ and ‘B-1 |
Kothagudem (UA) . 0 ’ Jamshel:lp‘;xr (UA) )
Kurnool (UA) Ni Jehenabad
Machilipatnam . - ‘B-2’ iI{h\:ir::rulaxya
Madanapalle - - Guwahati City K:‘S hanganj
Mahbut;xilagar o c Lakhisarai <o 3
Mancheriyal : . Madhobani
Mangalagiri. ... Dhubri - LMadnuvam e
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 Mokiheh
. Mouhan (UA)

Muzaffarpur tein

7. Al!ﬁ‘?‘ A '{p 3

Blhar (Cont

LALE) st g
winedieed{s &

m
Munge . Rﬁﬁﬁaﬂan

Nawada~ RS
‘Phusro UA)Y
x’umld (UA) :

_ Ra_ garh (UA) “‘l

© Saharsats . 108
Sasaram . e
Saunda ., , .0
Siwan )
CHANDIGARH’

“A-1, ‘A’ and /B-1".
NIl s st o

B2

AT,

Chandigarh (UA)+ . . ...

_‘C’» . ce e

Nil

DELHI .

‘A-1'. . .o

Delhi (UA)
,’ -‘B-l’,' ¢B_2’;.-g:-‘
and“,c’ DR

Nil R

GOA

"A,
and ‘B-2’
.Nil

6B 1’

. ‘C,

_,“A«'l,
) I‘Ni'l

‘Margao (UA):=
Marmugao (UA)

.GUJARAT

wo
‘Ahmedabad (UA)",
“B-l’.

“Surat (UA) e s
Vadodara (UA)- o

RTE:S SR

;Rajkot '(‘UA)
"‘ C .

‘Bhuyj (VA" gn
. Botad

- ‘Junagadh (UA) iy,

“Nit -

mb{!»i'm?
(843} sboduinn s
e TRty
cf«\us wﬁara‘}

i

Amrelli (UA)" .,
Anand (UA)
Anjar X
Anklesvar (UA)
Bharuch (UA)

Bha’i‘nagar (UA) FHGLE b

L A

.
1-¢

Dabhoi
Deesa
Dhoraji (UA)
Dhrangadhra £
Dohad (UA) =~ =~ ™% =
Gandhidham
Gandhinagar
Godhra (UA)
Gondal (UA) =* M4t
Himatnagar
Jamnagar (UA)
Jetpur (UA)

& g,

Kalol (UA)
Keshod ’
Khambhat (UA)
Mabhesana (U 'X) T
Mahuva (UA)
Morvi (UA)
Nadiad- (UA)

-Navsari (UA)

Palanpur (UA) &% -
Patan (UA) Distt: Mahsana
Petlad: v
Porbandar (UA) -
Savarkundla (UA)

. Sidhpur (UA)™ "o et

Surendranagar -
Unjha = = #
Upleta
Valsad (UA)
Veraval
Viramgam
Visnagar (UA) ey

HARYANA'
‘A_l’ Lot R A

‘A" and ‘B.1’
Aoie g

S

' Mglezesl

_ ‘-C’ i ;ﬂfs«‘w&
B 3; COYRY

. Ambala

" Ambala (UA)

‘AT, A B
and ‘B-2] ‘
Nil ;
‘C’ :
Shimla (UA) ¢ .: % ..
KARNA".I;AKA '
‘A-T .5
Nl o
- ‘A’i {vl”‘
Bangalore (UA)
B.1 g
Nil
GB_Z’

Haryana}(Gon‘tc{i.a foancnsd

Fandabad Comple Neiregintt

Bahadurgarh (UA)s‘.a.‘.u
Bhiwani . misesmAds
Gurgaon (UA) :m:m mﬂ v
Hansi .
Hisar (UA)
Jind L
Kaithal
Karnal (UA)
Narnaul 3%
Palwal
Panchkula {Urban ﬁEstate
Panipat gL
Rewari i3
Rohtak
Sirsa
Sonipat L
Thanésar *=* ¥ F

Yamunanagar (UA) :
g Ryt

HIMACHAL PRAQEgﬂ

Hubli-Dhamad FUBHIA
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Kamnataks (Contd.). - Kerala (Contd.)-,. ;.. . .. Madhya Pn?:sh (Comd ),
‘«Cc .. 4 Kotayam (UA) . _ Raigarh(UA). ; e
Bagalkot . A Kozhikode (UA) +=%4" " " Raipur: {UA) ol & Lt
Bel gaum (U A) Manjeri : . o * RajharajharafDalli¢” *;
‘Bellary Palakkad (UA). Rajnandgaon. . ;" Y
Bhadravati (UA) Payyannur v Ratlam (UA) * 7 ..r“f,
Bidar (UA] Teiparamba Sagn (UA)| -
- . Tali agar
gﬁ:ﬁ:;;:ﬁ: ) Thiruvalla ‘Sarni (UA) B
N A LT,
Chikmagalur Thrissur (UA) Satna (UA) Cooh
: . Vadakara (UA) Sehore (UA) o
Chintamani = - . Seoni e
. Dia. | -
Chitradurga (UA) MADHYA PRADESH Shahdol (UA)
Dandeli ‘A-1’ and ‘A’ Shi .
Davangere (UA) -1’ and ‘A nivpur
Dodaballapur Nil Tikamgarh e
Gadag-Batigeri o 19 Uijain (UA)
Gangawa" (UA) B-l Vidisha +- -
Gokak Bhopal
Gulbarga (UA) Indore (UA) ?;AH,A RASHTRA
Harihar B2 -1
Hassan (UA) 5 Brihan Mumbai (UA).
Hospet (UA) N Gwalior (UA) cas - .
Karwar Jabalpur (UA) A
Kolar.. . . ‘ Nil
Kolar Gold Fields (UA) . ‘B-1°
Mandya = . Ambikapur (UA)
Mangalore (UA) Balaghat (UA) Nagpur (UA)
Mysore (UA) . Barhanpur Pune (UA)
Nlpam o ’ Betul (UA) ‘B-2’
Rabkavi-Banhatti - Bhind e :
Raichur (UA)' Bilaspur (UA) Aurangabad (UA) - -
Ramanagaram * Chhatarpur (UA) Nashik (UA)
Ranibeauur Chhindwara (UA) Solapur (UA)
Shimoga (UA) Damoh (UA) ‘'
Tumkur (UA) Datia .
Dewas Achalpur
KERALA - Dhamtari Ahmednagar (UA)
SA.T. ‘A’ ‘B-1’ Dhar Akola
l;\ 1, ‘A .and‘ !B 1 Dug PO
Nil ' Guna Amalner
‘B-2 Hoshangabad Ambejogai
Itarsi (UA) Amravati .
Kochi (UA) Jagdalpur (UA) Ballarpur (UA)
AThiruvanamhapuram (UA)  Jaora (UA) Barshi
‘« 4 Khandwa Bhandara
, Khargone Bhiwandi (UA)
Alappuzha (UA)" Korba Bhusawal (UA)
Changanassery "§ .t Mandsaur Bid
Kanhangad (UA) Mhow (UA) Buldana
Kannur (UA) Morena Chalisgaon ’
Kasargod - .o . Murwara (Katni) Chandrapur
Kayamkulam ‘ Nagda¥s -« Dhule
Kollam (UA). -.._. - . Neemuch (UA) Gondiya o e

>
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Makarashtra (Contd.

At g

WW hﬂd
lcha.lkarann (UA) “
Jalgaon .
Jalna . '
Kampt& (UA)&. ERr
Karad .
Khamgaon'* "¢/ .

ygs e 1‘5".“1.!’”&3‘)"#

4y &

" Kolhapur (UA)

Latur
Malegaon

"~ Malkapur

Manmad

- Nalasopara

Nanded (UA)
Nandurbar
Osmanabad . «

.+ Pandharpur

L

Panvel :
Parbhani*" ¥ ."
Parli & 175 e

Pusad . w

Ratnagiri/*
Sangli (UA)
Satara
Shrirampur (UA)
Udgir

Virar

Wardha
Yavatmal (UA)

MANIPUR

‘A-L, ‘A’, ‘B-1’
and ‘B-2’

Nil.

‘L

Imphal (UA)

MEGHALAYA =

‘A1, ‘A%, ‘B-1’
and ‘B-2’

Nil o

e, .,

Shillong (UA), "
MwORA'MmW
‘A.l, ‘A’ ‘B-l’

. -4 ves
and ‘B‘ bl 25 094 304
Nil

“3;?\ BELFPRISCIE LI |
Mizoram (Contd.)"
‘C’x‘u." Qv o )

32 YL

Airaw -

+ Setash s )

NAGALAND 3¢ ™

‘A’l," ‘A,s )‘B'l’

and B2’ 7

Nil

tC 4]
Dimapur
Kohima

ORISSA
IA.ID ‘A9, "B.li
and ‘B-2’
Nil e

‘C’ L

Balangir-.:. ;:;.-.i..- -
Baleshwar (UA) = -

Bargarh + *
Bhadrak
Bhawanipatna .
Bhubaneswar
Brahampur
Brajarajnagar
Cuttack (UA)
Jeypur
Jharsuguda
Puri .
Rourkela. (UA) -
Sambbhalpur (UA)
Sunabeda : -

PUNJAB
‘A-1’ and ‘A’
Nil

3

(B_i’

Ludhiana

‘B-z" Cew
Ammsar e
Jalandhar .
(0 S s TR

Abohar = " '
Barnala |~ | el
Batala (UA) "

Bhatinda™ **>"¥"

]

Punjib (Contd )< 2
Fandkot (UA) werryg
Fazilk@#) wgae
Firozpur-  #uwiws
Firozpur Cantt> ¥~
Guraaspur e
Hoshxarpur . -"', !
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| °)~\ CAT CASE v,
F.No. 2(47)/2000-E.II(B) !
Government of India p.G & “’“9 n. _‘
Ministry of Finance B; g, No - 2(2// n—
Department of Expenditure ' t’”h

New Delhi, the 2/ Dec, 2000,

ra;,jwfﬁ ’iaﬂﬁﬂ)
Dirccicr (Estt.) é O‘U,S’"

OFFICE MEMORANDUM - g0 /Dy Ne. e
- |?L =9

fZaiasDalC reer e cosese
el O.A. No 381/2000 filed by Sh. Lalhullana-and Others in

\;i, ol . ' Guwahati Bench of CAT. ’
: Z The undermgned is directed to refer to O.A. No. 381/2000 filed by Sh.
i + “ Lathullana and 696 other Central Government employees in CAT, Guwahati

f g Bench. _

' 2. Director General, Department of Posts is one of the Respondents and would

have also received a notice dated 16.11.2000 from the Deputy Registrar, CAT in this
matter. Since the applicants from Sr. No. 1-287 are the employees working under
the administrative jurisdiction of Department of Posts, the Department of Posts
will defend the matter in CAT on behalf all the respondent other Mlmstrles/
Departments as well.

- The applicant employees have prayed for grant of HRA at 'B' class city rates

! - to the Central Government employees and 10% of pay as compensation in lieu of
’ rent free accommodation to all the Central Government employees posted in
Mizoram State. They have stated that Mizoram is one of the most expensive States
in the Country and its Capital Aizwal is costlier than Shillong and Nagaland in
regard to cost of living and taking accommodation on rent. They have stated that
the employees working in Shillong and Nagaland are being granted HRA at B'
MJ” ,Class city rates and the postal employees are also getting 10% of their pay as
(o/‘/ 207 A compensation in lieu of rent free accommodation if not provided. This concession

t [l,g, has not been extended to Mizoram for which they have now filed this CAT case.
V{’ 4. HRA is admissible on the rates based on’ classification of cities.
‘)/‘/’/ @Y Cities/towns are classified on the basis of the population reflected in the last

0/ decennial Census Report of the RGI. As per the recommendations of the 5t CPC .
s ¢ and accepted by the Government, a city with a population between 5-10 lakhs is -
classified as B-2 class city and the cities with lesser population (i.e. more than

50,000 but less than 5 lakhs) are classified as 'C' class cities. The population of

\M/ Aizwal city as per 1991 Census is 1,55,240. It does not fulfil the prescribed
\\d\ population criteria -for B2 class city. As per this Ministry's O.M. No. 2(30)/97-

\\ E.II(B) dated 3.10.97 issued on the recommendations of the 5" CPC Aizwal city of
Mizoram is classified as 'C' class city for grant of HRA and CCA. Other areas of

p )\}/ * Mizoram are unclassified. It may also be mentioned that Kohima and Deemapur

ﬁ» / in Nagaland and Shillong in Meghalaya are also classified as ‘C' class cities as per
the orders issued by this Ministry. However, on account of postal employees in

j}/PM)llb// _ \‘\_\3 (}///g} P Q |
e W BT e D 0 |
/A A Bt
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i "having been granted the facility of Rent Free Accommodation -Or P
#istively 'B' class city BRA vide Department of Posts O.M. No. 41-17, P&T dated '
5 111962 in their service conditions and some Court judgements in favour.of the -

ployees in Nagaland, the petitioners in those judgements have been granted B-2
#class HRA in Nagaland. 10% compensation and admissible HRA is granted if a ™
~ person entitled to Rent free accommodation could not be ~provided
accommodation. This is not allowed to other Central Government employees who
are entitled to the admissible HRA only ifno accommodation is provided.

5. Department of Posts may defend the case on behalf of Union of India before
CAT keeping in view the position explained above. Other concerned Ministries/
Departments are being asked to keep in touch with the Department of Posts in this
matter. This may be processed further with the Ministries/ Departments as per
list enclosed.

—

(N.P. Singh)
Under Secretary to the Govt. of India

Ve FA (Posts)
Department of Posts,
Dak Bhawan, ;
Sansad Marg, §B,
NEW DELHI 2

_ Copies to:- : F
1) Union of India, represented by the Cabinet Secretary, New Delhi. ' _
2) Secretary to the Government of India, Communication, New Delhi. “

3) Secretary to the Government of India, Information and Broadcasting, )
Sashtri Bhawan, New Delhi. _ (v

4) Secretary to the Government of India, Human Resource '
Development, Department of Youth Welfare & Sports, Shastri
Bhawan, New Delhi. ‘

5) Secretary to the Government of India, Ministry of Small Scale
Industries & Agro. and Rural Industries, New Delhi. _

6) Secretary to the Government of India, Ministry of labour, 3/10 Jam
Nagar House, New Delhi.

7) Secretary to the Government of India, Ministry of Agriculture, Krishi
Bhawan, New Delhi. ' _

8) The Secretary, Central Board of Excise & Customs, North Block, New |

Delhi.
9) Secretary to the Government of India, Ministry of Home Affairs, New
Delhi. ,
10) The Director General, All India Radio, Akashbani Bhawan, Sansad §
Bhawan. .

11) The Director General, Door Darshan, Coparnicus Marg, New Delhi.




- - ‘#‘a "I

The D1rector Field Pub11c1ty, East Block (IV Level III RK Puram,

- New Delhi. : ]
The Director, Nehru Yobakendra Santhan East Plaza IJI Stadlum ~

New Delhi.

Chief Executive Officer, Khadi & Village Industries Commlssmn 3rd

Irla Road, Biletarale, Mumbai-56. '

The Director General, Employment & Training, Jam Na;far House,

New Delhi.

17)  Registrar General of India, 2/A Mansingh Road, New Delhi.

18) The Director General, National Information Centre, "A' Block, CGO

Complex, New Delh1 .

with directions that they may .contact Department of Posts to defend
the case on behalf of them. Any information that may be Televant in
this case may be passed on to the Department of Posts for proper

defence of the case.
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Under Secretary to the Govt. of India
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